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O.A. No: 106 of 2022

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
[WESTERN ZONE BENCH ] 

AFFIDAVIT ON BEHALF OF THE UNION TERRITORY OF DADRA & NAGAR 

HAVEL! AND DAMAN & DIU 

I, Puneet Kulshreshtha, aged about 49 years, presently posted as Director-cum-Deputy 

Secretary, Forest & Environment & Wildlife / Member Secretary, 

DDCZMA/Director-Cum-Deputy-SecretarJ, having office at District and Session Court 

premises, Fort Area, Moti Daman, in the UT of Dadra & Nagar Haveli and Daman & Diu, do 

hereby solemnly affim1 and state as under: 

l .. That I am the authorized officer of the Union Territory of Dadra & Nagar Haveli and 

Daman & Diu and am well conversant with the facts and circumstances of the present 

matter. I am competenHo swear this affidavit. 

That vide nmification dated 18.01.2019, the Ministry of Environment, Forest and 

Climate Change (MoEF&CC) directed ail coastal States and Union Territory 

administrations to revise or update their respective Coastal Zone Management Plans 

(CZMPs), earlier framed under the CRZ Notification, 20 li (S.O. l 9(E), dated 

06.01.2011),·in accordance with th�·provisiom;ofthe CRZNotificatiori, 2019, and 

submit the same to the Ministry for approval at the earliest (Anncxure-I). 

3. That in compliance with the above, on 02.03.2019, the Daman & Diu Coastal Zone 

Managellient Authority (DDCZMA) convened a meeting unde·r the Chaim1anship ·of 

the Chief Cons�rvator cf Forests / Secretary (Environrrient and Forest), Dadra & 

N aga; Havel{ and Daman & Diu, ,vhcrein it \�;as decided that the CZMP based on the 

CRZ Notification, 2019 would be rirepa�cd by the National Centre for Sustainable 

Coastal l\1anagement (NCSCM), Chennai (Armexure-II). 
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4. That accordingly, on 17.01.2020, DDCZMA requested NCSCM, Chennai to pr,epare 

the CZ:MP in accordance vvith the CRZ 1'fod:fication, 2019 (Anncxuse-III). 

5. That the draft Coastal Zone Iv1arrngcr:nent Plan (CZMP) maps prepared by NCSCM 

were published on 29.11.2022 for invi1ing public objections and suggestions 

(Annexure-IV). 

6. That on 14.03.2024, a meeting was agarn convened by DDCZMA under the 

Chairmanship of the Secretary (Environment & Forest) to review the draft CZMP 

prepared by NCSCI\1, Chennai. It WRS decided in the meeting that a request letter be 

sent to NCSCM, Chennai regarding the preparation of the Shoreline Change 

Management Plan (Annexure-V). 

7. That accordingly, NCSCM was requested on 10.04.2024 and again on 05.07.2024 to 

prepare the Shoreline Change Management Plan for the Coastal Zone of Daman & 

Diu in accordance with CRZ Notification 20 I. 9 (Annexure-Vl). 

8. That all the objections and suggestions received from the general public on the draft 

CZMPs 'Nere duly examined by DDCZMA. After a detailed discussion, all the 

compiled comments, objections, and. suggestions were forwarded to NCSCM, 

Chennai via email dated 05.07.2024 for consideration and finalization of the CZMP 

maps for Daman & Diu (Annexure-VII). 

9. That the Technical Scrutiny Committee for CZMP, in its addendum ( corrected) to the 

minutes of the meeting held on 28.02.2025 in Bengaluru, chaired by Dr. Shailesh 

Nayak, Director, National Institute of Advanced Studies (NIAS), recommended that 

NCSCM, Chennai may take further necessary action based on the meeting minutes. It 

was also recommended that DDCZMA may subsequently present the modified draft 

CZMPs and the report for Daman & Diu to the National Coastal Zone Management 

Authority (NCZMA) for recommendation and approval (Annexure-VIII). 
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directions issued by this Hon 'ble Tribunal.'' 

11. That the contents of this affidavit are true and correct to the best of my knowledge 

and belief, based on official records available, and nothing material has been 

concealed therefrom. 

PRAYER 

IE view of the foregoing, it is most respectfully prayed that this Hon'ble Tribunal may kindly 

be pleased to: 

a) Take the above facts on record; and 

b) Pass such other. and further order(s) :rn this Hon 'ble Tribunal may deem just and 

proper in the interest of justice. 

DEPO�'1ENT 

Director-cum-Deputy Secretary (Forest & Environment & Wildlife) 
' · · · 'ON'-l R nrt 

' 
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VERIFICATION 

I, the above named deponent, do hereby verify that the contents of this affidavit are true and 

correct to the best of my knowledge and belief and nothing material has been concealed 

therefrom. 

Verified at Daman on this l � clay of _J W�_, 2025. 

rate (Ra.srnl), 
� 

DEPONENT 
Director-cum-Deputy Se f (Fo t & E . 

. . ere ary res . nvrronment & Wildlife) 
DNH&oo 
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30 THE GAZETTE OF INDIA : .EXTRAORDINARY [PART II-SEC. 3 ( i)] 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delh i ,  the 1 8th January , 201 9 
G.S.R. 37(E).-Whereas by notif icat ion of the Government of India i n  the erstwhi le  Min istry 

of Environment -and Forests number S.O. 1 9  ( E) ,  dated the 6th January, 201 1 (hereinafter referred to 
as the Coastal Regu lation Zone Notification ,  201 1 ) , the Central Government declared certain 
coastal stretches as Coastal Regu lation  Zone (hereinafter referred to as the C RZ) under section 3 
of Environment (Protect ion) Act , 1 986 (29 Of 1 986) ; 

And Whereas , the Min istry of Envi ronment ,  Forest and Cl imate Change has received 
represe1 1iat ions from various coastal States and Un ion territories ,  besides other stakeholders, 
regard ing certai n provis ions i n  the Coastal Regu lation Zone Notif icat ion, 201 1 related to 
management and conservat ion of marine and coastal ecosystems, development in coastal areas, 
eco-tou rism ,  l ivel i hood options and sustainable development of coastal commun it ies etc . ;  

And Whereas, various State Governments and Union territory admin istrations and 
stakeholders have requested the Min istry of Environment, Forest and Cl imate Change to address 
the concerns related to coastal envi ronment and sustainable development with respect to the 
Coastal Regu lat ion Zone Not if icat ion ,  201 1 ;  

And Whereas, the M inistry of Environment, Forest and Cl imate Change had constituted a 
Committee u nder the Chairmanship of Dr. Shai !esh Nayak to examine various issues and concerns 
cf coastal States and Union territories and various stakeholders, relating to the Coastal Regu lation 
Zone l'Jotif ication 201 1 and to recommend appropriate changes in  the said Notification ;  

And Whereas, t he  report submitted by  Dr. Shai lesh Nayak Committee has beer: examined i n  
t he  Min is try and consultations have been held with various stakeholders in th :s regrnd; 

And Whereas, n d raft Coastal Regu lation Zone j,Jotif ication ,  20·1 8 was issued and hosted in 
the websi te of t ile M in istry of Environment ,  Forest and Cl imate Change on  tho 1 8 1 1

' Apri i ,  20 1 8  
::eeking comments a ;�d suggestions from o.1 1  concerned ; 

And Whereas , object ions and suggestions received in  response to Hw above ni •,mtim1cd 
0rc1.f t Coasta! Regu lation Zone I\Jotificat ion , 201 8 have been du ly considered by the Central 
(,overnnient; 

Now, therefore in  exercise of the powets conferr8d by sub- section  ( I )  ar.d clause (v) of sub­
sect ion (2) of  section 3 of  the Environment (Protection) Act. 1 986 (29 of  1 98G) and in  sup(:rsession 
of the Cc)astal Regu lat ion Zone Not if ication 201 1 ,  number S .0.  1 9(E ) ,  dated the 6'11 January, 201 i ,  
G;<Cept as rnspccts ih ings done or omi tted to l'Je done before such supersess ion ,  thr,) Central 
Government ,  with a view to conserve and protect the u nique environmen t  o !  coastal stretches and 
marine areas, bes1'Jes l ivelihood secu rity to the f ist1er com:-nun it ies a.nc other local co,nrnun it ies in  
the coastal areas and to promote sustainable deve:op ;nenl  based on scifrn ti t ic principles taking inti) 
account  the dangers ot na.tural hazards, s�ia level r ise due to g lobai v./2rming ,  do horeby , declares 
the coci:.,tal s tretches. o f  the country and tho W8.te1· arecl up to its terri tori a l  water l imi t ,  excluding the 
i s land�; of /\ndarnan · and N icobar and Lakshadweap and the marine 3reas surrouna ing these 
i s lands,  as Coastal Rogu lation Zone as u nder : -
. · ( 1) The· land 8 1"8a fro•n H igh Tide Line (h ere inafter referred to as t i le HTL..) to 500 nwters on t i 12 

landward sic le along the sea fron t .  
Explanation .  - For the purposes of th i s ,notifica t ion ,  the I-ITL. means the l ine on the land upto · 
whic�. the h ighest water l ine reaches du ring the spring t ide, as dt)marcated by the Nat ional  

· ,  _ _ Centre
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pr oce, u res anc ma e ava1 ,a e ,o various coas ;a a es an n,on errnones: 
. .  , , . ' . . . 

( i i )  C F�Z shal l  apply to the land ar'ea between HTL to 50 ,m eters or width ·of the creek, wl1 ichevsr 
is loss on the landward side along the t idai inf lue:iced water bodies that are connected to the 
sea ancJ · the dis tance upto wh ich deve l oprilen'.  along such t idal . in f luenced water bod ies is  to 

· be rngulated sh ai l  be governed by tile distance- upto which Hie t icJal effects are experienced 
wl·, ich · shall h.c determ ined based on sann :ty ,coi"1cr:mtrat ion of f ive - parts per thousand (ppt) 
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'qffi! cf,T u;;:i� : 3TTTT'I-.TIB1 3 1  

measured dur ing the dr iest period of tl1e year and d istance up  to which t idal effects are 
experienced shal l  be clearly identified and demarcated accord ing ly in the Coastal Zone 
Management Plan (hereinafter referred to as the CZMP) : 

Provided that the CRZ l imit of 50 meters or width of the creek whichever is less, shal l  be 
subject to revi.s ion and f inal approval of the _respective CZ MPs as per th is not i f icat ion, framed 
with due consu ltative process, publ ic hearing etc . and environmental safeguards en l isted 
there in ,  and t i i l  such t ime the CZMP to th is notificat ion is approved, the l im it of 1 00 meters or 
width of the creek whichever is less, shall continue to apply. 
Explanation . - For the purposes of this sub-paragraph the expression "tidal i nf luenced water 
bod ies" means the water bodies i nf luenced by tidal effects from sea in the bays, estuaries, 
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea: 

( i i i )  The "intertidal z_one" means land area between the HTL and the Low Tide . L ine (here inafter 
referred to as the L.TL) . 

( iv) The water and the bed area between the L TL to the territorial water l im it ( 1 2 Nm) in case of 
sea and the water and the bed area between L TL at the bank to the · L TL on the opposite 
side of the bank, of tidal inf luenced water bodies. 

2.0 Classification of CRZ. - For the purpose of conserving and protect ing the coastal areas 
and marir,e waters, the C RZ area shal l be classified as fol lows, namely� -
2.1 CRZ-1 areas are environmentally most critical and are further classified as under :  
2.1 .1 CRZ-1 A: 

(a) CRZ-I A shal l const i tu te the fol lowing ecolog ically sensitive areas (ESAs) and the ' geo­
morpholog ical featu res which play a role in maintain ing the i ntegrity of the coast viz . : · -
( i )  Mangroves ( in case mangrove area is more than 1 000 square meters, a buffer of 50 

meters along the mangroves shal l  be provided and such area shal l alsci constitute CRZ-I 
A) ; 

( i i )  Corals and coral reefs ; 
( i i i )  Sand dunes; , · 
( iv) Biolog ically. active mudflats ; ., , . .  
(v) National parks, marine parks, sanctuaries, reserve forests, wi ld l i fe ·habitats arid" other 

protected areas under the provisions of Wild Life ( Protect ion) Act, 1 972 (53, of ·f 972) , 
Forest (Conservation) Act, 1 980 (69 of 1 980) or Environment (Protect ion) Act, 1 986 (29 
Of 1 986) , including B iosphere Reserves; 

(vi) Salt marshes; 
(vi i )  Turt le nesting grounds; 
(vi i i )  Horse shoe crabs' habitats ;  
( ix )  Sea grass beds; 
(x) Nesting grounds of b i rds ;  
(x i )  Areas or structures of archaeological importance and heritage sites. 

(b) · A detai led envi ronment management plan shal l be formulated by the states and Union 
territories for· such ecologically sensit ive areas in respective territories , as mapped out by 
the _ National Centre for Sustainable Coastal Management (NCSCM) , Chennai based on 
gu idel ines as contained in Annexure-1 to th is notification and integrated with the CZMP. 

2.1 .2 CRZ-1 8:  

The intert idal zone i .e .  the area between Low Tide Line and High T ide Line shal l  const itute 
the CRZ-I B. 
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2-.2 CRZ-1 1 :  

THE GAZETTE OF INDIA : EXTRAORDINARY . . . [PART IT-SEC. 3(i)] 

CRZ- I I  shal l  constitute the developed land areas up to or close to the shorel ine ,  with in  the existing 
municipal l im its or i n  other existing legally designated urban areas, Wh ich are substantial ly bui lt -up 
with a ratio of bui lt-up plots to that of total plots being more than 50 per cent and have been 
provided with drainage and approach roads and other i nfrastructural faci l ities ,  such ·as water supply, 
sewerage mains, etc. 
2.3 CRZ-1 1 1 :  
Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fal l under 
CRZ- I I ,  shall constitute CRZ-I I I ,  and CRZ-I I I  shall be further classified into fol lowing categories: -
2.3.1 CRZ-1 11 A: 
Such densely populated CRZ- I I I  areas, where the populat ion density is more than 2 1 6 1  per square 
k i lometre as per 201 1 census base, shal l  be designated as C RZ-I 1 1  A and in CRZ- I ! I  A, area up to 
50 meters from the HTL on the landward side shal l  be earmarked as the 'No Development Zone 
(NDZ) ' ,  provided the CZMP as per this notification ,  framed with due consu ltative process, have been 
approved , fai l i ng wh ich , a NDZ of 200 meters shal l  cont inue to apply. 
2.3.2 CRZ-1 1 1  B: 
All other CRZ- I I I  areas with populat ion density of less than 2 1 6 ·1 per square ki lometre, as per 20 ·1 1 
census base , shal l  be designated as CRZ- I I I  B and in CHZ- I I I  B, the area up to 200 meters from the 
HTL on the landward side shal l  be earmarked as the 'No Development Zone (NDZ) ' .  
2.3 .3 :  

Land are.a up to 50 meters from the HTL, or width of  the creek whichever is less ,  a long the tidal 
i nf luenced water bodies in the CRZ I l l ,  shall also be earmarked as the NDZ in CRZ I l l .  
Note: The NDZ shall not be applicable in the areas falling within notified Port limits. 
2.4 CRZ- IV: 
The CRZ- IV shal l  const;tute the water area and shal l be further classified as undar :- · 
2.4.1 CRZ- IV A: 
The water area and the sea bed area betv,een the Low Tide Line up to twelve nautical mi les on the 
seaward sid-e shal i  ccnstitute CRZ- IV A.  
2.4.2 CRZ- IVB : 
CRZ- IV 8 areas shai l  include the water area and the bed area between LTL at the bank of the t idal 
inf luenced water body to the L TL on the opposite side of the bank, extending fro!'D the mouth o1 the 
vvater oody at the sea up to the inf luence of tide ,  i .e._ .. sal i nity of f ive parts per thousand (ppt) during 
the driest season oi the year. · 
3.0 Areas requiring special consideraticn in  the CRZ.- F'ol lb·�ving coastal areas shal l  be 
accorded special consideration for the pu rpose of protect ing the critical coastal envi ronment and 
d ifficu lties -faced by locaicommun ities : -
3 ._ 1 Crit ica!ly . \/u lnerable Coastal Arnas (CVCA) : 

Su,nd_arban reg ion of West Bengal .and ofr1er ecological ly. sef)sit i:v'e areas . identi.f ied as under 
- Environment (Prnteot ion.) Act, 1 986 such as Gu lf of Khambat and Gu lf of Kutchh in Guja1·2.t, 
Malyari,  /\chra-Ratnag i ri in  Maharashtra, Karwar and Coondapu r in f<arnataka, Vembanad in 
Kernla, · Gu lf of Mannar in Tami l  Nadu ,  Bl1ait2.rl<anika in  Odisha, C@ri nga, East (3cdavari and 
K'rishna in Andtrra Pradesh shall be treated as Crit ic-al '✓u lnerab!e Coast:�J Ar9a�:- -,CVCf\) and 

, mana-ged with the ·involvement of coasta! conm1un iti ,9s. includlng fisher folk vvho •depend on 
coastal resources fo-r their sustainabie l :11el ih0Gd. 

3 . 2  · · CRL for i n land Backwater islands 3.nd is lands along the  mainland coast. 
3 . 3  ; •  CHZ fal! i ri'ci 1.,fahin \n"cl rl itipal l im its o f  GrEiater M1Jmb;i . .  

-.,/ .. . . . . . - . 
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4 .  Prohib1ted activities within CRZ.- The fol�mving activities shal l  b e  proh ibited, i n  general , with in  
the enti re. CRZ and exceptions to these and other  permissible and regu !ated activit ies i n  specif ic 
CRZ categories viz . C RZ- 1 ,  1 1 ,  I l l  and IV, shall be governed by the provis ions of paragraph 5:- •

. 
( i )  
( i i )  

( i i i )  
( iv) 

(v) 

(vi) 

(vi i ) 
(vi i i )  
( ix) 
(x) 

Sett ing up cf new industr ies and expansion of exis t ing i ndustr ies, operat ions or processes. 
Manufacture or handl ing of oi l ,  storage or d isposal of hazardous substances as specif ied in 
the notif ication of the Min istry of Environment ,  rarest and C l imate Change number 
G .S .R .395 (E) ,  dated the 4th Apri l ,  201 6 .  
Setting up of  new f ish processing un its . 
Land reclamat ion,  bunding or d isturb ing the natural course of _ seawater except for the 
act ivi t ies permissible under this notification and executed with prior permission from the 
competent authority. 
Discharge of untrea.ted waste and effluents from industr ies, cities or towns and other human 
sett lements. . 

Dumping of city or  towr:i wastes including construct ion debris, industrial sol i d  wastes, f ly ash 
for the purpose of land f i l l ing . 
Port and harbour  p rojects i n  h igh eroding stretches of the coast . 
Min ing of sand, rocks and other sub-strata materials. 
Dressing or altering of active sand dunes.  
I n  order to safeguard the aquatic system and marine l ife, d isposal of p lastic into the coastal 
waters shall be prohibited and adequate measures for management and d isposal of plastic 
mat.er ials shal l  be undertaken in the CRZ. 

(xi) Drawal of ground water .  
5. Regulation of  permissible activities in CRZ: 
5.1  CRZ-1 :  
5 . 1 . 1 . CRZ-IA:  
These areas are ecoiog ical ly most sensitive and generally no activities shal l  be permitted to  be 
carried OL!t i n .the CRZ-1  A area, with following excepti\ms : -
( i )  · E;�-'tourisrn a�t.ivities such as mangrove walks, tree huts, nature trai ls ,  etc. , i n  identif ied 

stretches areas subject to such eco-tou rism plan featur ing i n  the approved CZMP as per this 
notification , framed with due consu ltative process, publ ic heari ng ,  etc. and further subject to 
environmental -safeguards and precautions related to the Eco logical ly Sens itive Areas, as 
enl isted in the CZMP.  

( i i )  

( i i i )  

5.1 .2 

I n  the mangrove buffer, only such activit ies shal l  be permitted l ike laying of pipel ines, 
transm ission l ines, conveyance systems or mechanisms and construction of road on stilts, 
etc. that are requ i red f?r publ ic ut i l i t ies. 
Construction of roads and roads on st i l ts , by way of reclamation i n  C�Z-1 areas, shal l be 
permitted only in · exceptional cases for defence, strateg ic purposes and publ ic · ut i l it ies, 
subject to a · detai led marine or terrestrial or both environment impact assessment, to be 
recommended by the Coastal Zone Management Authority and approved by the Min istry of 
Environment, Forest and Cl imate Change; and i n  case construct ion of such roads passes 
through mangrove areas or is l ikely to damage the mangroves, a min imum three times the 
mangrove area affected or destroyed or cut during the construction process shal l  be taken 
up for compensatory plantation of mangroves. 
CRZ-1 B - The inter tidal areas : 

Activities shal l  be regu lated or permissible in the CRZ-1 B areas as under:-
. ( i ) Land reclamation ,  bunding, · etc. shal l  be permitted on ly for activities such as , -
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( i i )  

( i i i )  
( iv) 

(v) 

(vi) 

(vi i ) 
(vi i i )  

( ix) 
(x) 
(x i )  

(xi i )  

THE GAZETTE OF iNDTA : EXTRAORDINARY [PART ff -SEC. 3 (i)] 

(a) foreshore faci l it ies like ports, harbours, Jetties ,  wharves ,  quays, s l ipway, bridges, hover 
ports for coast guard , sea l inks, etc; 

(b) projects for defence, strategic and secu rity purposes; · 
(c) road on sti lts, provided that such roads shall not be authorised for perm itt ing 

development on the landward side of such roads, t i l l  the exist ing H igh  Tide L ine:  
Provided that the use of reclaimed land may be permitted on ly for publ ic uti l it ies such as 
mass rapid or mu lt imodal transit system ,  construction and i nstal lat ion of al l necessary 
associated publ ic ut i l i t ies and i nf rastructure to operate such transit or transport system 
including those for electrical or electronic s ignal ing system ,. transit stopover, of permitted 
designs ;  except for any industrial operation ,  repai r or maintenanqe ; 

(d) measu res for control of erosion ; 
(e) maintenance and clearing of waterways, channels, ports and hover porfs for coast guard ; 
(f) measures to prevent sand bars, i nstallat ion of tidal regulators, laying of storm water drai ns 

or  for structure for prevention of sal i n ity ing ress and f reshwater recharge. 
Activities related to waterfront or d i rectly ne,ed ing foreshore. fac i l it ies such as ports and 
harbours ,  jetties, quays, wharves, erosion control measures, breakwaters, pipel ines, 
l ighthouses, navigat ional safety faci l it ies, coastal pol ice stations,  I nd ian coast guard stat ions 
and the l ike. 
Power by non-convent ional energy sourc;:es ar:id associated fac i l it ies. 
Transfer of hazardous substances from ships to Ports, terminals and r�f ineries and vice 
versa. 
Faci l i t ies for receipt and storage of petroleum products and l iquefied natural gas as speci f ied 
in  Annexure - I I  to th is notif ication ,  subject to implementation of safetv regu lat ions i nc lud ing 
gu idel ines issued by the Oi l  Industry Safety D i r,:ictorate i n  the M in istry oi Petro leum and 
Natural Gas and. gu idel i nes issued by the M in istry of Envi rqnment, J crest and Cl irn::1te 
Change, provided that such faci l i t ies ,ve for receipt arid · storage of fert i l izers and raw 
materials required for ferti l izers, l ike ammon 1a; phosphoric acid, sulphur ,  su!phuFi•::: acid ,  n i tr ic 
acid, etc. 
Storage o.t non-hazardous cargo . : :e .  edibie oi l ,  ferti l izers arid fo�d grai.1s in noWied Ports. 
Hatchery and natura l  f ish drying . 
Exist ing f ish p rocess ing un its may uti l ise 25% add it ional p l i r,th area for modernisation 
pu rposes (on iy for additional equ ipment . and pol lut ion coi1trol measures) subj'ect to t he 
fol lowing : -
(a) °  F loor Space Index of  such reconstruction not exceeding the permiss

.
ib!e Floor Sp9ce 

l nde_x as per pr�valent town and co'untry planning regu l'at ions; · · 
. . . �. •, 

' . . . 
(b) addit ional p l inth area is constructed ::in:y to the '.landward side .. , 
(c) approval of the concerned State Pol lut ion Control Board Oi' Pol lution Control Committee. 
Treatment faci l i t i�s for waste and etf iuents a.rid conveyance oftreated eff lue�ts : . : , :  

. 
' 

Storm wafer drains .  
Projects c lassif ied as strateg ic, defence re lated projects and projects cf the Department of 
Atomic Energy, Government of I ndia. 
Manual m in ing  of atornic rn ineral(s) notified under Part-B of t l1e ,F i rst Sche,dule to tl�1e Min ing 
and Minerals {Development and Regulat ioti) Act, 'i 957) (67 of i 957J r.:i'cCurring as such or in 
association wiih orie or other m inerals in the i ntertidal zone by sucrr agencies as authorised 
b�· fhe Departmei'lt of Atomic Energy,  Governrnent of I nd ia as per mlning plan approved by 
the Atom ic l\,1i rifira i .  D i rect.orate for Exploration ahd· Research :  · " 
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P,ovicied that the manual m in ing operations shal l be carried out only by deploying persons 
us ing baskets and hand spades for co l lection. of ore or mineral with i n  the in tert idal zone and 
as per approved min ing plan, without dep!oying or using dri l l i ng and b lasting or Heavy Earth 
Moving Mach inery in the intertidal zone. 
Explorat ion and extraction of o i l  and natu ral gas and a l l  associated activit ies and faci l it ies 
thereto; 
Foreshore requ i ring fac i l i t ies for transport of raw materials, faci l i t ies for in take of cool ing 
water, . i ntake water for desalinat ion plants, etc, and outfal l  for discharge of treated 
wa�tewater or cc;,ol ing water from thermal power plants in  conform ity \,vith the environmental 
staiidards noti f ied by Ministry of r::nvironment, Forest and Cl imate Change and relevant 
direct ions of Cantral · Pol lut ion Control Board (CPCB) or State Pol lut ion Control. Board 
(SPCB) or Pol lut ion Control Committ6e (PCC). as the case may be. 
PlpeHries, conveying S}'Stems i ncluding ·transm ission l i nes. 
Weather radm for monitoring of cyclones predict ion, ocean observat ion platforms, movement 
and associated. activiti_es .  
Salt ha rvesting and associated faci l i ties .  
Desal i nat ion plants and associated faci l i t ies. 
CRZ-1 1 :  
Activit ies as perm itted i n  CRZ-l B, shal l  c1lso be perm issible i n  CRZ- 1 1 ,  i n  so far• as  appl icab!e. 
Construction of bui ld ings for res identfal purposes, schools ,  hospitals ,  i nstitut ions, offices, 
publ ic p laces, etc . shal l  be permitted on ly on the landward side of the exist ing road, or on the 
landward side of exist ing authorised fixed structures : . . 
Provided that no permi ssion for construction of bu i ld ings shal l  be g i·,1en on landward side of 
any new roads which are constructed on the seaward side of an exist ing' road. 
Bui ld ings permhted as i n  ( i i )  above, sha l l  be subject to the local town and country p lanning 
regu lations c1s appl icable from t ime to t ime, and the norms for the Floor Space index ( FS I )  or 
Floor Area Ratio (FAR) prevai l ing as on the date of th is Notif ication ,  and .i n  the event that 
there i s  a need ·for amendment of the ::=s1 after the date of publ icat ion of th is notif ication i n  

· the . off icial Gazette, • the U rban Local l3ody . or State Government OJ Un ion . ·territory 
Adm· i r,.fstrat ibn shal l  apprdach the · Min istry of Environment, Forest and Cl imate Change 
through ·  the concerned State Coastal Zone Management Authority (SCZMA) or Un ion 
Territory Coas:tal Zone Management f\uthority, as the case may be and the SCZMA shal l  
forward the proposal to the Nat ional Coastal Zone Management Authority (NCZMA) with i ts 
views i n  the matter, and the NCZMA shal l thereafter examine various aspects l i ke avai lab i l ity 
of publ ic amenit ies, envi ronmental protection measures, etc . ,  and take a su itable decision on 
the proposal and it shal l  be the responsib i l ity of the concerned Town Plann i ng Authority to 
ensure that the Sol id Wastes are handled as per respective Sol id Waste Management Rules 
and no untreated sewage is discharged on to the coast or coastal waters. � 
Reconstruct ion of authorised bui ld ings shal l  be perm itted, without change in present land 
use, subject to the local town and country p lanning regu lat ions as applicable from t ime to 
t ime, and the norms for the Floor Space Index or Floor Area Ratio, prevai l ing as on the date 
of publ ication of th is notif ication in the off icial Gazette and in the event that there is a need 
for amendment of the FSI after the said date of th is notificat ion ,  the Urban Local Body or 
State Government or Union territory Adm in istrat ion shal l  approach the Min istry of 
Envir,onment ,  Fores.I and Cl imate Change through the concerned. State Coastal Zone 
Management Authority (SCZMA) or Un ion Territory Coastal Zone Management Authori ty, as 
the case may be and the CZMA shall forward the proposal to the . National Coastal Zone 
Management Authority (NCZMA) with its views in  the matter, arid the . NClMA shal l  
thereafter exam ine various aspects · l i ke · avai lab i l ity of publ ic amen it ies , · environmental 
protect ion measures etc , .  and take a su itable decis ion on the proposal and it shal l  be the 
responsib i l ity of the concerned Town Planning Authority to ensure that the Sol id Wastes are 
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handled as per respective Sol id Waste Management Ru les and no untreated s.ewage is 
discharged on to the coast or coastal waters. 
Development of vacant plots in designated areas for construction of beach resort�. or hotels 
or tourism development projects subject to the conditions or guidel ines at Annexure-1 1 1  to 
this notification .  · ' · 

Temporary tourism faci l i t ies shal l be permissible in the beaches which shall on ly include 
shacks, toi lets or washrooms, change rooms, shower panels; walk ways constructed using 
i nterlocking paver blocks, etc, dr inking water faci l it ies, seating arrangements, etc .  and such 
faci l it ies shal l  however be permitted only subject to the tourism plan featur ing in  the 
approved CZMP as per this notif ication, framed with due consu ltative process or publ ic 
hearing ,  etc. and further subject to environmental safeguards en l isted i n  the CZMP, 
however, a min imum distance of 1 0  meter from HTL sha l l  be maintained for sett ing up of 
such faci l i t ies. 

5.3 CRZ-1 1 1 :  
( i )  Activit les as permitted i n  CRZ- 1 B ,  sha l l  also be permissible i n  CRZ- 1 1 1 ,  i n  so far as applicable. 
( i i )  Regulation of activities in NDZ: 

Fol lowing shal l  be permissible and regu lated i n  the NDZ:-
(a) No construction shal l  be permitted with in NDZ i n  GHZ I l l , except for repairs or 

reconstruct ion of existing authorised structure not exceeding existing Flcor Space I ndex, 
exist:ng p l inth area and exist ing density and for permissible ac�ivities under this 
notification inciuding faci l it ies essential for activit ies and construct ion or reconstruction of 
dwel l ing un its of trad it ional coastal commun it ies _ i nclud i r1g f isher folk, · incorporating 
necessary d isaster management provis ions and proper san itatio(l ariangements . 

(b) Agricultu 1e ,  hort iculture, gardens, pastu res, parks, p layfields and forestry. 
(c) Construction of d ispensaries, schools, public rain shelter, community toilets, bridges, 

roads, provision of faci l it ies for _ water supply, drainage,  sewerage, crematoria, 
cemeteries and e lectr ic sub-statio;1 wll ich are requ i red for the local inhabitants may be 
perrri itted on a case to case basis by Coastal Zone Management Authority. (CZMA) . 

(d) · Construct ion of un its or auxi l iary thereto �or domestic sewage, treatment 2nd d isposal 
Vvith the prior e1pprovai of the c:oncGrned F·o1 iut ion Control Board or Committee. 

(e) Faci l i t ies requ i red· for local f ish ing comn,un i t ies such as f lsh drying yards; audion ha.! is, 
net mending yards, tradit ional boat _ bu i ld ing·- yards, ice plar.t, ice crushing un its, f ish 
cur ing faci l it ie_s 0:rid the l ike · . . • :  . . . . 

. . . : 
. 

. . . · ' . · - - · - - ·
. 

. · 
(f) Wherever t,r.1ere is. a national or State h ighway pc3.ssing through the N DZ of CRZ- 1 1 1  c:1reas, 

temporary tour1sm faci l i t ies such as tailets, change rooms, drinking water faci lity and 
temporari shacks can be takenup 011 th8 ·seaward side of the road . · 
On landward side of such roads i n  the . NDZ, resorts o'r 'r 1otels and associated tourism 
faci l i t ies shall be permitted and such facil it ies shall , however, be permitted only sub.iect fr, 
the incorporat ion of tourism plan in the approved CZMP as· per tnis notif ication .and the 
condit ions or g 1jdel ines at Annexure- 1 1 1:, to tfi is notif ication as appl icable . 

(g) Temporary tourism facil it ies shal l  be pem1 issible · in the I\JDZ and beaches i n ·  the CRZ- I H  
areas and such temporary faci l it ies shall only i nclud e shacks;- to:iets' or  vJashrnorns, change 
rooms, shower panels ,  walk ways construc;ted (is ing interlock;ng .paver b!ocks, . etc, dr inking 
water faci i i t ies, seat ing arrangements etc. , antl such faci i it ies : shall, however; be permi tted 
on ly sub1ect to the tourism plan featuring in  thl=J approved CZMP as per this notif ication 
subject to mainta in ing a m in imum d istance of 1 O meters from. HTL for sett inq- .up. of such 
facil ities. ; · · · · · · · ·· · · · · · · · � -- · 

(h) Min ing of ato'.n ic m inerals notified under Pmt-8 of t!1e .Fi rst S-chcdule to Min ing and 

1458



[ '4Pl II-� 3(i ) ]  37 

M inerals (Development and Regu lation) Act: 1 957 (67 of 1 957) . occurring as such or in  
asscciation with one or other minerals by su�h agencies as authori sed by the Department of 
Atomic Energy, Government of I ndia ,  as per _min ing plan by thEl Atom ic _M i neral Di reciorate 
for Exploration  and Research . 

( i i i )  Regulation of activities for CRZ-!l i  areas beyond NDZ :  

·, 

( iv) 

(v) 

5.4 

(a) Development  of vacant plots in  designated areas for construction  of beach resorts or 
hotels or tourism development projects subject to the conditions or gu idel ines at 
Annexure- I I I  to th is notification .  

(b) c·onstruct ion ·or reconstruction of  dwel l ing un its, so  long i t  i s  with in t he  ambit o f  tradit ional 
r ights and custorna(y uses such as existing f ishing vi l lages , etc. _- and bu i ld ing perm ission 
for such constructi on  or reconsirµction wil l  be subject to local town .and country p lanning 

, ru les;: with an ovE)r�II height of construction not exceeding 9 meters and with only two 
floors (ground + one floor) .  

· · 

(c) The local commun ities i ncluding f ishermen mny be permitted to faci l i tate tourism through 
'home stay' without changing the pl inth area or design or facade .of Hie exist ing houses. 

(d) Construct ion of public rqi n  shelters , commun ity toi lets , water supply drainage, sewerage, 
roads, bridges, etc . 

(e) Limestor.e min ing :  
Selective min ing of  l imestone m inera!s may be permitted in  specific identified area.s 

'" u nder the min ing plans, which are adequatefy above the height of HTL, based on the 
recommendatiohs . of reputed National Institutes in the min ing - f ield such as Counci l  of 
ScientHic and Industrial Research (CSIR) ,  Central Min ing Research I nstitute etc. , 
provided that tile extraction of minerals shal l be carried out not b,elow a he ight of t meter 
above the HTL and an adequate barrier shal l  be created so as to · safeguard agai nst 
sal i ne water _ i ncursion and subject to appropriate safeguards related ·to pol lut ion of 
qoastal waters and prevent ion of coastal erosion . 

(f) M in i ng of atomic m inerals notified under Part-B of the Fi rst Schedule of Min ing and 
, M inerals (Development and Regu lat ion) Act, 1 957 (67 of 1 957) occurring as such or in 

association with one or other minerals by such agencies as authorised by Department of 
Atomic Energy, Government of _I ndia, as per min ing plan by_ the Atomic .. Mineral 
Di rectorate' for Explorat ion and Research.  ,; · - • 

Drawing of g roundwater and construction related thereto shal l  be prohibited with in 200 

meters of HTL except for the use of local communities in  areas inhabited by them and in  the 
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be perm itted 
on ly through manual means from ord inary wel ls for drinking ,  hort iculture, agriculture and 
f isheries, etc. where no other source of water is avai lable and restrict ions for such drawal 
may be imposed by the designated Authority by State Government or Un ion territory 
Admin istration in th.e areas affected by sea water i ntrusion, however, for hort icu ltu re and 
agriculture purpose, m icro irr igation promoted by Government welfare schemes shal l  be 
pe�mitted . . 

.. Development of ai rports i n  waste lands and non-arable lands in CRZ- 1 1 I  areas with adequate 
environmental safeguards. 
CRZ-IV :  • I 

.Ac�ivities shall be perm itted and regu lated i n  the CRZ IV areas as under:-

. ( i )  · Tradit ional f ish ing and al l ied activities undertaken by local commun ities. 
( i i )  Land reclamation,  bunding, etc to be permitted only for activities such as.-

(a) " foreshore · faci l it ies l ike ports , harbou rs, Jetties, wharves , quays, sl ip�ay, bridges, sea 
l inks a,nd hov�r ports for coast guard ,etc ; 

(b) projects for defence, strateg ic and secu rity purpose i ncluding coast guard ; 
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(c) measures for control of erosion ; 
( d) maintenance. and clearing of waterways, channels and ports; -

[PART II-SEC. 3(i)] 

(e) measures to prevent sand bars, installation of tidal regu lators , laying of storm water 
drains or for structure for prevention_ of salin i ty ingress and freshwater recharge . . 

Activit ies related to waterfront or d i rectly needing foreshore faci l i t ies , such as ports and 
harbou rs, jetties, quays , wharves,  erosion control measures, breakwaters, pipel ines, 
navigational safety faci l it ies and the l ike. 
Power by non -conventional energy sources and associated facil it ies such a.s offshore wind, 
wave energy, ocean thermal energy conversion ,  etc. 
Transfer of hazardo"us substances from ships to Ports. 
Storage of non-hazardous cargo l ike edible o i l ,  fert i l izers and food grai ns in notified Ports. 
Faci l it ies for d ischarg ing treated eff luents into the water course. 
Projects classif ied as strategic and defence related projects i nc lud ing coast guard coastal 
secu rity network .

. 
Projects of department of Atomic Energy. 
Explo�ation and extraction of oil and natural g2s and all associated activit ies and faci l it ies 
thereto. 
Exploration and min ing of atomic minerals ·notif ied under Part-B of the Fi rst Schedule of the 
Min ing and Mi rier.als (Development and Regulat:o_n) Act, 1 957 (67 of 1 957) , ocr.tJ ir ing as such 
or in  association with other m ineral(s) and of such associated m ineral (s) .  
Foreshore requ i ring fa.ci l it ies for transport of raw materials, facil it ies for i ntake of coo l ing water 
and outfal l for d ischarge of treated wastewater or  cool ing water from thermal pm�er plants, 
and foreshore requ i ring faci l i t ies for transport of raw materials, faci l i t ies for i ntake of cool ing 
water and outf a i l  for d ischarge of treated _wastevmter or cooling water from thermal power 
plants , in conformity with the envi ronmental standards notif ied by Min istry or Environment, 
Ferest and C l imate Change and relevant d i rections of the Centrai Pol lut ion Control Board or 
S tate Pol lut ion· Control Board or Pol lut ion Control Committee. 
P ipel ines, conveying systems including transmi.?sion l ines .  - · · · J 

Weather radar for r.ionitoring of cyclone predict ion, ocean observation platfor,ns, movement 
and associated activit ies . 
Cons�ruction of memorials or monuments · and al l ied facil ities by the conde1·ned State 
Goven1 ment in CRZ- IV (A) areas, ln exceptional caseE; ,  with adequate enviro nmenta l  
safeguards ,  subject to the fol lowing ,  namely: -
(a;  the concerried· State Government shai l . submit - i ust if ication for locating the project i n  . CRZ-,-- IVA area along with detai ls of  a·lte�nate sites cbnsldered and wei�7 l 1tagc matrix on 
_. · various parameters i ncluding envirorrnient'a1 · parameters, to State Coastal Zone 

· Management Authority who wi l l  examine the project and make recoin mendatibn to the 
Central Government (Min istry of Envi ronment, Forest 'ancl Climate Cllang-e) for grant of 
Terms of Reference (ToRs) for ·preparation of an envi ronmental impact assessment 
report by the State Government; 

(b) On . grant of To Rs by the Central Government, the concerned State Go11err.ment shal l  
submit the draft Environmental Impact Assessment report (E l.A.) with Environmental 
fvlanagement P lan (EMP) ,  draft Risi< . Assessment Report yvith D isastqr J\/lanagernent 
Plan (DMP) inc lud ing on-site and off-s i te emergency �!an and evacuation ' plan dur ing 

. emergency, to the State Pol lutioi'i Control · Board for conduct of publ ic heari ng for the 
proposed project i n  accordancr3 ·with the · procedu re laid down under the Environment 

. · impact Assessment (E IA) notif icatioi1 number S.0. 1 533(E:) ' dated · the '1 4th Se:pte:-nber, 
2006; . . . . -
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_ (c) The ,concernsd State Government shal l ,  after addressing the relevant issues raised by 
the pubi ic during the publ ic hearing referred to i n  sub- item (b) , submit the f inal E IA ,  EMP,  
Risk Asses::;ment and DMP, to  the State CZMA for  their examinat ion and 
recommenda.tion  to  MoEFB,CC;  

(d )  The Central Government may, if · i t  cor.s iclers necessary so to cJo ,  d ispense wi th  the 
requ i rement of publ ic hearing referred to in  sub-clause (b) ,  if i t  is satisf ied that the project 
wil l riot involve ret1abi l itation and resett lement of the publ ic or the project site is l ocated 
away froni human habitat ion . 

5.5 Requireinent. for Clearance from Department of Atomic Energy installat ions:  _ 
Prior to undertaking any deve lppmental activity i ncluding construction of new structures , fa l l ing in  
the boundary l im its sp�ci f i_ed . by Atomic _ Energy Regu latory Board (AERB) guid�l ines, prior 
clearance sl1al l  be obtained from Department of Atomic Energy i nstallat ions. 
6. Coastal Zone Management Plan (CZMP) 
( i )  Al l  coastal States and Un ion terri tory admin istrat ions shal l  revise or  update their  respective 

coastai zone management plan (CZMP) f ramed under CRZ Notificat ion , 20 1 1 number S .O.  
1 9(E) ,  dated 6th

· January, 201 1 ,  as per provisions of  th is notificatio_n and subm it to the 
M in istry of Environment , Forest and Cl imate Change for approval at the earl iest and all the 
project activit ies attracti ng the provisions of th is notification shal l  be requ i red to be appraised 
as per the updated CZMP under this notification and unt i l  and un less the CZMPs is so 
revised or updated, provis ions of th is notif ication shal l  not apply and the CZMP as per 
provis ions of QRZ Notif icat ion,  201 1 shal l cont inue to be fol lowed for appraisal ar:d CRZ 
clearance to such· projects. · · · · 

( i i )  The CZMP may be prepared or updated by the coastal State Government .o r  Union territory 
by engaging reputed and ·experienced scient i f ic i nstitut ion(s) or the agencies inc lud ing the 
r-..Jat ional Centre for Sustainable Coastal Management (hereinafter referred to as the 
NCSCM) of Min istry of Environment, Forest and Cl imate Change and i n  consu ltation with the 
concerned stakeholders .  

( i i i )  The coastal States and Un ion territor ies shal l  prepare draft CZMP i n  1 :25 ,000 scale rnap 
identifying and classifying the CRZ areas with in the respective territories in accorda_nce with 
the guidel ines g iven in Annexure-lV to th is  notificat ion, wh ich involve publ ic.consu ltat ion . ·, ,. 
Ali dHvelopmentq!_ ;�ctivit ies i isted in th is noti'ficat ion shai l  be regulated by the State 
Government; Union territory admin istration ,  the local authority or the qoncerned Coastal 
Zone Management Authority with in the f ramework of such approved CZMP,  as the case may 
be, 111 accordance with provisions of th is notif icat ion.  

( iv) The draft CZMP shal l be submi tted by the State Government or Un ion territory to the 
concernec;l Coastal Zone Management Authority for appraisa l ,  i nc luding appropriate 
consultations ,  and recommendations i n  accordance with the procedure(s) laid down in the 
Enyi ronment (Protect ion) Act, 1 986 (29 of 1 986) . _ • 

(v) The M inistry of Environment, Forest and Cl imate Change shal l  thereafter consider and 
approve the respective CZMP of concerned State Governments or Un ion territory 
adm in istrat ions. 

(vi) The CZMP shal l  not normal ly be revised before a period of five years after wh ich , the 
concerned State Government or the Un ion territory may consider undertaking a revis ion .  

7. CRZ clearance for permissible and regulated activities- Delegation :  

( i )  

( i i )  

Al l  permitted br regu lated project activit ies attract ing the provisions of th is notificat ion shall 
be requ i red to obtain CRZ clearance pr ior to their commencement. 
Al l development' activit ies or projects in CRZ-1 and CRZ-IV areas; which are regu lated or 
permi'ss ib le as per this notificat ion ,  shal l be dealt with by Min istry of Environment, Forest and 
Cl imate Change for CRZ clearance, based on the recommendation  of the concerned Coastal 
Zone Management Authority. 
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For all other permissible and regu lated activities as per this notificat ion,  which fal l  purely in 
CRZ-1 1 and CRZ- 1 1 1  areas, the CRZ clearance shall be considered by the concerned Coastal 
Zone Management Authority and such projects in CRZ -:I I and I l l ,  which also happen to be 
traversing through CRZ-1 or CRZ-IV areas or both , CRZ clearance shal l ,  however be 
considered only by the Min istry of Environment,  Forest and Cl imate Change, based on 
recommendations of the concerned Coastal Zone Management Authority. 
Projects or activities which attract the provis ions of th is notification as also the provisions of 
E IA  notificat ion, 2006 number S .O .  -1 533(E) , dated the 1 4th September, 2006, shall be dealt 
with for a composite Envi ronmental and CRZ clearance under E IA Notificat ion, 2006 by the 
concerned approving Authority, based on recommendations of the concerned Coastal Zone 
Management Authority, as per delegations i .e . ,  State Environmental Impact Assessment 
Authority (hereinafter referred to as the SE IAA) or the Min istry of Envi ronment, Forest and 
Cl imate Change for category 'B' and category 'A' projects respectively. 

(v) I n  case of bui ld ing or construct ion projects with bu i lt-up area less than the threshold l im it 
stipu lated for attracting the provisions of the E IA Notification ,  2006 these shal l be approved 
by the concerned local State or U n ion territory Planning Authorit ies in accordance with this 
notification ,  after obtain ing recommendations of the concerned Coastal Zone Management 
Authori ty .  

(vi) Only for self-dwel l ing un its up to a total bu i lt up area of 300 square meters, approval shal l  be 
accorded by the concerned local Authority, without the requ i rement of recommendations of 
concerned Coastal Zone Management Authority and such authorities shal l ,  however,  
examine the proposal from the perspective of the Coastal Regulation Zone notification 
before accord ing approval .  

8. Procedure 1or CAZ clearance for permissible and regulated activities: 
( i) The project proponents shal l  apply with the fal lowing documents to the con_cerned State or 

the U nion territory Coastal Zone Management Authority for seeking prior clearance under 
th is notification : -
(a )  Project summary detai ls as per  Annexu re-V to th is  notification .  

- ' . . . 

(b) Rapid Environment Impact Assessment (E IA) Report including marine and terrestrial 
component, as appl icable ,  except for bu i lding construction projects or housing schemes. 

(c) Comprehensive EIA with cumulative sfud :e� for projects, (except for bui lding constructio�1 
projects or housing schemes with bu i lt -up area less than the threshoid l imit stipu lated for 
attracting the provis ions of the EIA Notificat ic,n, 2006 number S.O 1 533(E) ,  dated 
1 4ti, September; 2006) if located in low and rnedium eroding stretches, as per the CZMP 
to this notification .  ., 

(d) Risk Ass�ss;nent Report and Disaster ��anagement , Plan, ' except for bui ld ing 
construction projects or housing schernes \vith bu ilt�up aroa less than_ the threshold l im it 
st ipulated for attract ing the provis ions of the E IA Notification ,  2006 number S.O 1 533(E) , 
dated 1 4th -September, 2006) . . . · . 

(e) CRZ map in 1 :4000 scale, d rawh L.lµ by any ofthe agencies identif ied by the Min istry of 
Environment, For-est and Cl imate Chan�1e  vide its Office Order number J-- 1 70 1  l /8/92- IA­
I I I ,  dated the- 1 41

� March , 20 1 4  using the demarcation of the HTL or LTL, as carried out 
by t'-JCSCM. 

(f) P roject layout superimposed on the .CRZ map du ly ir.dicatir.g the project boundaries and 
the CRZ category of the project location .as per the approved Coastal Zone. Management 
P lan under this notif icat ion. r , • , , .  

(g )  The CRZ map normal ly covering 7 ki lometre· radius· arourid the project site a lso ind icat ing 
the CRZ- 1 ,  I I ,  I l l  and IV areas inc luding other1iotified ecologica!ly sensitive areas.  

(h )  ''Consent t� ·establ ish" or No ObjecUcin Certif icate f rom the ·conceniec r State ·Pol lut ion 
Control Board or Un ion territory Pol :utiori Contra: Conini ittee- for the projeds involving 
treated disct1arg13 of industrial eff luents and sewage,  and in  case pr ior consent of 
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Pol lut ion Control Board o r  Pol lut ion Con trol Committee i s  not obtained, the same shal l  be 
enswred by ttie proponent before the start of the construct ion activity of :he project, 
fol lowing the clearance under th is r.otificat ion . 

( i i )  The concerned Coastal Zone Managcrn_ent  Authority shal l  examine the documents i n  clause 
( i )  above, in accordance with the approved Coastal Zone Management P lan and in 
compliance with this notificat ion and make recommendations with in a period of s ixty days 
from date of receipt of complete application as u nder :  -
(a) For the projects or activities also attract ing the E IA Notification ,  2006 number S.O. 

1 533(E) , dated 1 4u, September, 2006, the Coastal Zone Management Authority shal l  
forward its recommendations to Min istry of Environment, Forest and Cl imate Change or 
SE IAA for category 'A' and category 'B' projects respectively; to enable a composite 
clearance under the E IA Notification ,  2006 number  S .O.  1 533(E) , dated 1 4th September, 
2006, however, even for such Category '8' projects located in CRZ-I o r  CRZ-IV areas, 
f inal  recommendation for CRZ clearance shal l  be made on ly by the Min istry of 
Environment, Forest and Cl imate Change to the concerned SE IAA to enable it to accord 
a composite Environmental Clearance and CRZ clearance to the proposal .  

(b) Coastal Zone Management Authority shal l forward i ts recommendations to the Min istry of 
· Envi ronment ,  Forest and Cl imate Chrn1ge tor the projects or activities not covered in the 
EIA notif icat ion , 2006, but attract ing th is notification and ·Iocated i n  CRZ-I  or CRZ- IV 
areas. 

(c) Projects or activities not covered in the aforesaid E IA  Notificat ion ,· 2006, but attracti ng 
th is notificat ion and located i n  CRZ- 1 1  or CRZ�I I I  areas shal l  be considered for clearance 
by the concerned Coastal Zone Management Authority with in sixty days of the receipt of 
the complete proposal from the propone:it. 

(d) I n  case of construct ion projects attracting t�1 is notif ication but with bui l t-up area less than 
the threshold l imit stipulated for attracting the provis ions of the aforesaid EIA Notification 
2006, Coastal Zone Management Authority shall forward their recommendations to the 
concerned State or Un ion  territory plann ing authorities, to facil itate grant ing approval by 
such authorities.' 

( i i i )  The M inistry pf . Environment ,  Forest and Cl imate Change shal l  consider complete project 
proposals for clearance under th is notificat ion,  based on the recommendations. of the 
Coastal Zone Management Authority, wi th in a period of sixty days. 

( iv) In case the Coastal Zone Management Authorities are not in operat ion due to their 
reconstitution or  any other reasons ,  then it shal l be responsibi l ity of the Department of 
Environment in the State Governm ent or Union territory Adm in istrat ion , who are the 
custod ian of the CZMP of respective States or Un ion territor ies,  to provide comments and 
recommend the proposals in terms of the provisions of the said notificat ion. 

(v) The c learance accorded to the projects under this notif ication shal l be valid for a period of 
seven years, provided that the construction activities are completed and the operations 
commence with in seven years from the date of issue of such clearance. 
The valid ity may be further extended tor a maximum period of three years, provided an 
applicat ion is made to the concerned authority by the applicant with in the valid ity period , 
along with recommendation for extension of validity of the clearance by the concerned State 
or Un ion  territory Coastal Zone Management Authority. 

(vi) Post clearance monitor ing : 
(a) It shal l  be ·mandatory tor the project proponent to submit half �yearly compliance reports 

in respect of the st ipu lated terms and conditions  of the envi ro'nmental clearance in hard 
and soft copies to the regu latory authority(s) concerned, on the 1 st

• June and 3 1 st 

December of each calendar year and al l such compliance reports submitted by the 
project proponent shal l  be publ ished in  publ ic domain and its copies shal l  be g iven to any 
person on applicat ion to the concerned Coastal Zone Management Authority. 
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= (b) The compliance report shal l  also be diSplayed on the website of the concerned 
. regu latory authority. · · · '  · 

(vii) To maintain transparency in the working of the Coastal Zone Management Authority, it shal l 
be the respons ibi l ity of the Coastal Zone Management Authority to create a dedicated 
website and post the agenda, minutes , decisions taken, clearance letters, violations ,  action 
taken on the violations and cou rt matters i ncluding the Orders of the Hon'ble Court as also 
the approved CZMP of the respective State Government or Union territory. 

9. Enforcement of this notificat ion:  
( i )  For the purposes of implementation and enforcement of the provis ions of th is notif ication and 

compl iance with condit ions stipu lated thereunder, the powers either orig i nal or  delegated are 
avai lable u nder Environment (Protection) Act, 1 986 (29 of 1 986) with the Min istry of 
Environment ,  Forest and Cl imate Change; State Government or the Un ion territory 
Admin istrat ion,  Nat ional Coastal Zone Management Authority and the State or Un ion 
territory Coastal Zone Management Authority; 

( i i )  The composit ion , tenu re and mandate of National Coastal Zone Management Authority and 
State Government or the Union territory Coastal Zone Management Authority have already 
been notified by the M in istry of Environment, Forest and Cl imate Change in terms of Orders 
of Hon'ble Supreme Court i n  Writ Petit ion 664 of 1 993; 

( i i i )  The State Government or the Union territory Coastal Zone Management Authority shal l  
pr imar i ly be responsib le for enforcing and monitoring of this notification and to assist i n  this 
task, the State Government and the Un ion territory shal l constitute d istrict level Committees 
under the Chairmanship of the District Mag istrate concerned comprising at . least three 
representatives of local trad it ional coastal communit ies inc lud ing from f ishermen, and the 
State Government may consider the enforcement o f  th is notification to the level of respective 
D istrict Mag istrates . 

( iv) The dwel l ing units of the trad it ional coastal communities including f ishermen ,  tri .ba!s as were 
permissible under the provisions of the Coastal Regu lation Zone notif isat ion,  201 1 number 
S.O.  1 9(E ) ,  dated the 6th January, 201 i ,  but which have not obtained formal approval f rom 
concerned authorities under the said Notif ication st1al l be considered by the respective 
Coastal Zone Manag ement Authority and the dwell ing uh its stlall be regularised subject to 
the fol lowing condit ion , namely: - • 

· 

(a) these are not used for any commercial activity' ; 
(b) these are not sold or transferred to non-traditional coastal cqrnmunity. 

1 0. Areas requirf ng special consideration : 
1 0. 1  Critically Vulnerable Coastal Areas (QVCAs) : 

( i )  For al !  the CVCAs mentioned in swb-par:agraph 3. 1 ,  Integrated Management Plans ( IMPs) 
shal l  be prepared, which shal l ,  i nter al ia, keep in view tile .conservation and management of 
mangroves, needs of local communit ies, such as dispensaries, ,schools, publ ic rain she lter, 
commun ity toi lets, bridges, roads, jett ies, water supply, drainage, sewerage and the impact 
of sea level rise and other natural disasters and the I .MPs wi l i  ·b? prepared in _l ine. with the 
guidel ines for preparat ion of Coastal Zone Mcmagement Pian .  · . 

( i i )  T i l l  such t im6 the IMPs are approved and notif ied, construction of dispensaries, schools, 
publ ic rai n/cyclone shelters, commun ity toi lets, bridges, roads, jett ies, water supply, 
drai nage, sewerage which are requ i red .for traditionai i nhabitants shall be permitted 011 a 
case to cas�::' basis, by the Coastal Zone Management Authority with due regc1rds to the 
viewE; o r  coastal communities i nclud i ng  f isher folk. · · · · 

1 0.2  CRZ for inland ba'C!<water islands c1nd i!Jla.nds along rn�inland coast : ·. 

( i ) All the i nland islands i n  the coastal backwaters and islands alona the. main land coast shal l  
also be covered under this notif icat ion .  · · V 
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( i i )  I n  view of the un ique coastal systems of backwater is lands and islands a long the main land 
coast, along wi th space l im i tat ions in  such coastal stretches, CRZ of 20 meters from the HTL 
on the landward side shal l un iformly apply to such is lands and activit ies shal l  be regulated as 
under : -
(a) exist ing dwel ! ing un its of local commun ities may be repai red or reconstructed with in 20 

meters from the HTL of these islands, however,  no new construction shal l be perm itted 
in this zone. 

(b) foreshore faci l it ies, such as fish ing jetty, f ish drying yards,  net mending yard, f ish ing 
processing by tradit ional methods, boat bu i ld ing yards,  ice plant, boat repai rs and the 
l ike, may be taken up  in CRZ l imits subject to due environmental safeguards . 

( i i i )  I ntegrated Is land · Management Plans ( I IMPs) , as appl icable to smal ler is lands in  
Lakshadweep and Andaman & Nicobar, as per Is land Protection Zone Notification , 20 1 1 
number S .O.  20(E) ,  dated the 6th January, 201 1 , shal l  be formu lated by respective States or 
Un ion territory for al l such islands and submitted to Ministry of Environment, Forest and 
Cl imate Change and t i l l  the I IMPs are framed , provisions of this notif ication shal l  not apply 
and the CZMP as per provis ions of  CRZ Notification 20 1 1 number S.O. 1 9( E) ,  dated the 6th 

January, 20 1 1 ,  shal l  continue to apply. 
1 0.3 CRZ areas fa l l ing within municipal l im its of Greater Mumbai :  
( i )  I n  order to  protect and preserve the  'green lung' o f  the Greater Mumbai area, a l l  open 

spaces, parks, gardens,  p layg rounds indicated in development plans with in  CRZ- 1 1  shal l  be 
categorised as No Development Zone and a FloQr Space I ndex up to 1 5% shal l be al lowed 
only for construction of civic ameni ties, stadium and gymnasium meant for recreational o r  
sports related activities and the resident ial or commercial use of  such open spaces sha l l  not 
be perm issible. , 

( i i )  Construction of  sewage treatment plants i n  CRZ- 1  area for  the purpose of,  treati ng the 
sewage from the mun icipal area shal l  be taken only by the mun icipal authorit ies i n  
exceptional ci rcumstances, where no alternate s ite is avai lable to  set u p  such fac i l it ies, 
subject to recommendations of the Coastal Zone Management Authority and approval by the 
Central Government and in  case the construction of such plant is  inevitable in  a mangrove 

· area, a min imum three t imes the mangrove area affected or destroyed or cut dur ing the 
construction process shal l  be t�ken up  for compensatory plantation of __ mangroves .  

[F .  No. 1 9- 1 1 2/20 1 3- IA- I I I )  
R ITESH KUMAR S INGH ,  J t .  Secy. 

Annexure-I 

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY 
SENSITIVE AREAS 
The coastal and marine Ecological ly Sensitive Areas (ESAs) and the geo-morpho log ical featu res 
play a vital role in maintain ing the functions of the coast . Mang roves, beaches, coral reefs, etc . ,  aid 
in contro l l ing coastal erosion , shorel ine change, saltwater intrusion and also serve as natural 
defence against coastal hazards such as storm su rges, cyclones and tsunamis .  The ESAs maintain 
the biological i ntegrity ,of the coast by provid ing di rect and ind i rect ecosystem services to the coastal 
l ivel i hood. In addition ,  several i nvaluable archaeological and heritage  sites are also located along 
the coast . Hence conservat ion and protect ion of the above areas, features and sites become 
necessary. 
1 .  General measure_s 

( i )  Al l ESAs shal l  be identif ied and boundary del ineated by NCSCM using satel l ite data. 
( i i )  The State Governments or Union territory Adm in istrat ions through the authorised agencies 

shal l  prepare CZMP as per the gu idel ines contained i n  th is notif ication h igh l i ght ing the 
conservation and protection of the ESAs. 

( i i i )  Those activities perm issible under this notification shal l be included in the CZMP. 
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Specific conditions shal l be adopted for the conservation ,  protection and management of each of 
the ESAs as under: - · 
1 .1 Mangroves : 

1 .2 

( i )  Mang roves declared as forest under the Forest (Conservat ion) Act, 1 980 (69,of 1 980) .  
Notwithstanding anything contained in this notification , such mangroves declared by the 
concerned State Governments or Union territory Administrations or Central Government 
as forest land under the Forest (Conservation) Act, 1 980 (69 of 1 980) shall attract the 
provis ions of the said Act. 

( i i ) Mangroves not declared under Forest (Conservation) Act, 1 gao: 

( i ) 

( i i ) 

( i i i )  

(iv) 

(a) Mangroves in Government land shall be protected based on a detailed plan to be 
prepared by the concerned State Governments or Un ion territory admin istrat ions, and 
in case the mangrove area is more · than 1 000 square meters, a buffer of 50 metre 
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre 
may be utilised for public facil ities for developing parks, research faci l it ies related to 
mangrove biodiversity, faci l i t ies for conservation and the l ike. 

(b) Mangroves in private land wi l l not require a buffer zone. 

Corals and coral reefs and associated biodiversity: 

Destruction of coral and coral reefs and the surroundings is a· proh ibited activity. 

Ai l coral and coral reefs shal l  bB protected except tor th�s.e smal l quantities requ i red tor 

research purposes. 
Coral and coral reefs transplantation activities shall be . through recogn ,sed research 

institu tions wherever requ ired for regenaration after obtaining necessary approvals under 
Wildl ife (F'rotoction) Act 1 972 (53 of 1 972) . 
The dead or destroyed or both coral areas shall be taken up tor rejuvenation arid 
rehabilitat ion . The conservation and orotection of corals and coral reefs shall be taKen up 
as fo l lo'Ns : -
(a.) active and live coral and coral reefs iclentiiied :and c!eifneated sh,al! be declared ,rnd 

notif ied as ESA under Environment (Protection) Act 1 986 (29 of 1 986) ; 
(b) it s!1all be ensured that no activities that are detrimentai _ to the heaith of cor�ct ls ,  coral 

reefs a.nd its associated biodiversity, such as mining, effluent c1�d sewage d1sd1arQe,, 
dredg ing, ballast water discharge ,  s:iip iuashings, fi�hif1g· other than t\ad:t ional non·: de�,trucUve fisheries, construction activi t ies and the IHm are taken up 1 11 and arnuno 
tr1e c.ornl areas. 

i .3 The National Parks, marine parks, San�tuaries, reserve forests, wi!d l ifo habitsts and other 
protected areas dedared under the provisicihs of Wild Life (Protection) Act, 1 972. (53 of 
1 972) , the Forest (Conservation) Act : l980 . (69 of 1 98/J) or .Envi ronment · (Protection) Act 
·1 986 (29 of i 986 ) ;  including Biosphere Reserves shall be conserved and protected as 

( i ) 

( i i )  

fol lows> 
Conservation and protection of• t11e above 1nentioneGi areas shall be as pe:- the previsions 
of the respective Acts, notifications or gu idel ines as the case may be. 
Efforts shall be made to increase the forest area in the coastal reg ion in order to prevent 
loss of ! i f e arid property from increased stoi n,s ,  tides and f lood:3 ,  

( i i i ) The concepi8d State Govern 1:1ents or Uri irfrl territory a�i}1 in istratiorrs' shalt provide for 
adequate funds for such measu res to undertake shelter be!l plantation or . bio--shialds· with 
planting n1atE;Jrial su itable to the location.. 

1 .4. Salt marshes : · · · · . 

Tho Mn<:r.>�1/:::i t ir,ri ;1 �,� -nmtAr.tinn nf �::ill 111;.1 r�rlGS sh�i i be as fol !ovvs :> . 
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� Specific condit ions shal l  be adopted for the conservation ,  protection and manageme-nf of each of · 
the ESAs as under: - · 

1 .1 Mangroves: 

( i )  · Mangroves declared as forest under the Forest (Conservat ion) Act, 1 980 (69.of 1 980) . 
Notwithstanding anything contained i n  th is notification , ·such mangroves declared by the 
concerned State Governments or Union territory Admin istrat ions or Central Government 
as forest land u nder the Forest (Conservat ion) Act , 1 980 (69 of 1 980) shal l  attract the 
provis ions of the said Act. 

( i i )  Mangrove·s not declared under Forest (Conservation) Act , 1 980:  
(a) Mangroves in Government land shal l  be protected based on a detailed p lan to be 

prepared by the concerned State Governments or Union territory admin istrat ions, and 
in case the mangrove area is more than 1 000 square meters, a buffer of 50 metre 
along the periphery of mangrove area shal l  be r,rovided . Th is  buffer zone of 50 metre 
may be uti l ised for publ ic faci l i t ies for developing parks, research facil it ies related to 
mangrove biodiversity, faci l it ies for conservation and the l ike . 

(b) Mangroves i n  private land wi l l  not requ i re a buffer zone. 
1 .2 Corals and coral reefs and associated biodiversity: 

1 .3 

( i )  Destruction of coral and coral reefs and the surrounci ings is a proh ibited activity. 
( i i )  Al l  coral and coral reefs shal l  be: prntected except for those smal l  quantities requ i red tor 

research purposes. 
( i i i )  Coral and coral reefs transplantation activities shal l  be . through recogn ised researct1 

i n st itut ions wherever requ i red for regensration after obtain ing nece�sary approvals under 
Wi ld l ife ( F'rotoction) Act 1 972 (53 of 1 972) . 

( iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and 
rehabi l i tation . The conservation and orotection of corals and coral reefs shal l  be taken up 
as fo! lows : -

( i )  

( i i )  

(a) active and l ive coral and coral reefs icJent i iied -'and cellneated sha!! be declared and 
not if ied as ESA under Environment (Protection) Act 1 986 (29 of 1 986) ; 

(b) it st1all be ensured that no activities that are detrimentai to the health 0f cora ls ,  coraJ 
reefs and its associated biodiverf, ity , :3uc_h as m ining , eff luant c1nd sewage d ischarQe, 
dredg ing, ballast water discharge ,  ship washings, f ishing· other· than tradit ional ncin-­

. destruct ive f isheries , constwctior, activi t ies and the IHw are taken up in and 2 round 
the cornl areas. 

The National Parks, marine parks, S,:m-::tuaries, · reserve forests. wi ldl ife habit,;ts and other 
protected areas dedared under the provisions of Wi ld Life (Protection) Act, 1 972 (53 of 
1 972) , • the Forest (Conservat ion) Act , 980 .(69 of 1 980) or .Environment · (Protect ion) Act 
7 986  (29 of : 1986 ) ;  i ncluding Biosphere Reserves shal l  be conserved nr.id protected as 
fol lows> 

Conservation and protection of• the a:.bove rnentioneci are.as shall be as per the previsions 
of the rnspeGtive Acts, notificat ions or gu idel ines as Hie case may be. 
Effort!:\ shal l be made to i ncrease the forest area in the coasts.I reg ion in order to prevent 
loss of l ife and property from increased stoims, tides and f loods.  

( i i i) The concerned State Governments or· Uriio'n territory · adh1 in i st ratio 1:,s· sl'1a l r  provide for 
adeciuate Hi'nds· for such measures tO undertake shel ter be!t plantation or bio--sh i2ids- with 
planting niaterial su itable to the_ location. 

1 .4. Salt marshes : 

The conservation and protection of salt marshes shall be as follows : -

1467



[ 'llPT II-� 3(i) J 45 
. ' 

( i )  The salt marsh areas sha! I be conserved and protected and efforts shallbe rnade to promote 
the endemic biod iversity in the salt marshes. 

( i i )  Only those activi t ies requ i red for ovei·head conveying or transm ission of cables and 
underg round laying of transmission l ine cables and so on, shal l be permissible .  

( i i i )  Traditional f ish ing shal l  b e  permissible i n. sa_lt -marshes. 
( iv) Temporary tour ism faci l it ies arowid the sal t  marsh areas may be considered subject to 

adher ing to n9rms laid down in the gu idel ines. 
· (v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in 

Coastal Zone Management Plan can be con9idered for salt pan activities. 
1 .5 Turtle nesting grounds shall be protected a.nd conserved as follows:-

( i) 

( i i )  

( i i i )  

1 .6 
( i )  

( i i )  

1 .7 

(,i) 
} ( i i )  

Turtie nesting grounds identif ied by the concerned State Governments or Un ion territory 
administrations shal l be protected as per Wi ld l i fe (Protect ion) Act of 1 972. 
No activities shal l  be permitted in and around the turt le nesting g round i ncluding those 
causing· l ight and sound pol lut ion except for those requ i red for conservation and protection of 
these sites. 
Strict management plans for protecting the turtle nesting grounds shall be undertaken and 
implemented by the concerned State or  Un ion terri tory Authorities. 
Horse shoe crabs habitats shall be protected and conserved as folfows:­
The habitat identified shal l  be take:, up for conservat ion and protection .• · 
No activities shal l  be taken up i n  and around these habitats which affect the horse shoe crab 
·ecosystem. 
Sea grass beds shal l  be protected and conserved as follows:­

lqentif ied sea grass beds shal l  be conserved and protected . 
.. "; 1-

No ,developmental · activities that have adverse effect on the sea grass bed shal l  be 
undertaken. 

( i i i )  Efforts sha l l  be made to propagate sea grass beds along the coastal waters where ever 
possible by States or Un ion territor ies as it acts as a carbon sink. 

1 .8 . . _Nei>Vog grounds of birds shall be protected and 'conserved as fol lows :• 
( i ) The nesting ,ground of birds i nc luding their local m igratory route shal l  be protected. No 

·developmen'tal activities which have adverse impact on the nesting · g rounds and the 
mig ratory routes shal l be undertaken including construction of wind mi l l s ,  transmission l ines 
and the l ike i n  ' the local ity. 

( i i )  Efforts shal l  be made to increase the forest cover and mangrove cover i ncluding enriching 
the biod iversity of salt marsh and other coastal water bod ies so as to provide for su itable 
habitat for the avif auna. 

1 .9 Geo-morphologically Important Zones shal l  be protected and managed as fol lows : 
( i )  Sand dunes identified shal l  be conserved and protected as fol lows : 

(a) sand dunes identif ied shal l  be notif ied under Environment (Protect ion) Act 1 986; 
(b) no developmental activit ies shal l  be permissible except for provid ing eco-friendly 

temporary tour ism fac i l it ies on sti lts such as walkways, tents and the l ike; 
(c) mining of sand from sand dunes shal l  be pwhibited activity except for the removal of 

atomic m inerals with proper replenishment using the tai l ings or other su itable sand ; 
(d) no activities on the sand dunes shal l be taken up that wou ld lead to erosion/destruction 

of sand dunes;  
(e) afforestat ion, if any,  on the sand dunes shal l  be done only with native flora; 
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(f) the States or Un ion territory shal l . preo9-re management plans for the demarcated sand 
dunes .  . : · 

( i i i) Sandy beaches : 

( iv) 

1 . 1 0  

( i )  

( i i )  

( i i i )  

(a) 

(b) 

(a) Min ing of beach sand is proh ibited except for manual min ing of atomic m i nerals with 
proper replen ishment using the tai l ings or other su itable sand. 

(b) When the permissible developmental activities are taken up on the beaches if loss of 
beach in the neig hbou rhood is predicted , necessary beach nour ishment to compensate 
for the losses shall be undertaken by the project authorit ies and its long term 
maintenance shall be ensured by them. 

(c) The States or  Un ion Territory shal l  prepare management plans for the demarcated 
beaches. 

Biologically active mudflats : 

Biologically active mudflats shall be identif ied by NCSCM i n  associat ion with State 
Governments or Un ion territory admin istrat ions.  
The States or Un ion territories shal l  prepare management plans for such demarcated 
biolog ically active mudf lats. 

Areas or structures of archaeolog ical importance and. heritage value sites: 

State Archaeolog ical agencies shal l  be responsible for conservation and protect ion cf all 
archaeo log ic2.! structures and heritage sites ider.itif ied by the Archaecilogicai Survey -of Ind ia ,  
as per the provisions of the respective Acts, notifi cations or gu idel ines. 
No activities that al'e detrimental to the identif ied areas or  structures of archaeological and 
heritage value shal l  be permitted. 
It shall be ensured that these structures or areas are preserved and activities undertaken 
without chang ing the fagade/pl inth ot such structures. Such structures could be considered 
for use in accordance with the relevant norms after undertaking carefu l design ing oi the 
i nteriors without changing the exter ior arch itectural design of the structu re. 

LIST OF PETROLEUM AN D CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ, 
EXCEPT CRZ-1 A 

(i) Crude o i l ;  
( i i )  Liquef ied Petroleum Gas ;  
( i i i )  Motor spir it ; 
( iv) !<erosene ;  
(v) Aviation fUel ;  
(vi) High speed diesel ;  
(vi i )  Lubricating o i l ;  
(vi i i )  Butane;  
( i x) Propane; 
(x) - Compressed Natural Gas ;  
(x i) , ,  I\Japhtha; . 
(xi i) F_u rnace o i l ;  
(x i i i )  Low S1� Ipt1u r  Heavy Stock; 
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(xiv) 

(xv) 
(xvi) 

. (xvi i )  
(xvi i i )  
(xix) . 

L iquefied Natural Gas; 
Ferti l izers and raw materials for rnanuf acture of fert i l izers; 
Acet ic acid ;  
Mono ethylene g lyco l ;  
Par2xylene ;  . , 
Ethane; . 

(xx) . · _Butadine;  
(xx!) Methanol ;  
(xxi i ) Caustic;" 
(xxi i i )  Bitumen.  
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Annexure-111 
GUIDELINES FOR DEVELOPMENT CF BEACH RESORTS, HOTELS AND TOURISM 
DEVELOPMENT PROJECTS IN THE DESIGNATED CAZ AREAS 

1 . . CRZ-11 
Construction of beach resorts or  hote!s in  designated areas of CRZ- 1 1  for occupation of tourist or 
visitors shal l  be subject to the fol lowing condit ions, namely: -

( i )  construction shal l  be permitted only to the landward side of an existing road or existing  
, aut_horized f ix�d structures ; 

( i i )  l ive ,fencing and barbed wire fencing with vegetative cover may be allowed around pr ivate 
properties subject to the condit ion that such fencing shal l  in no way hamper  public access to 
the beach; 

( i i i )  no f lattening o.f  sand dunes shal l be carried out; 
( iv) no permanent structures for sports facil it ies shal l  be permitted except construction of goal 

po�ts , net posts and lamp posts ; ·r 
. . 

(v) construction qf l;>cJ.sement may be al lowed subject to the condition that no object ion 
cert if ication is obtained from the State Ground Water Authority to the effect that such 
construction wi l l  not adversely affect fee f low of groundwater i n  that area; 

(vi) the State Ground Water Authority shall take i nto consideration the gu id�l i nes issued by the 
Central Government before granting such no objection cert if icate ; - . .  

(vi i the quality of treated effluents, sol id wastes, emissions and noise levels and the l ike, from 
the project area must conform to the standards laid down by the competent authorities 
i ncluding the' Central or State Pol lut ion Control Board and under the Environment 
(P rotection) Act, 1 986 (29 of 1 986) ; 

(vi i i ) necessary arrangements for the treatment of the eff luents and sol id wastes must be made 
and it must be ensured that the u ntreated eff luents and sol id wastes are not d ischarg ed into 
the water or on the beach ; and no effluent or sol id waste shal l  be discharged on the beach;  

.I• ' lo 

( ix) , if t�e proje.ct _involves d ivers ion of forest land for non-forest purposes, clearance as requ i red 
under the Forest (Conservation) Act, 1 980 (69 of 1 980) shal l  be obtained and_ the 
requ i rements qt other Central and State laws as applicable to th·e. project shall be met ·with 
an,d approval 6! the_ State or Union territory Tourism Department shall b_e obtai ned. ' 
. . ,. . ' 

2. CRZ-1 1 1  
Construction of beach resorts and hotels in  designated areas of CRZ- I l l  for occupation of tou rists or 
visitors shal l be subject to the fallowing conditions, namely: -
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' l ive fencing 
. 
and barbed wire fencing V.Jith veg�tative cov�r niay be al lowed around 

private properties subject to the condit ion that such fencing ·shai l  in no way hamper 
publ ic access to the beach ;  

· ( i i) no flatten ing of sand dunes shall be carried out; 
( i i i )  no permanent structures for sports faci l it ies shal l  be permitted except construction of 

goal posts, net posts and lamp posts; 
( iv) construction of basement may be al\owed subject to the condit ion that no objection 

certification is obtained from the State Ground Water Authority to the effect that such 
construction wi l l  not adversely affect fee flow of groundwater i n  that area; 

(v) the State Ground Water Authority shal l  take i nto cons ideration the gu idel ines issued by 
the Central Government before g rant ing such no objection certificate; 

(vi) though no construction is al lowed in the no development zone  for the purposes of 
calculation of Floor Space Index, the area of entire p lot including the port ion which fal ls 
with i n  the no development zone shall be taken into account; 

(vi i )  the total covered area on all f loors shal l not exceed 33 per cent of the plot size i . e . ,  the 
Floor Space I ndex shal l not exceed 0 .33 and the open area shal l  be su itably landscaped 
win1 appropriate vegetal cover ;  

(vi i i) the construction shal l  be consistent with the surrounding landscape and local 
architectural style; 

(ix) the overal l he ight of construction up  to the highest r idge of th� roof, shal l  not exceed 9 
metres and the construction shal l  not be more than twc floors (ground floor plus one 
upper f loor) ; · · · 

. . . -
(x) g r:JUndwater shal l not be tapped wi th in 200 metre of the High Tide Line ;  ar•d with in the 

200 to 500 metre zone it can be tapped on ly with the concurrence of the Central or State 
C:1 round Water Board ; 

· · ·· · 
. . 

(xi) extraction of sand, level ing or digging of sandy stretches, except tor structur2I . foundation 
of bui ld ing or  swimming pool, shal l  not be perm itted with in 500 metres of the High Tide 
L ine ; . ' 

(x i i )  the qua!:ty of treated effluents, so! id v,astes, emissions and noise levels and the l ike , 
from the project area must conform to the standards :r.iid down t;y the. competent 
authorit ies including the Central or St?.te Pol lut ion Controi. · B9ard and • �mder the 
Envi ronrnent (Protect ion) Act, 1 986 (29 of 1 986) ; 

(x i i i )  necessaiy arrangements for the treatr.1ent of the eff luents · and sol id wastes must be 
made and it must be ensured that the :. mtreated eff luents and sol id wastes are not 
9!scharge.d into the water or on the beach ;  ,and no e.tfJuent or sol id waste . shall be 
discharged cm the beach ;  . . 

(xiv) to al low pub!ic access to the bea.ch, at least a gap of 20 metres width shall be pro·1ided 
�etween any two, hotels or beach resorts;. and in no case shal! gaps b,:i less .1han 500 
metres apart ; and 

(xv) If the project involves d iversion of forestland for non-forest purposes, clearance as 
requ i red under the Forest (Conservation) Act, 1 980 (69 ol 1 980) shal !  be obtained and 
the requ i :-ements of other Central and State l:i.ws as appl icable to the proj13ct sl,a. 1 1  b.e rnet 
with ; and app1·oval of the State or Union territory Tourism Department shal l  be,obtained. 

Note: Construct ion o·� beach resorts or hotels shat! not be permitted in Ecologically sensitive areas 
: (such as marine parks, mangroves, coral · mets, breed ing 2,1d spawning grnunds of f ish,  

wi ldi i fe t1ab:tats and such other area rJ3 rriay ba nc,titied by the Cent.ml G')verr:m0nt or Sta.le 
Government or Union territory administrnfainst 
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ANN EXURE "IV 
GUIDELINES FOR PREPARATION OF COASTAL ZQNE MANAGEMENT PLANS 
1 .  Demarcation of High Tide Line and Low Tide Line: 

Demarcation ot High Tide Line (HTL) and Low Tide Line (L TL) as carried out by NCSCM for 
the enti re coast l ine of the country , has been made avai lable to the Coastal States or Union 
territories and on ly such demarcation of HTL and L TL shal l  be applicable for al l  purposes of 
this notification . .  

2.  Hazard Line: 
A 'Hazar_d l ine'  has been demarcated by the Survey of I ndia (SO I) :taking int6. account the 
extent of the f lo69ing on the land area duo to water level f luctuations, sea level r ise and 
shorel ine changes(erosion or accretion) occurring over a period of t ime. The hazard l ine 

. mapp��d by . SOI  _l:1as _beE:ln shared with the coastal States or Union �erritories through 
NCSCM. The hazard l ine shall be used as a tool for disaster management plan for the 
coastal environment, i:icluding plann ing of adaptive and mitigation measu r_es. Witli a view to 
reduce the vulnerabi l ity of the coastal communities and ensuring sustainable l ivel ihood, 

·whi le drawing the CZMP, the land use planning for the area between the Hazard l ine and 
HTL shal l  take into account' such impacts of c l imate change and shore l ine changes. 

3. Preparation of CZM Maps: 
( i )  Base Maps of 1 :25,000 scale shal l be acqu i red from the Surve�, of I ndia (SOI)  and 

wh_erever 1 :  25;000 maps are not avai lable; 1 :  50,000 maps s llall'-be en larged to 1 :  
25,000 for .the purpose of base map preparation and these maps wi l l  'be of the 
standard specif ication g iven below:-

( i i )  

( i i i )  

( iv) 

Un i t  : 7.5 m inutes X 7 .5minutes 
Numbering 
Horizontal Datum 

· Verticai Datum 
: . � . 

: Survey of I nd ia Sheet Numbering System 
: Everest or WGS 84 
: Mean Sea Level (MSL) 

Topogr,13.phy : _Topography in  the SOI maps wi l l  be updated u�ing latest satel l i te 
• , � :a, , imageries or aerial photographs 

Coast,3 I  Zone Management (CZM) Maps of scale 1 :25 ,000 sha!I be got prepared by 
any of the agencies identified by the Min istry of Environment, Forest and Cl imate . . .  Change vide its· Office Order number J - 1 70 1 1 /8/92- IA- I I I  dated the 1 4th March,  201 4 
using the demarcation of the H igh Tide Line or L TL, as carried out by NCSCM. 

. . 

Various regu latory l ines viz . at a d istance of 20 metres, 50 metres , 200 metres and 
500 metr_e·s from HTL respectively, as applicable in  various C RZ categories, and the 
Hazard l ine shal l  be demarcated and transferred to the CZM maps. ' . . 

HTL, L TL and CRZ boundaries, as appl icable, shal l also be demarcated in the CZM 
m aps along the banks of tidal inf luenced in land water bodies. 
, .  . 

(v) Classif ication of d ifferent coastal zones shal l  be done as per the CRZ notificat ion and 
Standard national or i nternational colour  codes shal l  be used . 

4. Local level CZM �aps : 
( i )  · Local level CZM Maps are for the use of local bodies and other agencies to facil itate 

. . implementation of the Coastal Zone Management P lans.  
( i i )  Cadastral (vi l lage) maps in  1 :3960 or the nearest scale, as avai lable with' revenue 

authorities shal l  be used as the base maps. 
( i i i )  HTL, L TL, other CRZ regu latory l ines and the Hazard l ine shall be demarcated in the 

cadastral maps and classificat ions shal l  be transferred into local level CZM maps . 

1472



. .  

50 

5. 

THE GAZETTE OF INDIA : EXTRAORDINARY 

Classi fication of CRZ areas: 
. · t  

[PART U-SEc. 3( i ) ) 

( i ) The CZM Maps shal l clearly demarcate the land use plan of the area and map out the 
Ecolog ical ly Sensit ive Areas (ESAs) or the CRZ-IA areas a� per mapp ing made avai lable 
by NCSCM to coastal State or Union territories . · All such ESAs shal l  be appropriately 

( i i )  

( i i i )  

( iv) 

(v) 

(vi) 

(vii) 

demarcated with colour codes .  
Buffer zone along mangrove areas of  more than 1 000 square metres shal l be stipu lated 
with a d ifferent colour d ist inguish ing from the mangrove area. The buffer zone shal l also 
be classified as CRZ-I area. 
In the CRZ areas , the f ish ing vi l lages, common propert ies of the f ishe'rmen communit ies, 
f ish ing jetties, ice p lants, f ish drying platforms or areas .i nfrastructure faci l it ies of fish i ng 
and local communit ies such as d ispensaries, roads, schools, and tt1e l ike, shal l  be 
ind icated on the cadastral scale maps. States and Union territor ies shal l  prepare detai led 
plans for long term housing needs of coastal f isher commun it ies in view of expansion and 
other  needs, provis ions of bas ic services including san itat ion , safety, and d isaster 
preparedness. 
The water areas of CRZ- IV shal l be demarcated and clearly demarcated if the water body 
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water 
bod ies the term inology used by Naval Hydrog raphic Office shall be rel ied upon . 
The f ishing Zones i n  the water bodies and the f ish oreeding ar-ec:1$ shal l  be clearly marked .  
I n  CVCAs,  t he  land use maps shal l be  superimposed on the Coastal Zone Management 
-P lan clearly demarcating the CRZ- I ,  I I ,  I l l ,  IV .  
Tl1e  exist ing authorised developments on the seaward s ide sha i l  be clearly demarcated. � . ' 

(vi i i )  The features l ike cyclone she lters, rain shelt�rs, hel ipads and other infrastruc1Ure 
including road network may be clearly. ind ica.ted on the CZM Maps for the purpose of 
r&sclje and re!ief. operations duri ng cyclones; storms, tsunarr1 i and the like. .  

( ix) Construction of bui ld ings or  other activities shall be permitted under the CZMP provided 
adequ?,te an-a.ngernents are made tor proper management and d ispc,sal of $O.! id, and l iquid 
wastes . i n  accci�dance with the environrnenta,1 ��tanda;rds , , ru tes andstaJutes, and under no 
c i rcumstances, untreated eff luents :3hal l  be, djsposed oif i n  the coastalwaters . 

6. Publi� c.onsu'itations on CZMP :  
. · 

7. 

( i ) 

( i i )  

( i i i )  

( i ) 

The draft CZMP prepared shal l  be g iven wide publ icity and suggestions ai'i,d , objections 
recei•1ed in accordance with the Enviro nment (P rotection) Act, 1 986. fiubli� hearing on the 
d raft CZMP shal l  be held at district level by the concerned CZMA. ' . . 

. ' .· . , .· ·  •, . .  - . ' . . . . ;' 
Based on the suggestions and object ions received the c:pviPs sha l l  be . rnvised and 

approval of Min ist ry of Environment, F_orest and Ci imate Chat1ge shal l be obtai ned. 
T�� a�riroved . CZ1v1P shal l  be piJt -UP .on the 

0

\-Vebsite . qf Min istry . ;f Environment, Forest 
and Cl imate Change, concerne9 web��ite o� the State or ·union Territory Coastal Zone 
Management Authority and hard copy made · avai lable in the ·Panch2.yat Office and D istrict 
Col lector Office. ·. . . . ' . . . ' .  . . . . . . ., . ' 

Revision of .Coastal Zone Management Plans_: 
Whenever ·. there . i s  .a doubt, the concerned State or Union territory Coastal Zone 
Management Authority shal l refer t�1e matter to t ile National Centre for Sustainable Coastai 
Managernerit who shall verify the CZMP based on _-lat,3st. satel l ite imagery and ground 
trulh ing .  · · · ·' ·· · · · · 

( i i )  If requ ired,  the rectified map shal l  be sub:n i lted to Minist ry of Environ1:7e1-:t, _,Forest and 
Climate Change for consideration · · · · · ' · 
. . . • . . . . ·, ·. :.: ·, 
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ANNEXURE-V 

1 .  PROJECT DETAILS . 
A. Project Name 

' ' 

PROJECT INFORMATION DETAILS 

B. Su rvey No./ Vi i lage/ Co-ordi nates 
C. District 
D. State 
E. Whether the proposal ' is  for (Se lect relevant f ie ld) 

( i )  Fresh Clearance under CRZ 
( i i )  Amendment to an al ready issued CRZ clearance 
( i i i )  Extension of  validity of  an already issued CRZ clearance 

F. Name of Hie Appl icant 
G. Address of the Applicant 
H. Contact detai ls (Telephon(➔ nos. and e-ma il address) 
I .  Cost of the project (Rs i n  crores) 
2. BENEFITS OF THE PROJECT 
A. Detai ls of Project Benef i ts 
8. Employment Likely to be Generated (Yes/No) 

If Yes 
(i) Tota l Manpower Requ i rement 
( i i )  Permanent Employment (Numbers) 
( i i i )  Temporary Employment (Numbers) 
( iv) Temporary Eniployment- Dur ing Construction (Numbers) 
(v) Temporary Employment- During Operation (Numbers) 

I< 

3. DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of 
the project) : 

A. Resort / Bui ldings / civic amenities 
( i )  Total area/Bu i lt-up area ( in sqm. )  
( i i )  Height o f  structure 
( i i i )  FSI rat io 
( iv) Name of concerned town plann ing authority/ Panchayat etc. 
(v) Detai ls  of provis ion of car parking area 

B. Coastal  Roads / Roads on Stilt 
( i )  Area of land reclamation 
( i i )  Estimated quantity of muck/earth for reclamation 
( i i i ) Traff ic carrying capacity 
( iv) Dimensions of road 

C. Pipelines from thermal power blow down 
(i) Length of pipel ine 
( i i )  Length traversing C RZ area 
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D. 

E. 

F. 

G. 

THE GAZETTE OF INDIA : EXTRAORDINARY 

( i i i )  Depth of excavat ion 
( iy) Width of excavation 
(v) Length of pipel ine from seashore to deep sea 
(vi) Depth of outfall point from su rface of sea water 
(vi i )Temperature of eff luent above ambient at disposal point 

Marine Disposal of Treated Eff luent through pipelines 

( i )  Locat ion of  intake/ outfal l 
( i i )  Depth of outfal l point 
( i i i )  Length of  pipel ine 
( iv) Length traversing CRZ area 
(v) Depth of excavation 
(vi) Width of excavation 
(vi i )  Length of pipel ine from shore to deep sea/creek 
(vi i i )  Depth of outfal l po int from surface of water 
( ix) Depth of water at d isposal point 
(x) BOD, COD, TSS, o i l  and grease, hegvy metals i n  the eff luent 

Facil ity for storage of goods/chemicals 

( i )  Name of chemical 
( i i )  End use of the chemical 
( i i i )  No .  of  tanks for  storage 
( iv) Capacity of tanks 

Offshore structures 

( i ) E�ploration or development 
( i i )  Depth of  sea bed 
( i i i )  No. of  r igs 
( iv) No. of platform 
(v) Detai ls of group gathering stat ions 

Desal ination Plant 

( i )  Cc1pacity of desalinat ion 
( i i )  Total br ine generation 

, 

( i i i )  Temperature of  eff luent above ambient at disposal point 
( iv) Ambient sal in ity 
(v) D isposal point 

H. Mining of atomic minerals 

( i) Capacity of m in ing 
( i i )  Type of mineral to be extracted 
( i i i )  End use of the m ineral 

[PART Il----,-SEC. 3(i)]  

. . . . . 

( iv) 
(v) 

qovernrnent order for min ing lease/exploration and approved m in ing plan detai ls 
Extent of mining lease area 
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I. Sewage Treatment Plants 

(i) Capacity 
( i i )  Total area of construction 
( i i i )  Compl iance of effluent parameters as laid down by cpcb/spcb/other authorised 

agency 
( iv) Whether d isct1arge is in sea water/creek? 

I f  yes 
• Distance of marine outfall point from shore/from the t idal river bank 
• Depth of outfal l point from sea water/river water surface 
• Deptl1 of seabed/riverbed at outfall point 

J. Lighthouse 

· ( i )  Total g round area of foundation/platform 
( i i )  Height of  the structu re 

K. Wind Mi l ls 

( i )  Capacity (MW) 
( i i ) Height of the windmi l i  
( i i i )  Diameter of  the windmi l l  
( iv) Length of blade 
(v) Speed of rotat ion 
(vi) Transmission l ines (overhead or underground) 

L. Others 

( i )  P lease specify with salient features 
( i i )  Upload relevant Documents (upload PDF on ly) 

53 

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION ( I f  project s ite falls in  d ifferent/rnult ipie 
CRZ categories the same may also be elaborated) 

5. CLAUSE OF CAZ.NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE 
/REGULATED ACTIVITY 

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT 

A. CRZ map in 1 :4000 scale indicating HTL, L TL demarcation and distance of the nearest 
project boundary ( in  meters) from HTL to be stated 

(i) Upload Map (km l f i le) 
B. Project layout superimposed on CRZ Map 1 :4000 scale with c lassification of project 

location including other notified ESAs prepared 

(i) Upload Map (kml f i le) 
. .. 

C. CRZ map 1 :25000 scale covering 7 km radius around Project site 

(i) Up load Map (kml f i le) 
7. PROJECT LOCATED IN (Select Type) 

( i )  Non eroding Coast 
( i i )  Low and Medium erod ing coast 
( i i i )  High eroding Coast 
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� 8. DETAILS OF FOREST/ MANGROVES LAND I NVOLVED (YES/NO) 
IF YES 

( i )  Detail of area diverted 

.. , ... 

( i i )  Forest clearance to be submitted (Upload document) 
( i i i )  No .  of  trees to be cut under the project 

[PART II-SEC. 3 (i)] 

( iv) Compensatory afforestat ion plan to be subm itted (Upload document) 
9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE 

SANCTUARY 
( i) Within 1 0  ki lometre rad ius from the project site (Yes/No) 

If YES 
• Permission from NBWL to be submitted (Upload document) 

1 0. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS 
OBTAINED (YES/NO) 
If YES 

( i )  Copy of NOC to be provided (Upload document) 
( i i )  Condit ions imposed to be stated (Upload document) 

i 1 .  Environment Impact Assessment (EIA) studies (relevant fields to be fil led) 
A. Terrestrial studies: 

( i )  Summary detai ls of E IA (Terrestrial) Studies 
( i i )  Upload Recommendation made in E IAs (Upload document) 
( i i i )  State period of  Study 

B. Marine Studies 
( i ) Summary detai ls of EIA (Marine) Studies 
( i i )  Up!oad Recommendation made i n  f::: :As (Upioad document) 
( i i i )  State period of  Study 

1 2. DISASTER MANAGEMENT PLAN / NATIONAL Oil SPILL DISASTER CONTINGENCY 
PLAN (if applicable) 

1 3. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS: 
( i )  Capacity of Sewage Treatment Plant . 
( i i )  Quantity of eff luent generated 
( i i i )  Quantity of eff luent t reated 
( iv) Method of treatment and d isposal 

1 4. PROJECT INVOLVING DISCHARGE OF SOLID WASTE: 
( i )  Type of sol id waste 
( i i )  Quantity of sol id waste generated 
( i i i )  Method of disposal 
( iv) I\Aode of transport 

1 5. WATER REQUIREMENT in  ki lo litres per day {KLD) 
( i )  Quantity of water requ i red 
( i i )  Sou rce of water 
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( i i i )  I f Ground water (Upload a copy of approval from Central G round Water Authority or 
other authorised body) 

( iv) If other Source (Upload a copy of permission from competent authority) 
(v) Mode of transport 
(vi) Commitment of water supply (Upload document) 

1 6. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple .Entries Allowed) 

Type/ Quantity of Treatment Treatment 
Source Waste Capacity Methcd 

Water (Ki los Litre 
Generated per Day) 
(Kilos Litre 
per Day) 

1 7. DETAILS OF RAINWATER HARVESTING 

( i ) No.  of Storage tanks 
( i i )  Total capacity of tanks 
( i i i ) No.  of Recharge Pits 
( iv) Capacity of pits 

1 8. ENERGY REQUIREMENT AND SOURCES 

( i ) _ Total Power Requirements (kwh) 
(i i ) Source 

Mode of 
Disposal 

( i i i )  Upload Copy of Agreement (upload pdf on ly) 
( iv) Stand by Arrangement (Details) 

1 9. ENERGY EFFICIENCY/SAVING MEASURES 

( i )  Sou rce/Mode 
(i i) Details of savings 

Quantity of Quantity of Treatment 
Discharged Water used in 
Water (Ki los Recycl i ng/Reuse 
Litre per (Kilo Litre per Day) 
Day) 

20. RECOMMENDATION OF STATE COASTAL ZONE MANAG EMENT AUTHORITY 

( i )  Upload Copy of CZMA recommendations (Upload pdf on ly) 
( i i )  Compliance status of the Condit ions Imposed 

21 . WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No) 

If YES, 

( i )  the category thereof 
( i i )  Status of proposal for EC (as applicable) 

22. SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASU RES SUGG ESTED 
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES, 
ECOLOGICAL ASPECTS, ETC. (Brief Detai ls to be Provided) 

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project 
and/or land in which the project is proposed to be set up? (Yes/No) 

If Yes, Pending or Disposed (Select re levant) 
(i) Name of the Court (Supreme Court, High Court ,  National Green Tribunal)  
( i i )  Case No.  
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� ( i i i )  Case Details 
( iv) Orders/Di rections of the court, if any and its relevance with the proposed project 

(Upload document) 
24. ADDITIONAL INFORMATION, If any 
UNDERTAKING:  I t is certified that the i nformation given above are true to the best of my knowledge 
and bel ief and noth ing contravening the provis ions of CRZ Notificat ion, 201 1 has been concealed 
therefore. 

Name and Signature of the appl icant : 
Date: 

Uploaded by Dle. of  Printing at  Government of Tudia Press, Ring Road, Mayapuri , New Delhi- 1 10064 
and Published by the Controller of Publications, Delhi- I I 0054.  AL Q K Digitally s igned 

by ALOK KUMAR 
l(LJMAR Date: 20 1 9.0 1 .2 1  
J • 1 4:33:36 +05'30' 
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1\/ill\l \.Jln�S OF THE MIEEllNG OF DAMAN & mu COASTAL ZONE 1\/lANAGEMENl 
AUTHORITY IHEUJ ON 02!03/2019 AT 1 1 .30 AM AT CONIFEIRENCE HALl, 
SIECR.ETARIAT, MOTi DAMAN. 

Following members/representatives/ invitees of Daman & Diu Coastal Zone 
Management Authority (DDCZMA) attended the meeting; 

1 .  Dr. K. Ravichandran, CCF/Secretary (Environment & Forests), D D  & DNH/ 
Chairman ,  DDCZMA, Daman. 

2 .  Shri Sandeep Kumar Singh, Collector, Daman/Member Secretary, Pollution 
Control Committee/DDCZMA, D&D, Daman 

3. Shri Hemant Kumar, Collector, Oiu/Member, DDCZMA (through Video 
Conferencing) 

4. Dr. Badarees KO, Scientist, Representative of D irector, National Centre for 
Sustainable Coastal Management (NCSCM), Koodal Build ing,  Anna University 
Campus, Chennai -600025/Member, DDCZMA. 

5. Shri Kuldeep Singh,  Joint Secretary, Fisheries, Daman & Diu, Daman/ 
Member,DDCZMA 

6. Shri D .  S. Prabhakar, Executive Engineer, Public Works Department, Daman -
invitee. 

7. The Chief Town and Country Planner, Town Planning Department, Moti Daman 

8. Shri A. R. Chaudhari, Principal, Govt. Engineering College, Daman - invitee. 

9 .  Ms. AbhilashaAgarwal, Supdt. Fisheries, Daman 

Following members of DDCZMA did not attend the meeting; 

1 .  The Director, Space Application Centre, Jodhpur Tekra, AmbawadiVistar, 
Ahmadabad, Gujarat 

2 .  Representative of Mangrove Society of India, 48,  N irmili, Sagar Society, Dona 
Paula, Goa-403004 

Leave of absence was granted to above members. 

2. At the outset, the Chairman welcomed all present and commenced the meeting. 

3. The Minutes of the meeting of Daman Diu Coastal Zone Management Authority 

(ODCZMA) held on dated 22/06/201 8  has been discussed and approved. 

AGlENDA ITEM NO. 1 :COASTAL ZONE MANAGEMENT PLAN OF THE UT OF }y !DAMAN & DIU TO BE PREPARED AS PER CRZ NOTIFICATION NO" GSR•J7(E) 
liJATIED 1 8/01/2019 

As per para 6(i) of C�Z Notification, 201 9 "All coastal States and Union territory 

administrations shall revise or update their respective coastal zone management plan 

(CZMP) framed under CRZ Notification, 201 1 number S.0. 1 9(E), dated 6th January, 

201 1 ,  as per provisions of this notification and submit to the Ministry of Environment, 

Page 1 of 23 
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Forest and Climate Change for approval at the earliest and all the project activities 
attracting the provisions of this notification shall be required to Be appraised as per the 
updated CZMP under this notification and until and unless the CZMPs is so revised or 
updated, provisions of this notification shall not apply and the CZMP as per provisions 
of CRZ Notificeition,  201 i shall continue to be followed for appraisal and CRZ clearance 
to such projects". 

The matter has been discussed and it was found that the NCSCM has already 
prepared the CZMP for Daman & Diu based on the CRZ Notification -20 1 1 .  it has been 
decided that the CZMP based on CRZ notification 201 9  will be prepared by NCSCM, 
Chennai. NCSCM may be asked to submit the CZMP as per CRZ notification 2019 at 
the earliest. 

AG�NDA ITEM NO. 2. !DECISION ON NGT ORDER DATED 1 1/05/20418 IN THE 
MATTER OF APPEAL NO. 60/201 6 (WZ), MA NO. 97/2017 - NARESH TANDEIL & 
A.NIR�. VIS THE ADMINISTRATOR OF D&D & ANRS. (APPEAL NO. 30/2017 !N THE 
COURl Or THE HON'BLE ADMINISTRATOR, D& D - NARESH RANCHOD TANDEL 
� ANR�. VS THE MEMBER SECRETARY, PLANNING & DEVELOPMENT 
A\IJlHORJfY, DAMAN ORDER DATED 23/01/2019). 

The National Green Tribunal, Pune Bench vide order dated 1 1 .05.2017 in  Appeal 
No. 60/2016 0fl/Z), MA No. 97/201 7 in the matter of Naresh Tandel & Anrs Vs 
Administrator of' UT of DD and anr mentioned that "in case the Central Government 
reconstitutes Coastal Zone Management Authority for Daman and Diu, the case shall be 
remanded to such authority and it shall pass appropriate orders in accordance with law". 

Accordingly, the Hon'ble Court of Administrator of Daman and Diu vide order 
dated 23.01 .201 9 in the Appeal No. 30/2017 in the matter of Shri Naresh Ranchhod 
Tande! & AnrsVs the Member Secretary, Planning and Development Authority, Daman 
remanded the case to Daman and Diu Coastal Management Authority (DDCZMA) to 
decide the appeal preferred by the appellants. The case pertains to construction of 
commercial (Hotel) property within 200mts from the HTL on landward side on plot 38, 
vill�ge Devka, Nani Daman. 

The Member Secretary, DDCZMA referred the issue to the CRZ District Level 
Committee (DLC), Daman for examination and providing its comments. DLC, Daman 
scrutinised the appeal and relevant records furnished by the Chief Town Planner, 
Daman and the CZMP of Daman and mention that the project falls under CRZ 1 1 1 .  
Hence, the project falls in no development zone and the activity is not permissible. 

Page 2 of :B 
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ai. The proposed activity should be undertaken as per the provisions of CRZ 
noiifications and guidelines/clarifications given by MoEF&CC from time to 
time. 

b. The construction debris are not dumped in beach and CRZ areas. 

c. There shall not be any arrest or prevent the flow of natural drains/nallahs and 
should ensure proper flow as per tidal fluctuations. 

d. Natural vegetation, if any should not be destroyed or cut. 

e. All other required permission must be obtained from other statutory 
authorities. 

The meeting ended with vote of thanks to the Chair. 

This is issued with the approval of the Chairman, Coastal Zone Management 
Authority, Daman & Dlu, Daman vide diary No. 498038 Dated 

\
�

1 9. 

(SandJp Kurr(ar Singh), 
Member Secretary, 

No. PCC/DDCZMA/Meetings/2018-19/ 0 1  

To, 
All Concerned. 

Coastal Zone Management Authority, 
Daman & Diu, 

Daman. 

Dated :63 /03/201 9. 

Copy to the State Informatics Office, NIC, Daman with a request to upload the same on 
the Administration of Daman & Diu website on Coastal Zone Management Authority 
portal. 

Page :l3 of:U 
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If.. fWV!-1(,(NU -· 111 
. COASTAL ZON E  MANAG EMENT AUTHORITY, 

DAMAN & D IU  

0/0 TH E POLLUTION CONTROL COMMITTEE, 
DD & DNH,  

1 sr  FLOOR, U DYOG BHAWAN,  
BH ENSLORE, NANI DAMAN -39621 0. 

Phone : 0260-2262524/226097 4/2260804(Fax)/ E-mai l  : ms pee . d mn@pccdaman. info 

No.  PCC/DDCZMA/CZM P/20 1 9/20 1 8- 1 9// t ) � 
S - l 2,�2.._4- l 

Dated : f } /0 1 /2020 . 

To, 
Dr. R. Ramesh ,  
D i rector, 
National  Centre for Susta inab le Coastal Management (NCSCM) ,  
Kooda l  Bu i l d i ng ,  
Anna U n iversity Campus ,  
Chenna i  -600025.  

S i r ,  

Sub  : P reparation of CZMP i n  G IS  Format at the Scale of 1 :25000 
for the U. T .  of Daman as per the C RZ Notification GSR 37(E) 
D ated 1 8/0 1 /201 9 - reg . 

Ref: 1 .  This office letter No .  PCC/DDCZMA/CZMP/201 9/20 1 8- 1 9/971 
Dated 30/05/20 1 9 . 

2 .  You r  letter No .  NCSCM/CZMA/Daman & Diu/1 9-0392 Dated 
03/07/20 1 9 . 

3 .  This office letter No .  PCC/DDCZMA/CZMP/201 9/201 8-1 9/288 
D ated 24/07/20 1 9 . 

4 .  You r  I nvoice RA/201 9-20/00009 Dated 06/08/20 1 9  
5 .  Your E-mai l  dated 03/1 2/201 9 

With reference to the above cited subject , it is requested to prepare the 
. Coasta l Zone Management Plans (CZMPs) - 20 1 9  of Daman & Diu ,  in  accordance 
with the C RZ Notification , 20 1 9  before the time l ine .  

Yours S incerely, 

#d-
(Dr. Rakesh Minhas) 

Member Secretary , 
D DCZMA/ 

Po l l ut ion Control Committee ,  
DD & D N H ,  

Daman.  
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1 r./ The Port Officer, Daman/Diu. 
1 2 .  Commanding Officer, Coast Guard Air S tation, Daman 
1 3 .  Sarpanches of  All Village Panchayat , Daman/Diu  
1 4. The Marnlatdar, Darnan/Diu. 
1 5 . The Block Development Officer, Darnan/Diu  

The soft copy of the Draft CZMP map of Daman/Diu is also avai lable on the website of 
UT Administration of  Daman & Diu www.daman.nic. in , www.d iu.gov. in and PCC website 
www.ddnocmms.nic . in for wide publ i city and obj ections/suggestions , if any. 

Copy forwarded alongwith the Draft CZMP map of Daman and D iu  for wide  publ ic i ty to 
all concerned. 

Copy to ; 

Yours faithfu l ly , 

Director-
�

ty Secretary 
Forest, Environment & Wildl ife 

DNH & DD 

1 .  The Advisor to Hon'ble Administrator, DNH & DD for information please. 
2 .  The Chaim1an, DDCZMA, Daman & Diu for  information please .  
3 .  PCC website with a request to  upload the notice with CZMP maps on the official website 
4 .  The District Informatics Officer, NIC, Darnan/Diu with a request t o  up load the not ice with 

CZMP maps on the official webs i te of  Daman & Diu with a request to upload the notice as 
a press note. 

5 .  The Field Publ i ci ty Officer, Darnan/Diu 
6. Office Copy . 
7 .  Master file .  
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COASTAL ZONE MANAGEMENT AUTHORITY, 

DAMAN & DIU 

0/0 THE POLLUTION CONTROL COMMITTEE, 
DNH & DD,  

1 ST FLOOR, UDYOG BHA WAN, 
BHENSLORE, NANI DAMAN -3962 1 0 .  

Phone : 0260-2262524/2260974/2260804(Fax) 

No PCC/DDCZMNCZMP/20 1 9/20 1 8 - 1 9/.2.3£' 
E-ma i l  : ms-d cl cz m a@cl d d .gov . in  

Dated : ,zq/u l :2_ o2J_ 

Sub • Objections/S uggestions on Dra ft CZMP of Daman and D iu - reg .  

Whereas a s  per CRZ Notificat ion No .  G .  S R.  3 7 (£) dated 1 8/0 1 /20 1 9  the Coasta l Zone 
\fanagement Authority of Daman and Diu have entrusted the work for the preparat ton of the 
Coastal Zone Management P l an Maps  of  Daman and Diu to Nat ional Centre for  Sustai nab l e  
Coastal Zone Management (NCSCM), Che1mai ; 

Whereas, NCSCM have prepared the Draft Coastal Zone Management Plan Maps of  
Dwnan and Diu as  per the CRZ Noti ficatio n-20 1 9 ;  

Whereas as per the guidel ines o f  CRZ Notification, 20 1 9 , the draft CZMPS prepared sha l l  
be given wide publicity for obtaining suggest ions and obj ections ,  i f  any ; 

The interested persons can submit their respon:,cs/obj ections/suggestions to the Member 
Se.cretai:v , DDCZM.A, O/o the Member Secretary , Po l lu t ion Control Commit tee, 1 s t floor Udyog 
Bhawan , Bhenslore, Nan i  Daman tn  wri t ing on or befo t·e 30 days from the da te of  issue of th .i s  
not ice .  The P iaces of  avai l abil ity o f  Draft CZMP Maps o f  Daman and D i u  whi ch i s  kept open to 
pub l i c  are l i sted below. A l l  the be low ment ioned offices  are requested to make an arrangement o f  
pub l i c  boxes in their respective u ffices t o  receive the comments/suggestions from the publ i c : 

1 .  The Ch ief  Conservator of Forests, DNH & D D  
2 .  The Chairman , Po l lut ion Contro l Commi ttee, DNH & DD 
3 .  The Col l ector, Dholar Co l l ectorate office, Mot i  Daman 
4 .  The Col lector, Col lectorate office, Fort Road,  D :u 
5. The Member Secretary, Pol lution Contro l Commit tee, DNH & DD 
6 .  The Ch ief Executive O fficer, D istr ict Panchay21t ,  Daman/ Diu .  
7 .  The Chief  Officer, Daman Municipal Counc i l ,  Darnan/Diu. 
8 .  The General Manager, District Industr i e s  Centre, DNH & DD 
9 .  The D i rector of  Educati on, Daman/Diu .  
1 0 . The Deputy Director of F i sheries, Dam zrn/Diu 
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A�-?:-

Miirr ntes of the M eeting  of the Meetin g  of Daman and D iu  Coastal Zone  Management 
Au thori ty (DDCZMA) held with video conference 14.03.2024 at 12.00 P.M. 

IB'oliowii1111g mem.bers are p iresent during the meeting :  

1 .  The Secretary (Environment & Forests), DNH & DD, / Chairman D DCZMA. 

2 .  The Col lector, Daman. 

3 .  The Col lector, D iu .  

4 .  The Ch ief  town and Country Planner, Town country P lanning Department, Moti Daman . 

5 .  The D i rector, F isheries, Daman & Diu, Daman. 

6 .  Dr. Purvj a, Director, Nat ional Centre for Sustainab le  Coastal Management (NCSCM) ,  

Koodal Bu i l d ing, Anna University Campus, Chennai - 600025 (through VC) .  

7 .  Shri .Nischal Joshi ,  B-2 Akshar Bungalow, Opp. NID, Kudsan,Gandhinagar (through VC) .  

8 .  Shri . Vij ay Kumar,  Representative of Mangrove Society of India,  Ocean ic  Society ,  

500/ l /A9, Nr  GMC, Bambo l im Goa-403202 (through VC).  

9 .  Shri . Gaurang Trived i ,  P lot No. 3 0-A, shree Flat, 2nd floor, Sector- I 9, Gandhinagar (through 

VC) .  

_Agenda Note for Daman & Diu Coastal Zone Management Authority (DDCZMA) Meeting 

Agenda No. 1 : - Welcome and i ntroduction of new member of newly formed DDCZMA 

Agenda No. 2 : - Presentat ion o n  CRZ Notificat ion, its provis ion b y  Shri N i schal Joshi - Expert 

Member 

Agenda No. 3 :- D iscussion on draft CZMP Maps prepared by NCSCM, Chennai as per CRZ-

20 1 9  Notificat ion and way forward for further act ion to final ize the MAP 

Agenda No 4 : - Any other i tem with permiss ion of chair 

Proceedings : 

1 .  If any vio lat ion regardi ng D DCZMA found by D istr ict Committee same shal l  be reported 

to DDCZMA. 

2. Environmental Management p lan to be prepared by NCSCM. 

3 .  Request letter regarding preparation of shorel ine management p lan to be send to 

N CSCM, Chennai . 

4 .  Request letter to  be  i ssued to  Secretary (Tour ism) ,  Col lector, Daman and Col lector, D i u  

regard ing preparat ion of touri sm management p lan for Daman & D iu .  

5 .  Request l etter t o  be  send t o  Secretary (Fisheries) ,Secretary (Port & Harbour) regarding 

preparation of F isheries Management P lan for Daman & D iu .  

6 .  Regu lar meet ing o f  DDCZMA t o  be conducted o n  Daman & Diu  fortnight bas i s .  

7 .  Request l etter regarding notificat ion of urban coastal vi l l ages of Daman & D iu  to  be 

i ssued to Col lector D aman & D iu .  

8 .  NCSCM shal l provide the format for sharing comments received by  pub l i c  on d raft 

CZMP-20 1 9 . 

9 .  1 :4000 rat i o  map to  be  prepared in clue  course of  time for use  of admini strative purpose. 

Conclus ion :  
The meeting concluded with a vote of thanks t o  al l members . 

No.  DDCZMA/CZMP-20 1 9/2024-2025/\;'oi-t 
Date : i . ' ,  l I n  ·

2. 
/ 

I ' '  /.,C' . •- '1 

��➔/ 
Member Secreta ry(DDCZMA) 

Daman & Diu  

I '  / I 
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U.T. Ad m i n is tra tion  of  Dacl ra & Nagar  H ave l i  a n d  D a m a n  & D i u ,  
Daman  a n d  D i u  Coasta l Zon e  M anagemen t  Autho ,- i ty, Da m a n  

No. DDCZMA/Daman&Diu/2023-24/".1--C} E'i Date : ia/03/2024 , _  
�-

To, 
The D i rector, 
N at ional Centre for Sustainab l e  Coastal Management (N CSCM),  
Chennai 

S u bj ec t :  Rega rd i ng Prepa ra t i o n  o f  Environ m e n ta l  M a n age m en t p l an .  

s ir.  

A�-1ZI. 

The Department of  Coasta l  Regulat ion Zone p l ays a p ivo ta l  1·o l c  i n  regu lating ancl 
mcrnc1g ing the coastal areas within the Cn ion  Terr i  tor:, . ensur ing s usta inab le developmern 
wh i le safeguarding the fragi l e  coasta l ecosystem . O\·er  the years .  the department has 
demons trated umvaver i ng dedicat ion towards fu l fi l l i ng i t s  mandate .  e ffec t i ve ly  managing 
coasta l resources. and m i t igat ing env i ro nment a l  r i sk s .  

Accord ing ly ,  kindly take notice of  o ur d raft map o f  Coc1sta l zone o r  Darncrn & U i u  
c u 1Ten t l y  under considera t i on .  f n  th i s  regar d .  DDCZfVl ..L\ hereby request  you t o  k i nd l �  
prepare a d raft map of S ho re l ine Management  P lan for t he  coasta l zone o f  Daman & D i u .  

l n  this regard, for the preparalion of  rhe Shore l i ne  Management P lan,  i f  any data i s  
req u i red from DDCZMA,  please revert back for . the same on pr ior i ty bas i s .  

Yours  Fa i th fu l l y .  

�\�j�, r�\ 
\0' -

M c m b e r  Secre ta ry (DDCZI
Y

lA) 

D a m a n  & D i u  
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Gmail DDCZMA DNH&DD <ddczmadnhdd@gmail .com> 

Final ization of Map of Coastal Zone Management Plan for Daman and D iu  D istricts 
as per CRZ Notification 201 9  
1 message 

DDCZMA DNH&DD <ddczmadnhdd@gmail .com> 
To : edcprojects@ncscm.org , d irector@ncscm .res. in  
Cc: "Secretary Forest, Environment and Wildl ife" <secy-forest-dnhdd@ddd .gov. in> 

To, 
The Director, 
National Centre for Sustainable Coastal Management (NCSCM), 
Chennai 

Madam, 

Fri, Jul 5, 2024 at 5 :27 PM 

Please provide a shoreline change map of Daman & Diu District and also kindly 
provide a shoreline management plan of Daman & Diu District for further necessary 
action to Finalization of Map of Coastal Zone Management Plan for Daman and Diu 
Districts as per CRZ Notification 2019.  

Yours Faithfully. 

Member Secretary (DDCZMA) 
Daman & Diu 
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DDCZMA DNH&DD <ddczrn .Dgrna i ! .com> 

Regard i ng F i na l izat ion of Map  of Coasta l Zone Management P l a n  for Daman and  
D i u  D istricts as per  C RZ Notifi cat ion 201 9 .  
1 niessaDe 

D DCZMA D N H & D D  <ddczmad nhdd@gmai l .com> Fri ,  Ju l  5 ,  2024 at t1 37 PM 
Tn  • ed cprojects@ncscm.org , d i rector@ncscm . res . i n  
Cc "Secre ta ry Fo1·es l ,  Env i ronmen t  and Wi ld l i fe"  <secy-foresl-d nhdd@ddd .gov . i n > ,  "Ms .  Tapa sya Ragh av" <col lec lo r­
cl a rn ;;i n-cld@nic . i n > ,  col lec tor-cl i u -cl d@n i c . i n  

'The Coast :.-1 ] Regu l a t i o n  Zone rna nagernent p l an p l ays a p i vo ta l ro l e  in  regu l at i n g  n n d  

1 n < 1 m1 g i 11 g  the acti v i t i es i n  co:ls ta] areas th ereby ensuri n g  s u s ta i n a b l e  devck)p rn e n t  ; i n d  

>. ; 1 i 'cg 1 1 <trd i ng t he fr2gi l e  coasta l  ecosystem. 

Further, k i nd ly  consider the su bm iss ion of a t tached documen ts for  furt he r  l1 n a l i za t i ( l 1 1  ( 1 1  

ivL , p  o f  Coa sta l Zone Managem ent  P l an o f  Da111m1 and D i u  D i s tri cts as per (' I<. /, N cl L i f'i c, l 1 i. 1 11 

J O  I () . I< i 11 d l y  cons ider  Cor fi n n l i z,:i t i o n  as  soon as poss ib l e .  

!\ t t a c l 1 rnt 11 t :< 

I . Spcc i fi ca t i un/ ge11crn l observ a Li on  and co 1r1rnrnts  o f  CZ. 1\1 ;\. o n  t ill' �; u ggc:c; t i c , w; / 
Pbj ,x tH i r 1 s/  recrn nm�ndat i Qn received fro;n the p u b l i c .  

_ I ) c t : 1 1  l .s; u f'  Ccn s L.h t ovv n  o f  Darm, n U i �: l r i c t  

3 L i .'i L u l  p roposed ecu- tour i sm s i tes/ dcs L i nat i o n s  rece i ved fro m  ti l e  Tc1 u r i s 1 n  t ! cpai trn c n t  o f  
Dan i :m  a n d  D i 11 D i s tr i c t:;; . 

4 Ou t l i n e Dcve: l uprnc11 1  P l a n ( O D P )  o f  D a m a n  a n d  D i u  D i st r i cts 

5 F i she r i es v i l l :1ge': o f  Da1 n<1 n  & D i u . 

6 attachments 

"''� 1 _ Rcco 111mendations  of DDCZMA . pdf 
- 1 /�LFif< 

Yours Fa i th fu l l y. 

Member  Sec re ta ry (DDCZ i'vl A) 

D a i.n an  & Diu 

1 2 _  Deta i ls  o f  Censu ,; town o f  Dzinrnn D istr ic t  & v i i l ,iqe•wi �;e  popu la t ion  t: nd i ts  popu l a t i o n  dens ity.pdf 
) l-iG7 1< 
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MINUTES OF  THE 1 9TH MEETING OF THE TECHN ICAL SCRUTINY COMMITTEE HELD ON 
28 / 02 / 2025, TO SCRUT IN IZE THE CZMPs/ l lMPs AS PER THE CRZ / IC RZ NOTIF ICATIONS ,  

201 1 /201 9 

The CZMP Technical Scruti ny Committee met i n  the Conference room of the National 
I n stitute of Advanced Studies (N IAS ) ,  Bengaluru, on 28/02 / 2.025 ,  under the 
Chairmanshi p of Dr .  Shai lesh Nayak, Di rector N IAS, Bengaluru & Former Secretary, 
Mi nistry of Earth Sciences , Government of  Ind ia ,  to scrutinize the draft CZMPs/ l lMPs 
prepared as per CRZ / ICRZ Notification , 201 1 /20 1 9 .  

2 .  Agenda of  the meeting:  
i )  Scrutiny of the draft I IMPs (201 9)  of 23 I slands of Lal<shadweep .  
i i )  Scruti ny of  the  draft CZMP (201 9) of  8 districts of  Gujarat (barring a few 

sheets ) .  
i i i ) Scrutiny of the draft CZMP (20 1 9 )  of Daman ft Diu .  
iv) Scruti ny of the d raft I IMPs (201 9 )  of Netaj i Subhash Chandra Bose (NSCl3) 

Dweep and Shaheed Dweep (Neil I sland ) ,  Andaman & Nicobar Islands . 
v) Scrutiny of the revised draft of the approved CZMP -201 1  of Gou.  

3.  Draft I IMPs (20 1 9) of 23 Is lands of Lakshadweep .  
The UT  of  Lakshadweep Islands / LCZMA was represented by the  Member Secretary, 
Lakshadweep C ZMA and Dr . i drees Babu, DST, UT of Lakshadweep .  On tr1e n2quest of 
the representative of LCZMA, Dr .  Man ik  Mahapatra, Scienti st., NCSCM made a 
pre:::cntat ior, on the draft ! !MPs of 23  I slands prepared by NCSCM as per the ICRZ 
�foti fication ,  201 9 .  Tile 23 I slands are :  Minicoy, Yi t·i ngi li ,  Kadmat, SuheU , Valiyal,c1ra, 
Bangaram,  Tinnakkara , Baral i  I I  & l ! I  !$ lands, B i tra , Chetlat, l(i lta n ,  Kavaratt i , Aga ti h 
Kalpi lti ! s lands ,  Amini ,  Androth , Kalpen! ,  Che:·iy;;1,n1 , Pitti , l<odithala ,  Ti lakam East fr 
West Islands .  

Dr .  Manik Mahapatra informed that NCSCM h_as p�'f.:pared the draft l iMPs as  per the 
provisions of ICRZ l\lotification, 20 1 9 and the gu i�e!ines therei n .  He a l.so presented the 
l ist of activities Prohibi,ted 1 Permitted <1 t1d Regu lated in , the Preservation Zone ,  
Conservation Zone, NDZ ,  RDZ I ,  and  RDZ - I L  The  list of  activities proposed by  the 
Lakshadweep Is lands Administration in  v�rious zones is  given in  .L\nnexure � 1 .  

The Committee asked as to whether Lagoon /Water Vi llas are permitted in  the 
Conservation zones,  as proposed by the, Lakshodweep Administra tion . Or . · l cfrees Babu , 
Scient i st,  DST, UT of Lakshadweep in forrncd :tr1at during the year 201 9 there was a 
pre>posal by the N IT !  Aayog for Lagoon / 'wa.ter· vi l l.as in  three Islands r, ;j rnely, Suheli , 
l<admat 8. ,\A.i nicoy Is lands,  that accordin12ly; the La!<.shadweep Administraticn submittE:ci 
a , proposal to MoEFf.tCC , Government of ind'i a  for. ,permittin g  Lagoon/water villas in 
these three; Isla rids and ta. amend cor1sti-t :ction of Lagoon /water vi llas in these th t  ee 
l sti.inds us a regulated activity, in the I IMl)s of these th 1·ee !sl ancls ,  · th at the proposal 
was submi tted t,:,, MoEFuCC , Governni e n l  of India along with the EIA r·eport and that 
U1e proposal was approved for arnending con:�truction of Lagoon / water v ilt as as a 
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regulated activi ty, i n  the l lMPs of these three Is lands.  He informed that the proposal 
was again taken�up in  the EAC Committee and !PZ Clearance was obtained for the 
Lagoon /water vi llas in these three Is lands and thereafter it  was decided to i ncorporate 
Lagoon /water vi llas in the I IMPs (201 9 )  of Suheli , Kadmat & Min icoy Is lands,  as per the 
proposal of the Tourism Department. The Committee asked whether the permission 
was for the specific proposed area or any area .  Dr. ldrees Babu, Scientist, DST, UT of 
Lakshadweep confi rmed that the exemptions / permissions granted were for specific 
a reas. 

The Committee then recommended that the Permissions /Clearances c1nd Amendments 
to the I IMPs regarding the Lagoon/water villas in  Suheli , Kadmat & Mi nicoy Islands 
mentioned by the Lakshadweep Admin istration need to be incorporated in the ! IMPs as 
a ' foot note mentioning  the Authority as wel l  as in the I IMP reports of the three Islands . 
The Committee requested the Lakshadweep Administration to provide copies of the 
documents pertain ing  to the Permissions/ Clearances and Amendments to the I IMPs 
regarding the Lagoon /water vi llas in Suheli , Kadmat & Minicoy Is lands,  to NCSCM,. for 
incorporating  in the foot notes I IMP maps and reports . 
. 
The Committee a lso war1ted to know whether the traditional ,  customary and Livel ihood 
activities. of the locaL Community have been i ncorporated in the I IMPs. Dr .  Manik 
Mahapatra, Scientist, NCSCM replied that the Land use map contains land and water 
features as i nterpreted from the Satellite image and verified on the· ground an·d that 
the Livelihood activities of the local Community or other activities such as Tourism etc 
wi l l  be incorporated i n  the respective Management Sub -Plans .  The Committee observed 
that as per the ICRZ Notification , the dwelli ng units or i nfrastructure of local 
communities as are existing  at the time of preparation of the I IMP shall  not be displaced 
and this should be: i ncorporated in the I IMP reports . The Committee observed that the· 
exemptions obtained ·for the proposed activities such as seaweed .. farm and water 
Aerodrome in the Preservation zone and Conservation zone should be indicated i n. the 
I IMP maps and reports and the corresponding documents should be obtained by NCSCM 
from the Lakshadweep Administration for record . The Committee wanted to know 
whether the Bait -Fish zones have been demarcated i n  the I IMPs, to which both the 
Lakshadweep Admin istration and Director, NCSCM replied that the Live-Bai t- resources 
wi l l  be i nc_orporated i n  the Fisheries and Livelihood Management Sub -Plans .  Dr Man ik  
Mahapatra, . Scientist, NCSCM a lso mentioned that Security related activities ·are 

• I 

pe_rmi�ted / regula�ed activities . i n  the I IMPs , as was discussed for the Andaman & 
Nicopar Is lands and the same may be i ncorporated i n  the ' regul�tions for activities ' 
tabl.e . 

· • 

The Committee a lso ·observed that a Committee of the Planning Commission has 
recommended in 2008 that Suheli Island should be declared as a Marine Park. A research 
paper of the CMFRI has a lso suggested in 201 7 that due to the pristine nature of Suheli 
I s land,  the I sland should be given special status and protected and that the Bombay 
Natura l  H istory Society has a lso done studies in this regard . The Committee suggested 
that the Lakshadweep Admin istration may consult these agencies / reports before 
propqsing the various activities i n  Suheli I s land .  The Committee also observed that the 
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. , 

Lakshadweep Administration may verify whether the proposed Coastal Road in 
Kavaratti Island is fal l ing in the Conservation .zone / N DZ and accordingly decide on the 
Coastal Road . 

Dr .  Manik Mahapatra , Scientist, NCSCM informed that al l  comments /  suggestions 
received from the Public were the same for all the Islands and that no tech nical i ssues 
were i nvolved i n  these comments/ suggestions ,  except for general suggestions and that 
these were addressed by the LCZMA accordingly .  Regard ing the Public 
hearings /  consultation for Development projects , the Committee observed that there 
i s  a set procedure for conducting  Public hearings before taking -up  i ndividual projects 
and the same procedure should be fol lowed . . . 

The Committee observed that if exemption s / Permissions/  Clearances/ Amendments to 
the I I  MPs etc are avai lable for prohibited activities or for activities not . menti oned in 
ICRZ Notification , 201 9 ,  then such exemptions should be cited and incorporated in  the 
respective I IMP maps as foot notes and i n  the I IMP report. If such exemptions are not 
avai lable, then it should be mentioned i n  the I IMP that the said activities are prohibited 
and LCZMA may approach the NCZMA for grant  of such exemptions .  The Technical 
Scruti ny Com mittee is  i nvolved only in  scruti ny of the maps and reports as to whether 
they have been prepared as per the ICRZ. Notification ,  201 9 and guidelines . Regulation 
of activities is with the MoEF&CC / NCZMA. 

The Committee requested the Lakshadweep Administration to provide the detai ls  and 
documents in  respect of exemptions / Permiss ions/  Clearances/ Amendments to the 
I IMPs etc gran ted for prohibited acti vities or .for activities not mentioned i n  lCRZ 
Notification ,  201 9 ,  to NCSCM and to the members of the TSC , for further review. The 
Committee decided that the documents received frorn the La!<shadweep Admini stration 
wil l  be reviewed by the Committee by ci rculation or i n  the next meetin g  if requi red and 
the draft I IMPs wi l l  be recommended , c:.ccordingly. 

4.  Draft CZMP (20 1 9) of 8 districts of Gujarat (barring a few sheets) . 
The Government of Gujarat wa$ represented by Shri . D. M.  Thakkar, Director, 
Envi ronment & tv\ember Secretary, Gujarat Cf_.MA: Shri .  D. M. Thakkar and tv-.·o othe:· 
represen tatives of .Gujarat CZMA namely,  Mrs . Dipa li Tank, STO, GZMA and Shri Ashok 
Chauhan , JTO, GCZMA physically attended the meeting  aU� !AS, Bangalore ; Di rector;  
Envi ronment . & Member Secretary, Gujarat , CZMA i nformed that the public heari ngs 
have been conducted ·for the draft CZMP of 8 districts namely, :Navsari , Bharuch ,  
Bhavnagar, Amreli ,. G ir  Somnath , . Junag.:1dh, Dev Bhumi .Dwarka and Jainnagar, 
pt·epared by NCSCM as per the CRZ Notification ,  201 9 .  A presentation on the d raft 
CZMPs,  was m�de by Dr. Manik Mahapatra , Sc;ientist, NCSCM. 

Dr. Man ik  Mahapatrn informed th�t cert�ir1 d�t� sudi · as Fishing zones� Fish breeding 
areas, boundary. of the Bhavnagar P,lackbuc i< S<1nctuary, boundary of ESZ ff  MPAs i r1 Dev 
Bhu.mi Dwark� / Ja�1��1gar districts . He als� f r1fqrmed that certai n c:zMP sheets h�·,i� 
been put on , hold by the Gujarat CZMA, that ft 1s difficlJl t for �-lCSCM tc'

.
' .rJrO(�ess 

i ndi'lidua\ sh�ets for· approval and that gener:f.: lly and that only the entire State or at - - - - . · ,,
. 
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least district was being recommended for approval earlier and now we are considering  
i ndividual  sheets . To this ,  the Di rector ,  Envi ronment & Member Secretary, Gujarat 
CZMA responded by saying that due to development reasons ,  certain sheets have been 
retained mainly for converting some CRZ - IA areas to CRZ - I B  and issu�s regarding Sand 
dunes and Biologically active mudflats as recommended by the Gujarat Maritime Board 
and that expert institutions l ike ZS I  / BS I. a re presently conducting the required studies 
in  the subject sheets which are kept  pending, as recommended by the Technical 
Scrutiny Committee in  i ts 1 8th meeting  held on 1 7 / 1 2 /2024 and these studies wil l  be 
completed and the s.heets will be submitted by June,  2025 . He said that there is intense 
press·u re from the . Hon ' b le NGT and other authorities, t9 complete the CZMP and 
requested the TSC to approve the remc1infng sheets . . 

The Committee was informed that public hearings were conducted in  the 8 districts 
a�d objecbons/ suggestions were obtained from the public.  The major public hearings 
commer.,tsisuggesttons presented to the Committee are given in  Annexure -2 .  
' ' t ' ' • ' ,, ... : ., 

. . 
' I, -� • : • ,. l r • 

D,i rectc;>r,  Envi ronment .& Member Secretary, Gujarat CZMA ratsed queries on the 
following i ssues to which the Committee gave clarifications/ recommendations .  The 
Cornn:iitte� discussed the issue regarding converting some CRZ : IA areas to CRZ - I B  and 

1 .. ' ' ,  ,I ' ! 

other issues regardin,g s·and dunes and biologically active mudflats· as recornmende.d by 
the Gujarat MaritirT]<; Bo�rd, as already discussed by the Technical Scrutiny Committee 
i,n its 'i_8t�· m·eeting  held . on 1 7 / 1 2 /2024 for the previous six districts namely, Valsad ; 
Vadodara ;  Anand ,  Ahmedabad Porbandar and Morbi . The responses of the Committee 
for al l  .the 1 4  districts, including those discussed in the previous 1 8 th TSC meeting,  are 
given below. 

S l .  
N9 .  
1 . . 
. .  

. ' 

-
2 .  

3 .  

I • 

,, 

Query 
, ,  ' 

Whether height of sand 
• S \ • • I • U. • 

dunes can be fixed/  
< < ,· I .. 4 � '4 '  

• . r.educed 'v��i le _qefi .n ing 
• .. j. \ • • 

sand dunes for their 
• 1-· t •" ' � . . .. 

/ � " . � 
d�marcation . 

, t .  

Mudflats .. IJl�Y . -
classified 

be 
as 

biologically active/ 
non-active , for 
conversion from CRZ- IA 
to C RZ- I B  for, taking-up 
development 
activities . 
Genera l  . . · col)lplaints 
saying 

- -

"my Sur.vey No. 
,., •· � ... . 

- . • ' . � 

. 
. . TSC Recornmendations/C larificatiohs I 

. 

. , , .  

As per CRZ Notification and a s  per the definition giyen · 
.' the CZMP Manual , a l l  sand dunes have· to be m ' 
marked .  However,  Regulation / Manageinerit aspect is 

I . ·' . 
with the GCZMA/ NCZMA. . ,  •·· ·. . . ' 

� t • > 

All Mudflats are basically biologiqil�y active . But if 
there is  any study/ report/vetting from BS I /ZS I ,  saying • 
that a particular Mudflat is biologically non -adive ' 
then such a report can be considered by this 
Committee . The study should cover ql l  locations of 
the mudflqt and al l  aspects i ncluding microbes. 
Further, CRZ Notification perm;its seafront faci lities 
for ports . 
As such ,  survey number/ ca·dastral data i s  not . -
required to be incorporated in  tne 1 : 25 ,000 s(ale 
CZMP maps.  ·' . 

. •. 
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. .  

is outside CRZ'', due to ' . '" ; . ,  

i n land Creeks . 
4 .  Mangroves in  Navlakhi The changes should be recorded and reported in the 

· to be changed to Salt CZMP report . 
pans as per the 
changed ground 
conditions. 

Dr .  M.  V .  Ramana Murthy, D irector, NCCR,  MoES, Chennai made a detai led presentation 
on the Shorel ine Change Analysis studies for Gujarat coast · conducted by NCCR, MoES,  
Chennai and presented the statistics of Erosion / Accretion and also the detai ls  o'f the 
S.horeline Management Plan for G ujarat coast . 

On conclusion of the discussions, the Committee recommended the d raft CZN,Ps of the 
1 4  districts namely, Valsad (except Map Nos. GJ01 , Nargol ft G.J04, Marbli  port ) ,  
Vadodara, Anand,  Ahmedabad , Porbandar,  Morbi (except Map No .  GJ - 1 95 ,  Navlakh i )  
(scrutinized i n  the 1 8th TSC meeting)  and Navsari (except Map l�o .  GJ  34  (Vansi -Borsi ) r, 
Bharuch (except Map No .  GJ84 (Dahej ) ) ,  Bhavnagar (except Map No .  GJ83 (Ghogha) & 
GJ · 93  (Bhavnagar Port ) ) ,  Amreli (except Map No .  GJ3 1  (Chanch ) ) ,  _G ir  Somnath , 
Junagad h ,  Dev Bhumi Dwarka and Jamr:iagar and recommended that on receipt of the 
remain ing  data ·such missing  PA/ ESZ/MPf, boundaries etc, NCSCM may cornplete the 
maps in a l l  th;se 1 4  districts and thereafter ) Gujar:at CZMA may subrnit the draft CZMP 
of the 1 4  di stricts with the exception? given �bove , to the NCZMA for 
recommendation / Approval .  

5 .  Draft CZMP (2() 1 9 ) of .Daman ft Diu :  
The U T  of Dadra & Na gar Haveli and Daman & Diu / DDCZMA was represented by Shri 
Manoj Kumar Pandey, Di rector, Departrner-; t. of Forest, Envi ronment and \A{i ld l.ife, DNH ,  
Daman a Diu- & ·Member Secretary, DDCZtM, ; an·d Shri . Sufeetkumar Mariappa Dongre, 
Chairman,  UTEAC , DMH ft DD .  Shri Manoj Kumar Pandey i nformed that the draft CZMP 

. . . . . ' : . . , . ' .  . .  . 

as well as the Shoreline Change maps of Eid:nan & Diu were prepar�d by NCSCM. The 
representative of DDCZMA stated that Public Hearings have alr_eady be�� conducted cir. 
the d raft CZMP. He i nformed that fou 1· viUage-: i ri Daman namely, Danian-..vada, Devka , 
Marv,;ad (CT) a�1d Ka_daiya (CT) have been cl}1ssiff r�d as CRz .:1 1 1A based on · Populaticir1 
density. 

The Committee discussed the issue of the nevyl.y constructed. coastal road along Devka 
. . . . ' •  . . , · • . .  

b·each,  Devka , Darncrn ,  · in  detai l .  The comrnenf received from the Public i n  thi_s regard 
had suggested that the high tide l ine ( i-(f . L . } be :;hifted t:mv'a t'ds seav,ar;d si_de of t.h_,� 
road . Tt;·e corn�1erits t;eceived from the Pubt·ic .a r:e given ·j n /\,nnexure - 3 .  "(he't6rmnittE-e 
asked whether the Road\;.,,as existing ai on 1 8  / O 'l / 201 9 , the:date of �RZ Nci.tificatfon , 

• • , • -·· • • •. • •• • . . :. •• ·, • • -
• ' • ' , 

• ; • , .• I • • .; • • �· .• ' • • • 

201 9 .  Dr .  Manik t-Aahaoatra Scientist NCSCM expt.::ii ::ed the status of the �.aid nJad lfai ng 
time-series Google �a/th images. The r�1p rese;1r.�ti\�E: of [)DCiMA sta�ed that the ro�d is  
built on . a high�r ·embankment through6ut . The Commltt·e·� asked 

. . DDCZ,\\A 
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.. . . . . r . . 
represen�ative to provide detai ls regarding  Permissions for construction _of the road and 
as to when · the road w�s constructed . The Committee also observed that as per the 
CRZ Notification , the HTL/ Construction Setback line cannot be changed from year to 
year.  

The issue of DDCZMA ' s  request to demf}rcate the .'Proposed Reserv<? Forest '  area as CRZ­
IA was also d iscuss.ed . The C:ommittee asked as to whether the said area i s  i n  possession 
of the _Forest Department or Reven�e Department, as on 1 8 /01 1201 9 ,  the date of CRZ 
Notification ,  201 9 .  Dr. Manik  Mahapatra , Scientist,  NCSCM mentioned that this issue has 

. ' •  . ' . -

come-up on ly recently, after the Public Hearings have been completed and comments 
• ' ' • f 

obtained from the Public . After discussions, the Committee observed that 'proposed 
reserve forest '  cannot be demarcated as CRZ - IA.  The detai ls can only b� given in  the 
report mentionin_g that there is a proposal for declaring  the area as a reser'{,e forest. 

The C�mmittee then reque�ted DDCZMA to provide the detai ls  and documents i n  respect 
of clearance _ obtained for construction of the new Coastal Road ,  as to when the 
Permission for construction was granted by MoEF&CC/ NCZMA / DoriMA ,  what are the 

' I • · f •  

areas the  road passes through and  when the construction was commenced and 
completed : DDCZMA was als.o requested to provide detai ls regarding the ' P roposed 

. ' . � . . 
Reserve 1=orest' ,  along with al l  documents . The Committee decided that the documents: 
received. from DDCZMA wi l l  be reviewed by the Committee by circulation or in  th·e ·next 
ll)�eting !� .required �nq the 9raft CZMP will be recommended , acc�rdi_ngly_. 

6 .  Draft I IMPs (20 1 9) . of Netaji Subhash Chandra Bose (NSCB) Dweep and Shaheed . � . ,  . . ' 

Dweep (Neil I s land), Andaman ft Nicobar Is lands. 
The UT of Andaman & Nicobar Islands was represented by Shri  Ritu' Raj Singh , IFS,"  
APCCF (CRZ&FC ) ,  Department o( Environme.nt  � Forests , AN I Adm_i� i,stx_qt!on . Sh ir  �itu� 
Raj Sing� stated that the d raft I IMP of Metaj i Sub hash Chandra Bose (NSCB) Dw�ep was 
a l ready presentep- in the · 1 8th 'meeting  of the Technical  Scrutiny- Committee and · that 
the_re .�re. c�r:ta{n, charge� in th� run -through T�nnel  proposed for 'the NSCB Is land, 
which v.-:a�. four:ic;l ,to b� bo�h economically and ecologically non -viable. I n  this regard 
the representatiye frof!l AN I I D(Q i nformed that instead of the run - through Tunnel ,  a 
R.opew'aiis  _riow -�.�ir·g ,Prqpo�ed and that the proposed Ropeway qoes not create any 
obstru�tion in the, Prese1_-vation zone, si nce there wi l l  be towers at the two ends on th'� 

t ' , , " ,,. -.4 � ; • 
' • • •• 

land mass itself �nd the Ropeway wi ll not disturb any part of the surrounding sea . He 
stated that i n  the Conservation zone an existing  Jetty is being  upg.raded and the 
woo_den pridge '.Js  bei �g  extended up to the Lighthouse. He 'stated that certain 

• . • 1 .  

structure� menti.or:ied � s  pub- Houses/ Cciffe i n  the maps are a,lready existing ahd an 
existing Museum is  being  renovated and converted i nto a Club · House ' in the 
Conservation ·zone .  on th-e ground .  The proposed activities are giv"en in  Annexure-4 .  

Dr  Man ik  Mahapatra , Scientist, NCSCM stated that the d raft I IMP of NSCB I sland was 
. ·• ,, . :'- - . 

a lready pr�.�ented f n  the 1 8th meeting  of the Technica l  Scrutiny Committee · and 
subsequently · SOrf1E: · of the proposed activities have been revfsed by the AN I 
Adrnin istratio�, ��ich. are reflected above , zone-wise. There are no other changes . The 

, \. ·j•• , .  .. •..; • ·
;

·
,. 

•; .. i .. 
;

•·-�··" ,. "' . .. . , • . .. .. • . •  .... ...... .. -, ., • •. ·-� • • 
• . 
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' . . ". � ., i�'!� ..... "" 
t t •• - 't :-;.. ·bv·• ,.. 

rep'resentative of AN I I DCO stated that the new Jetty is the on ly new activity being 
proposed· and al l  other activities are on structures which are already existing on the 
ground .  

Regarding Shaheed Dweep ,  the  representative of  ANCZMA mentioned that-a part of  the 
proposed Aerodrome runway is coming  under the Preservation zone i . e .  Coral Area 
(CRZ- IA) and requested NCSCM to modify this .  . . .  -
Dr Manik  Mahapatra. Scientist, NCSCM i nformed that ANCZMA have already 
acknowledged the presence of Coral Reefs on part of the proposed Runway layout .  He 
requested ANCZMA to provide the Reserve Forest Area boundary along with some of 
the other activities that have been left out and also the revised layout plan of the 
proposed Aerodrome Runway, in such · a way that the Runway is totally · o'utside the 
Preservation zone i . e .  Coral Area (CRZ- IA) . The list of activities proposed ·i n  Shaheed 
Dweep Island i s  also given in Annexure-4 .  

As far a s  any Carrying Capacity Study i s  concerned , the Committee i n formed that not. 
Carryi ng Capacity study is  being suggested for any l � land and tl1at ih case a ny exemptiorr 
from clearance is to be obtained for any proposed activity, ANCZM.A may approach 
NCZMA/ MoEFftCC . 

. . .. . . 

The Committee requested ANCZMA to provide the revised layout of the Aerodrome 
Runway and other pend ing  data to tKSCM and i nformed that on receipt of the data . . . . . . . 

from ANCZMA and on thei r incorporation in the 1 1;.�Ps ,  the I I MP5 will  be revi.ewed by the 
Cornmittee by ci rcL!lation and recommended a.c�drdingly. · · · 

7 .  Revised draft of the approved CZM?-20 1 1  of Goa: 
The Govern merit of Goa was represented by Shri . J�hnson : B Fern;,·rndes, D'irector 'for 
Envi ronment and Cl imate Change, · Go'vernrnent bf Goa : Sh�{ · Johnson· B rr�rhandes 
i nfor�ed the Committee that the CZMP of Goa prepared as per CRZ Notificatio·n ,  20·1 ·1 
was apprnved by MoEF&CC i n  the month of September ,  2022 . He further stated that on 
overlaying  the 'I : 25 ,obo scale CZMP m aps on the new Bhunaksha (Cadastral )  plans 
notified by the State of Goa, subseqLi�ntly , :somf: sUght differences were found and 
that NCSCM was requested to have a i·eloo!� o� the1Jlans :· He fiJrther stated that NCSCM, 
thereafter, shared the enti re plans overlaid with the Bhuhakstia (Cada�tralf plans of 
Goa .and that these 'Nere found to be re:asoni1ble and i n  accordance with the p lans being 
used by the State of Goa . He  requested tre Technical Scrutiny Committee to approve 
the revised plans overlaid with th:e _Bhunaksha (Cad�stral )  plans of

' 
Goa, �o that_ the 

revised plans could be re- notified at the earliest, which , according to him ,  wi ll pave 
the way far preparation of CZMP-201 9 of Goa. 

. .. 

Thereaft�r'  NCSC/y\ was asked by 'the ChaF�iall tO give t�;eir: comments and on the 
. . . . . . . . . ' . ' ' . . . 

reqqest of Director, NCSCM, Dr .  Manfk · Mahaoatra _, Scier1ti st, NCSCM gave a brief 
background to the' enti re case. Dr. ManH� Mah�

0

p'atr� stated tHa.t after th'e c'iMP-20� 1 
of Goa were approved by MoEF&CC, 'Govt. ?f i �di; i n  5eptef!16er} 2022, · GCZMA ra.i sed 

• · •  · • · 
• ·  •. · •  J •  • • • .  • •  . ·.

! 
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. . ' . . . 

certain issues and tr;ie matter· was brought before the MoEF&CC and J\l,oEF&.CC convened 
a meeting between_ NCSCM, GCZMA and MoEF8:CC officials on 23(02 / 2024 . Dr . Manik 
Mahapatra �tat�d that asper the min_utes o f  the meeting  held on_ 2 3 / 02_ /2024, NCSCM 
was d i rected - to prepare the revised draft CZMP on 1 : 2 5 , 000 sca le, incorporating the 
updated Bund /Sluice Gate and other data provided by GCZMA to NCSCM, after the 
approval of CZMP-20'I 1 of Goa by MoEF&CC in September, 2022 . 

, ' 
' 

' . 

Dr. _ManH< Mahapatr,a als_o stated that whi le prepari ng the CZMP maps on 1 :25 , 000 scale, 
there i s  n'o Cadastral rJata i nvolved, thus,  the Bhunaksha plans_ also do not come into 
the picture at a l l ,  for ,preparing  the CZMP maps on 1 : 25 , 000 scale. He stated that �ased 
on . the �inutei

(
of th� meeting held on 23 /02/ 2024, NCSCM modi_f1ed th_e HTL. as _ per 

the modified bund data provided by GCZMA, prepared the revised d raft CZMP 011 
1 : 2 5 , 000, �cale an9_ submitted the same to GCZMA. As per the minutt=s of the meeting, 
held on i 3 / 02 / 2Q24, the draft CZMP maps on 1 : 25 , 000 scale were to be presented b'y' 

' ' II, I)' .. ' • • ! 

the GCZMA i n  thf; CZMP Te.chnica l  Scrutiny Committee Meeting and subsequently i n  the 
, l � 

NCZMA for approva l by MoEF&.CC . 
' � ' 

Dr.  M·an ik  Mahapatra stated that the CZMP maps of Goa on 1 : 25 ,000 scale are without' 
' . J. . • . , 

any Cadastra l  data or Bhunaksha plans .  He requested the Committee that the revised 
.J � :· • • • 

' ,.. • • • .. CZMP maps of .Goa on 1 : 2 5 , 000 scale, prepared by NCSCM, may be recommended for 
approval by NCZiv\A/MoEF&.CC . _ 

- · · • s  1 • 

The Ch?.irman then asked the Director for Envi ronment and Climate Change, 
Gqvernm,ent of Goa,. tq giye�his views on the proposal to approve only the .CZMP maps 
on_ 1 ,: 2�-; 6oo scale, as p¢r. the dir�ction of MoEF&CC and as decided i n, ,the meeti�g h�ld 
or:i 23 /02/ .2024. -l n ,hi_s, r.ep ly, Shri .  Johnson B Fernandes, Di rector for.Envi ronment and 

, _,  � . . .  ... ,,.. f � • � 
' :. • 

Climate, Char)g�,- Goyernment  of Goa , requested the Technical Scruti_ny. Committee to 
approv�-.Y.;l_h_a,tev�r p_lansNCSCM submitted to GCZMA in  August, iq2:4,, � , . . -

' . 
,' -

' , • ,._t j � � ' 

The Committee then recommended the revised draft CZMP maps on 1 : 25 , 000 scale 
orily,: as per- ·, the d_i rec.tion ,of MoEFttCC and as decided i n . the , ,meeting he_ld on 
23 /02 / 202:4, -: for submission by GCZMA to MoEF&CC and for further approval by 
NCZMA/  MoEF&.CC. .: 

' . ' 
8 .  Summary of Recommendations: 

'i ) .  Draft I IMPs (20 1 9) of 23 Islands of Lakshadweep :  The Committee requested the 
Lakshadweep Administration to . provide  the detai ls and documents in respect of 
exemptions/ Permissions/ Clearances/  Amendments to the I IMPs etc granted for 
prohibited activities and for activities not mentioned in ICRZ Notification ,  201 9 ,  to 
NCSCM and to the members of the TSC , for further review. The Committee decided that 
the documents received from the Lakshadweep Administration wi ll be reviewed by the 
Commitfee · by circulation or in the next meeting if required and the draft I IMPs wi ll be 
recommended , accordingly. 

8 I P  a e 
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" 
' ·'•!... •·{ _,.(: • 

i i ) .' Draft tZMP · ( 20 1 9) of 8 districts 'of' Guj�rat : The Committee recommended · the 
draft C?MPs of the 1 4  d i stricts namely, Va_lsad (except Map Nos .  GJ01 , Nargol Et GJ04, 
Maroli port ) ,  Vadodai:-a , Anand,  Ahmedabad, Porbandar, Morbi (except Map No. GJ - 1 95 ,  
Navlakhi ) (scrutinized i n  _the 1 8th TSC rneeting )' and Navsari (except Map N o .  G J  34 
(Vansi -Borsi ) ) ,  Bharuch (except Map No .  GJ84 ( Dahej ) ) ,  Bhavnagar (except Map No.  
GJ83 (Ghogha) & GJ 93 ( Bhavnagar Port ) ) ,  Amreli (except Map No .  GJ31  (Chanch ) ) ,  G i r  
Somnath , Junagad h ,  Dev Bhumi  Dwarka and Jam nagar and recommended that  on  
receipt of  the remain ing  data such missing PA/ ESZ/MPA boundaries etc, ·NCSCM may 
complete the maps in all these 1 4  districts and thereafter, Gujarat CZMA may submit 
the draft CZMP of the 1 4  districts with the exceptions given above, to the NCZMA for 
recommendation / Approval .  

i i i ) .  Draft CZMP (20 1 9) Daman Et Diu :  The Committee requested DDCZMA to provide 
the detai ls and documents in respect of clearance obtai ned for constr·uction of the new 
Coastal Road , as to when the Perm ission for construction \Vas granted by 
MoEFftCC/ tKZMA/DDCZMA, what are the areas the road passes through·  and when the 
construction was i;:ommenced and completed . DDCZMA was also r�quested to provide 
details regarding the ' Proposed Reserve Forest ' ,  along with al l  documents . . The 
Committee decided that the documents re�eived from DDCZMA wi l l  be reviewed by the 
Committee by circulation or in the next meeting if required and the draft CZMP will be 
recommended, accordingly. 

iv) . Draft ! IMPs (20 1 9 )  of Netaji Subha:;h thatidra Bose Dweep and Shaheed Dweep 
(Neil Island) ;  Andaman & Nicobar Is lands: The Co1nrnittefi requested ' Ai�CZMA ' to . , . , . 

provide the revised layout of the Aerodrome Runway and other pend ing data fo NCSCM 
and i r1 forrned that on receipt of the data ftor'n ANCZMA and dn the i r  ihc6rporatfon in · 
the I IMPs , the · - I IMPs v-ii l l  be revie•t✓ed by the Committe£> by circ:utation . and 
recommended accordingly .  

V).  Revlsfon of Zipp roved CZMP . (201 1 )  of G'oa:  The Cornrn'ittefi. recorr1m�nded the 
revised draft CZN•.P maps on 1 : 25 , 000 seal� Qnly,  as· per the directi_on. of N1of::TEtCC and 
as decided in the r.·1eeting  held on 23 /02i2.024, for submission by Gf:,ZMA t-o MoEF&CC 
and for further approval by NCZMA/ M6EF&.CC . . . . ' . .: 

. · , .  ; ·  . . ,  , · . '  ·. , ,  .. . 
•"' ' . ' : .  

9 .  The meeting ended with thanks to the 'Chai rman 1 members or the C:ornmittee a'r1q t'o 
all the'pa.:ticipants . The list of participa�t.s is at Annex_ure - ·5:_- · _ ,  

. . - . . . . 

. . 1 _ ·  · ; 1 :.. 

End: .AnnexUres� 1 , 2 ,  3 ,  4 a 5 
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Annexure- 1 

iSLAND-'vVISE LIST OF ACTIVIT IES PROPOSED BY THE LAKSHADWEEP ADMIN ISTRATION 
(Area in  Ha)  

t. Minicoy Is land : 

c-
___ _c_ 

. 

'P roposed 
. . I . ·  I . 
Project Con serva tion Presen,a ti on 

Activi ties 

IA ' � 
. lrS 1.np .· . ·  

1

cora� , N,u rsery or 
Coral 
Transplantation 
Desal ination Plant 
Floating Concrete 
Pontoon 
Floating Dockim:1 Pad 
Floati ng Solar Site 
G reenbelt 
Land Vi l la �---
Othei· Bui ld ings 
fs;aweed Farm 

Water Aerodrome 
Water Aerodrome 
Terminal  . 
· water Vi l la ' 
IWater Villa 
Development Zone 
Water Vil la Walkwa\ 
Length ( in km) f 
Desalination 
Pipeline 
Floating Jetty 

. ·/' 
U nderwater Cable 
Walkway ,. 

2 .  Kadmat Island: 

Zone 

0 . 02 

1 6 . 1 7  

-

0 .02 

0 .02 
•j . 09 

-
-
-

3 . 44 

14 . 08 

-

0 . 50 

6 . 1 7  

0 .2 1  

0 .48 

0 . 05 
0 .0 1  
0 .07 

. 

' 

. ' 

·-

,: . .. 

Zone 

-
-

5 . 74 ( Lagoonal 
Reef Patch ) -
. 

-

-
-
-

-
-

9 . 1 6  ( Reef Flat) 
- --

4 . 88 (Lagoonal 
Reef Patch)  

--

-

-

-

-

Kl . 58 

-
-
-

Propose·d Conservation Project Preservation Zone �ctivities 

Ai rstrip 
. . 

Zone 

8 . 96 - -

Regu lated 
Development 
Zone - I 

-

-

-

-

-
-

0 .06 
-
-

-

0 .09 

-

-

-

-

-

- . ' 

' )  

' '  

• I.' - • 

Regulated 
Development 
Zone - I 
-

l
egulated 

Development 
Zone - I I  

I ,. 

�.89 
. .. ; --

0 .0 1  

-

-
-
-

0 . ?9 . .  

· o . 63 
-

-

·' . .  
- ' , . . :, -

I 
,. -' 

0 . 03 . ,  , 
• 

0 . 01. 

0 . 0 1 ••; ' 

0 .03 
. ,  

2 . 06 

Regulated 
Development 
Zone - I I  
- . 

-· 

, .  

' '  

" 

. 

; 

" 
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2 .70 
Approach Channel 
Approach Trestle 0 . 33 

0 . 02 
Berth 
Coral Nursery & 
Coral 1 5 .00 
rrransplantation 
Desal ination Plant -
Floating Solar Site 1 .42 
Fuel Station 0 .0 1  
Green Belt -
Ice Plant 0 .0 1  
Land Vi lla 0 .00 
Main  Launch ing 0 . 1 2  
Other Bui ldings -
Parking Area -
Passenger Waiting  0 .01 Hall  
Peripheral Road 1 9 .45  
Proj ect Site 1 . 74 Boundary 
Repair Shop 0 .02 
Seaweed Farm 1 2 . 6 1  
Security Cabin 0 .0 1  
Sl i pway &. Repair O 00 Faci litv . j ' 
Turning C i rcle 0 .  77 
Warehouse __ L'_ 
Water Vi lla i0 . 6 5  

':! 1 ·-
0 . 5 5  (Reef slope, 
Reef Flat & Reef 
Crest with Coral )  
0 .0 1  0 . 02 
0 .88 ( Reef slope, 
Reef Flat & Reef -
Crest with Coral )  

- . 

- -
- -
- 0 .02 
. 0 .08 ·-· - 0 .02 
- -

- 0 .02 ---- ------
- 0. 1 0  .. 

10 . 20 -

0 .00 11 7. 89 
0 .09 

_ _j __ -
- 10 .0 1  
- . 
- 0 .0 1  ---

I �----
0 .07 

----
-
---

. 
0 . 02 ·-- · 
. 

-- ---·--
l.01  �Nater Vi ltal-

. . 7 . 20 . 
IDe-velopment Zon_.�

-+-
1

1 _______ _  ·- ·----·· -.. ··--- --· --�----··-----!Water Vilta0 1 8 '0 . 00 _ ! _ IWal��ay . 
I · · L ___ _ __ _ ___ . _ . ___ ___ J_ ____ _ 

1Length ( m km)  

-

-

-

-

0 .0 1  
-

-
-
-

·-
0 . 56 

' -
0 . 36 
-
- I 

0 . 60 . 
5 . 28 

- . 
-
-

. 

- I 
·: 

-

··-- .--- . . 

-
- , 

·
-

� 

·
-i . '• 

• · · 1 
i .. '. i 

. ·--·----r - -
i · _ p . 34 (Reef s !ope

l-----
. I 

Desali nation I Reef Flat . ft Ree � . . 1 

Pipeline · b . 29 Crest ::,ith Cm·alL 
1�- 1 3  

� �J 

I
Fl.oating Jetty __ · jQ .. _0 __ 1 _ _  __,o_._0_1 1 I NS )  _______ 

1

. " __ � U nderv:1ater Cable 10 . 1 1  . . .  . ··-·-------- - lo 03 � !Walkway ' . I ;, _ . ·_· --------·-·--- =- · . 11 :23 _ __ -�� � 

.J . Sufteli ls!ands 

Proposed . 
i\ctivities 

' •  . . I . .. . . . . . .  _ ·  . . . 

1-,. Z . .. . , . eve opmem . 
Lone .one �. 

1 
· 

P · ·  : t' - . t ·  Jp· . iRegulated mJecLonserva 10n reservat:on 
. 
I[) . · l 

1 . . . . . 1Lone - .. . 
. ·--·--·--·-·---·_l _ __ _  : --· · ··- · - · ) ·, ------

Regulated 
. Devi:: ioprne:nt 
!Zone . . I !  

. 1 1  I :::: a g .:, · 
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Cora 
Tran 

l N tJrsery & Coral 
s�lantation 

eed Farm 

1 5 . 00 

11 2 . 6 1  Seaw 
W9te 
Deve 

r . · Vi l lal 
lopment Zone 16 ·06 

- -
-

•' - -

- -

4.  Banga.ram . Tinnakkara and Parali I I  a I l l  Is lands· � . .  - r 

Proposed Regu lated Conservatfon Preservation Project 

1

zor.e Zone Development Zone 
Acti,iities 

gg_Qon Vi lla . 

Tent City 

5 .  Bitra Island 

I 

20 . 70 -
-

0 . 64 -

. 
'Proposed Project Conservation 
Activities Zone 

Coral Nursery or 72 . 33 Cora l  Transplantation 
Seaweed Farm 26 . 47 

6 .  Chetlat Island 
!Proposed . I Project Conservation 
JActivitie� Zone 

l' 

Approach Channil 3 . 52 
I . 

Approach Trestle 0 . 1 2  

. 
Berth 
Boat Landing 0 . 1 5  Faci lity 
Cargo Shed . 

Coral Nursery Cora l  3 . 20 Transplantation 
Fuel Station 0 .0 1  
Ice Plant 0 .0 1  
Passenger 0 .03 Facilitation Centre 

I 

--
-

-

-

Preservation Regulated 

Zone Development 
Zone - I 

� .05  . 

- . 

Regulated Preservation 
Zone Development 

Zone - I --------
4. 58  (Reef slope ' . . 
& Reef patch )  
0 .07 ( Reef 0 . 02 patch ) 
0 . 34 ( Reef slope 
with coral) 
- 0 . 02 
- 0 .02 
- -
- 0 . 001  � 
. 0 .001  
- 0 . 1 0  

I -
-�--

-

-

Regulated 
Development Zone 
1 1 -

. . 

0 .4 1 2484 

9 . 395906 

·-
' . .  

Regulated ' 
Development 
Zone - I I  
-

-

Regu lated ,. I 
Development I 

• Zone - I I  
' ·�. � .. ' - . 

-- - . 
. . . . . 

). . 
-

. 
. • 

. -
. . . --

-
� . . :"> ' 

12 I P a g e 
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. 
. 

Passenger Hall - - \ .  ,, ·; � 0 . 05 - I 

Repair  Workshop 0 .0 1  0 .00 
, .  - -

Road - - 0 ;07 -

Seaweed Farm 8 .41 - - -
Security Cabin 0 .0 1  - 0 .01  -

Turning Circle 0 .79 . ' - - -

7. Ki I tan Island 
Proposed Regulated Regulated Conservation Project Zone Preservation Zone Development Development 
!Activities Zone - I Zone - I I  
Approach 2 . 49 2. 92 (Reef flat, Reef - -
Channel slope & Reef crest) 

0 . 08 {Reef flat , 
Approach 0 . 08 Reef slope & Reef 0 . 01 -
Trestle crest) 
Berth 0 . 09 -

Boat Landing - -
Faci l ity 
Cargo Shed . -
Fuel Station . . 

, Ice Plantrl · -
Passenger 
Faci lation _ -
Centre ---
Passen2er Hall - -

·--· 

Repair - -
Workshop 
Secu ri ty Cabin 0 . 01 -
Turning Circle 0 . 79 -

8 .  Kavaratti is land 
, .  
Proposed P ·. · tic . · T, · roJec · onservat1on I reservat1 
Activities 

-

Coral . Nursery 
Transplantation 
Floati ng · 
Project Area 

Coral 

Zone . 1Zone 

7 . 1 5  -

Solark _ 8 1  
I I 

0 .03 lo . 94 Peripheral Road - I tiollL_ 
Seaweed Farm 17 . 63 
Water Aerodrome 8 . 96 I- -·---.. 
!Water Aerodrome 0 . 04 Jrermina't 

.. . , . 

. . . 

9 .  Agatti &- l{alpitti Is lands 

(c 

--

-

----
- -

I 

0 . 1 9  - I I 
0 . 02 -
0� 02 -

0 .0 '1  . 

I 

0 . 1 5  -

0 .05 -

�e.:.01 -

�J -�-0 1  -
i . . 

!Regu lated Regulated · . 7 
on b�velopment Development , f on.e - I Zone • fl I 
---r�---+----1 

• I 

I 
.I 

-

oral 9 . 1 7 2 . 97 

----�r�� - - � - ._ ----------1 
I ·. '· · . . . 
. . . 
.'�  :· . -. . ·: · ---" 
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. I I 
Regu lated Proposed Project 1conservation 

Activities Zone Preservation Zone Development 

Coral 
Nursery/Coral 70 .46 
Transplantation 

Expansion -of 1 2 .85  

Existing Ai rport 
Floating Solar 1 1 .  92 Project Area 

Peripheral Road 2 .41 

Seaweed Farm 3 1 . 1 7  

Water Aerodrome 8 �96  

'1 0 . Androth Is land 
Proposed Conservation Project Zone Activities 

Approach -. � 't •"lo -Cliannel' . ,  ·. : ... . 
Berth -
Breakwater -
Fuel ·Station ..,,\ : ,,.;;.�• . .. 
Ice Plant -

Main  Launching 0 .0 1  ... 
Other• .. . , 

· b .61 I nfrastructure 
Passenger ' -
Waiting Hal l  . 
Repai r  Shop 0:01 
Security Cabin -
Sl ipway Repai r 0 .04 .. Facil ity 

-
Turning Circle 

1 1 .  Kalpeni Island 

Zone - I 

- -

23 . 29 (Reef flat, reef 
crest and reef slope, -
sanded reef flat & 
Sea grass) 
- -

- 8 .01 

7 .89 (Seagrass) -

0.01  (Seagrass) -

Regulated 
Preservation Zone Development 

Zone - I 
1 2 . 1 9  (Reef flat, 
reef crest, and reef -
s lope) 
0 . 66 -
4 .63 -
- 0 .02 
- 0 .02 

0. 1 0  0 .0 1  

0. 1 2  0 .08 

- 0. 1 5  

0 .00 0 .05  . - 0 .02 

0 .08 0 .07 

3 . 09 (Reef crest, -
and reef slope 

. 

. -

' 

' 

-

Regulated 
Development 
Zone - I I  

-

38 .02 
. 

-

3 . 1 5  
.• -

-

Regulated 
Development 
Zone - I I  

-

-
. -

-
-

-

-

-

-

-

.• 
; 

. ,  

' 

-. 

-

•. 

. .  . -
;' 

-:; ! 

' 

. .  

•.. 

. ,  

-

-

14 I P a g e 
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, ... ')r .;::-;- ··,- -
Regu lated Regulated Proposed Project Conservation Preservation 

Activities Zone Zone Development Development 
Zone - I Zone - I I  

Approach Channel 26 .7 1  l4 .05 - -
Approach Trestle 0 . 1 2  0 . 1 1  - 0 . 0 1  
Berth - 0 .72 - - i 

Coral Nursery/Coral 74 . 59 - - -
Transplantation 
Fuel Station - - - 0 . 02 
G reen Belt - - - 0. 30 
I ce Plant - - - 0 .02 
Main Launch ing 0 .04 - - 0 . 02 
Passenger Waiti ng - - 0 . 20 
Hal l  
Peripheral Road 1 . 52 8 . 1 3  2 . 02 
Repair Shop 0 .02 - - 0. 02 
Seaweed Farm 6 . 1 3  1 . 50 - ---.__ --

Security Cabin - - - 0 :01 
Sli pway Repai r 0 .04 - - 10 . 06 
Facil ity 
Turning Circle 0 .74 0 . 03 - -
>--· - · -

Warehouse - - I - 0 . 03 -
Water Aerodrome 8 .96  . - -

Annexure-2. 

PUBLIC HEARINGS COMMENTS ON THE DRAFT CZMP OF GUJARAT - DISTRICT-WISE 

1 . 6ir Somnath:  
i )  Only biologically activity mudflats need to be put under ESA, i .,e .  und�r CRZ - 1 A the 
rest of the mud flats should not be considered under CRZ - 1  A c1.s there is no. biological 
activities . So proper ground truth is required for dernarking a mudflat to be declared 
_as biologically active mudflats . 
i i )  I n  case of CRZ- - IVB, sal inity of 5 PPT during the driest season of the year.  So proper 
ground truth study is carried at such large land ureas of tidal influence which are below 
5 PPT salin ity needs to be removed . 
i i i )  All the GMB port limits should be incorporated i n  the CZMP maps-201 9 .  
iv) I n  this Fish Landing Centre ,  Boat Parking Place, Fish Drying Place, Fish ing Grounds 
Light house, Mating  and egg- laying  s ites _of crabs; .turtles , e;xtent of Pagadi9-, 
fishermen, ternp'te, Public Samshan and Cabreston , Fishermen ' s  market area etc are 
not marked or showr. in the d raft CZMP Gir  Somr.ath . the current d raft CZMP 20'1 9 
has much smal.ler map quality and PDF fi le sizt:· than CZMP 201 1 .  
v) Demarcate discharge pipeline of GHCL - in  CZMP map . .  
vi ) ,Sar:khadi -Chhara, Mu ldwarka &. Dharn lej forest area, . Chauhan -ni Khan are not 
demarcated in  the CZMP map.  
vi i )  In  the DCZMP 4 .55 square km is biologically active sludg�, , - ESA �nd in  CRZ- :�01 9 -
accordi ng to  -Annexure - 1 : point 1 - { i i )  and :1 . 9 -i v- (b} .  No _ management plan for 
biologically active sludge areas is provided.  

1504



vi i i )  Regarding removal from CRZ and al lotment for development works of Senjalia 
vi llage. 
ix) Requested to i nclude Reserve- Forest of coastal a rea into CRZ 1 A- ESA . 
x )  Coasta l Emergency Shelterbelts , Public places , Schools, Hospitals and approved road 
are not demarcated in. the map.  
xi ) Fi shing zone and fish breeding areas are not demarcated i n  maps . 
xii )  As per CRZ notification 201 1 there were different categories for ecological  sensitive 
areas.  Such a category was not shown in CRZ 20·1 9 .  

2 .  Jamnagar: 
i )  We have objection against keeping the previously constructed embankment as high 
tide. The c;:RZ maps- of 1 99 1  do not match with the plans as of 201 1 and 20 1 9 . 
i i )  Coral areas should be df'marc:ated .;3s pe1· scientifically measured and data avai lable 
with Forest Department. 
i i i )  Coastal emergency shelterbel ts ,  public p laces , school ' s  hospitals and approved· 
roads are not marked on CZMP. Which is required to be marked on CZMP. 
iv) -This is Biological ly Activated S ludge - ESA .as specified in CZMP and as per CRZ - 20 1 9-
Appendix- 1 :  Points 1 - (ii )  and 1 .9 - iv- (b ) . No management plan for biologically active 
sludge areas has been provided during the consultation ,  hence it  i s  requested to provide 
a management plan along with maps for these a reas . 
v) The mangrove buffer areas must be demarcated as CRZ IA since the area of 
mangroves i s  more than 'I OOO square meters . This needs to be rectified . 
vi ) Mudflats [CRZ · 1 A], have been erroneously demarcated as I ntertidal  Zone ·[CRZ 1 B] .  
I t  i s  important tci rectify this .  
vi i )  High erosion coastl ines need to be demarcated . 
vi i i )  Marine National Park and Marine Sanctuary should be completed in Gujarat Coastal 
Zone Management Plan maps. Adjoining it, keeping in view the declaration of Eco 
Sensi tive Zone announced by the Government of India ,  showing the area- accordingly, · 
some maps show the area between Marine National Park and Marine sa·nctuary and ESZ, 
which requi res necessary corrections .  

· 
- � .: : , 

ix )  Th� Marine protected area, shown in  the map i s  not as mapped and _not as per .the 
demarcation carried out by the Wi ldl ife department ie Marine National Park, Marine 
Sanctuary & Forest Department, Jamnagar Office (hereinafter referred as· MN P Office ) .  
Certified copy o f  Mari11e Protected Area for Sikka region with coordinates , which has 
been obtained from MNP. Office, Jamnagar is enclosed herewith as Annexure - 2 for 
reference . We thus submit that the Marine Protected area in  the CZMP should be 
demarcated - i n  al ignment with the deta i ls and records of the MNP Office, Jamnagar. 
x)  As a general observation with respect to CZMP mapping, i t  is observed that, in some 
maps, the existing mari ne faci lities are marked . Whereas, in the map referred as Sheet 
no .  NCSCM/F42J 1 5 / NW (Refer Annexure - 1  (a) and 1 (b ) ) ,  the marine faci l ities (GSFC ; 
Digvijay Cement Co. , Sikka TPS, Reliance etc . )  existing in  this area are ..not mark_ed . 
xi ) In  some maps of Gujarat Coastal Zone Management Plan , Marine N ational Park and 
Marine Sai:ictuary Outdoor are shown as overlapping Eco Sensitive Zones which require 
necessary amendments. 
xi i )  Marine National Park and Marine Sanctuary should be completed in  Guja rat Coastal 
Zone Management Plan maps . Adjoining it, keeping in view the declaration of Eco 
Sensitive Zone announced by the Government of India ,  showing  the area accordingly, 
some maps show the area between Mari ne National Park and Marine Sanctuary and ESZ, 
which requi res necessary corrections .  
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... 
xi i i )  Taking the finalized maps of Guja rat ·coa"stal Zone Management Plan 201 1 as the 
base map, it  i s  requested to use i t  as the base map to remove the discrepancies in  the 
201 9 maps. 
xiv) All  the · mudflats in  the district are covered under Eco -sensitive a reas (ESA) and 
thereby are classified under CRZ - IA area means wherever i nter tidal - a rea i s  there, its 
CRZ- IA area is shown. As per CRZ notification, -2019,  only biological ly active mudflats 
need to be put under ESA, i . e .  under CRZ- IA .  The rest of the mudflats should not be 
considered under CRZ - IA  as there is no biological activities . Therefore, based on 
scientific reasoning and analysis ,  the mudflats should be classified and accordingly 
marked in the CZMP sheets . If it is not done like shown in the map,  then a lot of 
developmental proj ects wi l l  be restricted in these NO GO area and therefore proper 
demarcation and identified biologically active mudflats should only be put up under 
ESA and rest are consiqered as less or  ni l  biological ly active mud flats . So proper ground 
truth i s  requi red for demarking a mudflat to be declared as biologically active m udflats . 
Especial ly for al l  mudflats declared as CRZ- IA area fal l ing within the Port l imits . 
xv) I n  case of CRZ- IV B also, as per the CRZ notification the tidal i nfluenced water body 
extending from the mouth of the water body at the sea up to the influence of the tide 
in upstream in river estuary, i . e .  Salin ity of five parts per thousand (ppt) during the 
driest season of the year  should be considered as per ·C RZ Notification -20 1 9 .  In view of 
above, it  is very much essential that proper ground truth stud�/ is carried out and such 
large land areas of tidal i nfluence which a r e  below 5 ppt, salin i ty needs to be removed . 
xvi ) The enti re coastline has been covered wjth Eco-sensitive zone (marked with red 
dots) including the Port areas where currently port activities are carried out. It shou ld 
be immediately being corrected and proper marking of Eco - sensitive zone should be 
done as per ESZ Not1 fieution . 
xvi i )  All the GMB port lirnits should be incorporated 'i n the CZ/\1.P map:; - 201 9 .  

3 .  Dev Bhumi Dwark;:1 : 
i )  Proper mention and management of Etqlogkal ly Sensitive, Areas (ESAs ) 
i i )  This i s  Biologica.l ly Activated Sludge - ESA as sp.ecified i n  DCZMP. and as per CRZ -
201 9 - /1.nriexure .. 1 :  ·Points 1 - ( i )  and 1 . 9 - i v  .. {b ) , . No mancagernent plan · for biological ly 
active sludge a I'.eas has been provided duri :·: g  the consu ltation ,. so maps for these areas 
c1re included . requested to provide manag-er-nent p!:an . 
i i i )  I t  is observed that the area beyond LTL {Blue L'.ineJ and not fal l ing between l T L  c:nd 
HTL (both side of "Blunt channel") is also shmvn 11s CRZ - 1 A .area Vihich m;:\y be suit.able 
mod ified .  , . 
iv) Re,:;erve forests .. under Coastal Working Circle along the coq�,t of our  djstrkt are not 
marked as. CRZ 1 -A ESA; Which was not included in  the : pn.?v{ous plan : Sc tbere is a 
demar�d to i nclude all forests in  this p lan .  
v) A "Turtle Ne�tir.g Site" i s  located on the coast of Kuranga vi llage i n  Dwcirka taluka of 
Devbhoomi dw2r'ka district. Whichever is not .marked on t:his :i raft plan .  So we demand 
that this turtle : 1esting ·s ite i s  also marked on the rnap .  
v i )  Al l  fish !.anding centres, boat parking ptr:c:e!:.i, fr;h dryini places, fishing �round:; in 
our distri.ct are · not shown which are requi red to bE'.' marked .on CZMP .. · 
vi i )  Checki ng the map of our area from G LJjar�t Ecology Commission (GEC)  website , our 
area is shown in i _km Eco Sensitive Zone:But Offi-c.e of the Chief Conservatm qf Ft;r ests 
Marine National . Park Ja rnnagar letter no .  A/Ja,rria n / Survey /558/201 6 � 17dt . 1 6 .Jn tb.e 
lette:- di:ited 08 . ZtYl 6 ,  it i s  clearly stated that the a :·ea of Vi rpur vi llage i s  net dec\ared 
under, the -appl-ic.able ljmits of Eco .S<;n�i.tive �.�r1:etuary or MaUona! P�r)c · 
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vi i i )  Considering the letter - from Chief Conservator of Forest, Marine National .Park 
Jamnagar, our above lease area i s  '! km . Does not fall i n  eco sensi tive zone .  So we 
kindly request you to al low us to do mining in this lease.  
ix)  As shown in  the last mining plan of This Mining Lease, there i s  a bauxi te reserve o.f 
approximately 50 lakh MT. So i f  this lease of ours i s  freed from eco sensitive zone, 
approximately 200 to 300 people wi l l  get daily wage and government wil l . get crores of 
rupees as royalty income . 
x) All the mudflats i n  the district are covered under Eco -sensitive areas (ESA) and 
thereby are classified under CRZ- IA area means wherever i nter tidal area is there , i ts 
CRZ- IA area i s  shown . As per C RZ notification , -20 1 9 ,  only biologically active mudflats 
need to be put under ES.A., i . e .  Linder CRZ - IA The rest of the mudflats should not be 
considered under . CRZ 0 IA as there is no biological activities . Therefore, based on 
scientific ' reasoning and analysi s ,  the mudflats should be classified and accordingly 
marked in the CZMP sheets. - If it is not done l ike shown in the ·map,  then a lot _of 
developmental projects wi l l  be restricted i n  these NO GO area and therefore proper 
demarcatfon and identified biologically active mudflats should only be put up· under 
ESA and rest are considered as less or nil biologica l ly active mud flats . So proper ground 
truth i� required for demarking a mudflat to be declared as biologicaliy active mudflats . 
Especially for all mudflats declared as CRZ - IA area fal l ing within the Port l imits . 
xi ) I n  case of CRZ- IV B also, as per the CRZ notification the tidal influenced water body 
extending from the mouth of the water body at the sea up to the influence of the tide 
in upstream in r,iver estuary,  i . e .  Salin i ty of five parts per thousand (ppt) during · the 
driest season of tbe _ year should be considered as per CRZ Notification -201 9 .  I n  vieV:f .. of 
above ,)t i s  very mu.ch essential that proper ground truth study is  carried out and such 
large land areas of tidal influence which are below 5 ppt, sali nity need s to be removed . 
xi i )  The enti re coastline has been covered with Eco-sensi tive zone (marked witri red 
dots) i ncluding the Port· a reas where currently port activities are carried out.  It should 
be immediately being corrected and proper marking  of Eco- sensitive z'one should be 
done. ' · · · _ - ' 
xi i i )  All, ,the. GMB.port limit.s should be i ncorporated i n  the CZMP .niap.s -�O1 9 :  : ' ·:_ • 

. · . , . ' ' . ·, . I ' • . • ' ' 
�i':') C�MP no,t acsprding to t�e. _latest legal provision Speed up the pro�e�s to fin�\t.ze 
CZMP as per CRZ 11otifica tion 201 9 .  , · ' · · 

'_i � ,. '• .:.; • 
xv) P.rovide pro per, I nformation- Reference from the CAG report Confirm the legal 
,p.rovisi.oi/ oi PubHtc�nsultation . 

. . ' · . 
xvi nnvolve DLc 'me'mb'ers i n  the 'Public Hearing process . . ,. 
xvi i ) 1 I ��li-Jde us�!ul �etai ls  i n  .the CZMP maps.  . 
vi i i )  ,P rop�r ment.i9n· �ri,o n:,anagement of Ecologically Sensitive Areas (ESAs) . . 

' . .. 
• . ' ?I ff , • ;f ( I I ,  • 4' i .. 

4.  Junagadh:, , , . . · . · . 1 

i )  Only biological ly' activity mudflats need to be put under ESA, ( e·. under CRZ - 1 A. the 
rest of the mud.f,l _c,1ts .should �ot be considered under CRZ - 1  A as th,e(e is no biologi�al 
activities . So proper g·rou nd truth is requi red for demarking a ·mudflat to be declared 
as biologi�ally active mudflats . ·•. . · . · i. · · .  . 

i i )' Certain c·oastl ine i n  the . inap:  GJ  1 0  has been covered ·with'. ESZ . . As p�r ·Esz 
notification , there are no ESZ area in this region . So needs to be vehfied 
i i i )  Ou_r land is inclu�ed with i n  200 meter area from sea shore beca�se· <;>f most l ikely 
every_ fisherman i.s resiqent and doing  fish ing related activities with i �  sea area hence 
Requested .to Exclqde fishermen from CRZ.  
iv) Embankments/ bi.Jnds of saltpans have been wrongly marked· as  HTL 
v) Turtle n.esting sites have not been demarcated . • ·• : · · : · 

. ' ,. ... '-vi ) I nvolve DLC members in  the Public Hearing process • . 
" .� ,.. 

. ' 
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• vi i )  Proper mentlon and management of · Ecological ly Sensitive Areas ( ESAs) . 
vi i i )  It i s  not clear why the fishing vi llages, the fish drying a reas, etc . are not 
demarcated on the CZMPs.  
ix )  Mapping  has not .been done on a scale of 1 :4000 but i nstead has been worked on 
1 : 2 5000 . · 
x )  Madhavpur area i s  known for turtle nesting .  However, turtle nesting gr�un ds. hav� 
not been demarcated. This  error in demarcation needs to be rectified . 
xi ) On ly biologically activity mudflats need to be put under ESA, i . e .  under CRZ - 1 A. the 
rest of the mudflats should not be considered under CRZ - 1 A  as there is no biological 
activities . So proper ground truth i s  required for demarking a mudflat to be declared 
as biologically active mudflats . 
x i i )  I n  case of CRZ - 4B, sali nity of 5 PPT during the driest season of the yea·r . So proper 
ground truth study is  carried at such large land areas of tidal i nfluence which are below 
5 PPT sali n ity needs to be removed . · · 

xi i i )  Certain coastl ine i n  the map:  GJ 1 0  has been covered with ESZ .  As per ESZ 
notification ,  there are no ESZ area in this region . So needs to be verified . 
xiv) All the GMB port limits should be i ncorporated i n  the CZMP maps - 201 9 .  
Above critical comments must b e  taken i nto consideration a n d  necessary changes 
shou ld be carried out in the CRZ-201 9 .  

5 .  Bhavnagar: 
i) Embankments / bunds/ roads have been demarcated as High Tide Line (HTL) . This is 
eI-roneous and needs to be rectified , particu larly if  these have been constructed 
without valid permissions ,  or within the inter�tidal zones . In case the sea wall has 
been constructed between the HTL and LTL ( i . e .  in the intertidal  zone ) ,  the land 
between the seawall and the origina l  HTL should be shown as CRZ I .  · · 
i i )  H igh erosion coastl, ines need to be demarcated . . . . 
i i i )  Demarcation of HTL at Alang shipbreaking yard sh.ould be , .carried out considering 
baselin.e of ·1 9th February 1 99 1 . 
iv) Considering sheet' ffo .  F 3 M  H I SE ,  201 9 map no.  GJ 93, area .i n north of thefr _unit is  
c lassified as CRZ ·I A ,  smal l  portion of an::a ct1an?,ed frqm CRZ I A to. I 'B· ( due to CNG port 
termina l ) . He requested to keep it in CRZ : A. . .  
v) As  per . CRZ notification -201 9 ,  only Biologically active mudflats needs to  be 
considered ES.�; i . t: .  under CRZ - , A .  the rest of the mudflats shou ld not be r.:cnsidered 
under CRZ - 1A as there is no biological activities. 
vi ) Categ'ories such as mangroves, salt marshes, �and .. dunes, mudflats, etc which fall 
under · CRZ ·· IA as  pe1� . the CRZ notification 201 9 '  have been · met'.ged .. 'i nto ,.one : si ngli:· 
category. v,/hereas at - least an effort v�as made 'i n the - CZMPs under CRZ 201 1 to 
demarcate them [al�hough the dema(tation . was i ncomplete i n  most. · instances and 
wrong i n  many cases] 

· · · 

vi i )  The boundary of Vetavadar / B lack Buck Natio'nal Park has not been demarcated on 
the draft. CZMPs . This needs to be rectifi,..id , 
vi i i )  For .Ad aptation . to cl imate chaF:g� (to . . taken proactive measu re.s , to mitigate 
potentia l  environmental impacts) 
ix) The dates . and ti mes of the satellite dat:1 used .for preparing these: maps have r11Jt 
been mentioned . It i� not known whether the satellite dat,,_ ·.is duri ng high tide., .  low 
tide, or i nterm.ediate · tide.  It is also unknQ\Ain ,Nhether the enti re districts have been 
mapped , us ing satel lite images of · the same day- and . . t irne . The 1:nappi ng 
agency/ authori�ies may l{i nd ly cla 1·ify thi s .  , · , . . 

, 
x) The categories such . as fish drying area, fi:,h lar1ding . a rea/boat • parking area, and 
fishing vi l lages , have not been demarrntt?.c� ,  . . i n  i ts enti rety ; 
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xi ) Blackbuck National Park i s  a nati t'mal park in  I ndia  located at Velavadar is also 
located in the Bhal region of Bhavnagar Distri ct .  
xii ) To provide Management plan with Eco Sensitive t-\rea . 
xi i i) Eco Sensitive area was converted for port use for which court case was fi led , so 

not' to chai1ge area . 

xiv) New mangrove planed a rea / land is not marked , so it should be marked in  the m_aps .  

6. Bharuth : 
i }  As per the CRZ Notifi�ation of 201 1 ,  the ecological sensitive area (ESA) in  the Bharuch 
di strict CRZ � 1 A  was classified into different ESA categories in  the raw CZMP . The final 
CZMP showed the different colours and categories that were used in  the earlier d raft 
as green . As of ,ight now, no such category is visible in the Draft CZMP crea·ted in  
compliance with the C.RZ 201 9  notification .  We obj ect to that . -Simi lar to the previo.us 
draft CZFAP 201 1 maps, the more recent draft CZMP 201 9 maps are a lso being requested 
for publication; . ESA i l lustrates the discrepancy between the rriaps and their actual 
location .  The CRZ Notification 201 9· makes explicit what is needed -t r, order to comply 
with the C RZ Act as wel l  as the dassification process . 
i i )  Boat parking area in  the creek in  Ka ladara, Bhadbhut, Bharuch , Manar. , . Meghan ,  
Dash an , etc. and exist ing fish landing jetty of the fisheries depa_rtment should a lso be 
demarkcd on the CZMP map.  
i i i )  We have objecti ons to the retention  of  previously constructed embanl�ments at high 
tide . The CRZ maps of 1 99 1  do not match the plans for 201 1 and ,2.0.1 9 . That, needs 
attention .  · · 

iv) CVCA for Bharuch beaches : Critically Endangered Coastal Areas have bee� 
designated . _For whjch, the integrated management plan required in  the C RZ Act: 201 9 
has not beei7 prepared , i t  should be prepared and i ncorporate with pro posed CZMP 
p lan . · , 
v) The vi l lages l ike Tavra, Shukaltirth , Nikora , Gova li ,  Uchediya , Ranipura , Zanor and t , 
Angaresnwar of distri�t j3haru.ch gire located up stream of Proposeq Bh0;dbhut barrage 
proj�c.t'. ,which is - u·nd�r ·:constr�ction _ hence HTL is stopped at .:· Propo�ed b�rrage 
thEJrefore C RZ is not qpplkable to above villages as its are located oil' I.IP stream of the 
propos�d BhadbhLit barr;:tge yojari'a .  - , 

-
- . ': '. • . 

. 
··: . . 

vi ) V_i ll�ges are ,l,oca.t_1;q far beyond the sea coast and farmers ' gfowing good crops & 
vegetabres etc in"lh-is'area then our request is to remove CRZ from this area. ,'; 
vi i )  b

1
ahej Region (vi l la,ge - Dahej , Luvara , /,i,.mbheta , Jageshwar, · Lakhigam , etc . of 

Tal.uka:  \(agra , district .�Bharuch)  is densely populated industrial  area . and sam� falls 
wfthi.ri tlie' notified port 'l imit of Dahej port (Annexure - 1 ) .  As per clause �2 . 3 . 3

° 
of CRZ 

201 9 Notificatior:i : NDZ shall not be applicable in  the areas fal l ing in notified port limits, 
Hence·, please remove N·oz from coastl' ine  of Dahej region . · · 
vi i i )  Specia l  attention should be given to stop the discharge of G IDC 'sewage water into 
ls lampur marine bay and sea , as the Rathod tribal people of our vi l lage and 
neighbouring  vi llages earn their living by fishing so that thei r lives are not disturbel 
ix) Why is it necessary to i ssue a new CRZ notification 201 9 within 8 years of the earlier 
CRZ Notification - 201 1 .  · 
x) Details of Actions taken by Bharuch District Administration Disaster Management 
Authority, Maritime Board during Natural Calamities and views taken i nto Consideration 
in the Planning Erivi roi:iment Public Hearing at Bharuch in Connection with . CRZ 
Notific·ation 201 9  •. : . · . , . · · . 
xi ) On both sides ' of the sea, our Jambusar taluka companies (VECL) of Vadodara on 
Mahisagar side and bulk d rug park side of the Dhadhar river wi l l ' come to release 
chemical water, which wi l l  not bring fi sh to the seashore,  so what about our liveli hood? 

' . 
' I 

·· 20 I i::, a g e  
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7 .  Amreli: 
i) The embankments / bunds made for the saltpa'ns have been wrongly marked as HTL . 
This needs to be rectified . 
i i )  Demarcation of. HTL at the projects should be carried out considering · baseline  of 
1 9th February 1 99 1 . 
i i i )  Not marked exiting mangroves i n  the maps. 
iv) Not marked eco-sensitive zone i n  the maps. 
v )  Mangroves tree not shown properly i n  the Rampara and Dhatervadi vi l lage .  
vi ) Turtle nesting grounds have not been marked . 
vi i )  The mudflats [CRZ 1 A] have been wrongly demarcated as Intertidal Zone CRZ 1 B . 
This needs to be rectified . 
vii i )  Responsible authori ty have not up lcacled map on official website ti l l  the date 1 9 -
02-2024, as mentioned i n  the public notice i n  news paper dated 24/ 0 1 /2024 and not 
awared people of the affected areas by not givi ng  maps and not been g iven enough 
opportunity / time to make their representations and whatever i nformation has been 
given is  incomplete , i nsufficient. · · , ' · ; ' 
ix ) CRZ Notification & maps are not avai lable i n' the local languages . (They a lso 
submitted W. P . (c )  3747/ 2020 & CM APPL.  1 3426 / 2020. 
x) Not marked existing Roads in the maps. 
xi ) Not marked Boat Parking area in the maps. 
xi i ) Not marked Fishing area i n  the maps 

8. Navsari : 

. .  

i )  I n  rnost cases mudflats (CRZ 1 A) have been wrcngly demarcated as intertidal zone 
[CRZ 1 B] . It is  important to correct this, · 
i i )  Saltpans embankments/ dams are wrongly marked as HTL. ,, 
i i i ) Also take pos:�ession of forest land along.river bank ·in  (>the1· vi l lages bes·i des, Purna 
river / river. mouth and ensure proper , ·evenue record and mutation with D IL� map.  
iv)  The sensi tive :::;or,1e of Dan di is not taken up : n  DCZMP·, MoEfCC has  issued hOti{ication 
under Envi rnrnnent (Protection)  Act, 1 986 an'o Envi ronment (P i·ot'ection )  Ruies, ' 1 986 
vide S0-786 (a ) ,da ted 26-4-201 1 .  Which cL:signates Dan di ai:iq 5 ne'arby vi l lages viz . , 
Sarnapore, Matwad , Onfa l ,  Sultanpur and .At Dandi Eco -SensitNe lone ( ESZ) _ covers 
22, 586 .46 area . Part of the ESZ shou.ld be shown as CRZ 1A  are�s vvh ich .are on the 
�oastl ine,,. . . . . , . , . 

· 
. .  , , _ · , , . . V) Gaf1dh.i Salt Memoria l ,  a heritage site is not marked and depicted i n  DCZ/,v'\P 201 9 ;  

CZMP is  �10t in atcordance with the  latestlegal provisio� .· The draft maps ayal lable for 
this public hearing show that they are prepared as per CRZ 2f J1 1  which is dear that 
they are not pn;�pared as per CRZ-201 9 ,  Kind ly.- justifyi . . . 
vi) All areas whic:h have been reclaimed ·i l legal ly or .without vaUd pen11iss'ion should be 
vii ) restored to thnf r or,iginal condition . 
vi i i )  Turtle nesting grounds are not marked . ,  , · , ·  
ix)  Map'ping has not been done on a scale of 1 :.40O0 , but- in stead on 1 : 25000> · ·. · . · 
x )  Coastal area ·is. t1xperiencing erosion . Howev

.
er ,  f,'roding beaches are not deman;:ated. 

$earns and dosur�s �re a lso not demarcated . 
x i )  Embankmen�s/ embankments / roads are demarca�ed as High Tide Li ne (HTL) , This is 
erroneous and needs to be corrected , especial ly ifthe construction is done without 
vahd permits or fr: intertidal  zones . If a ,sea 'Nal l  - is constructed ,betwee,n the HTL and 
the LTl- (I e 1 n · ibe i:ntert,idal  zone) ,  t,he tand between.. the sea. wall and the origi,nal, HTL 
shou ld ,bf,' ·shov./n r1.s, CRZJ . · :  . 
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xi i )  For the rnw CZMP as of 201 9, CRZ 1 A  of Sand Dunes - Ecological Sensitive Areas 
(ESAs) needs to be revisited and revised i n  the draft CZMP for Navsari District .  

Annexure- 3 

MAJOR PUBLIC HEARING COMMENTS' ON THE DRAFT CZMP OF DAMAN & DIU 

1 .  · Daman: 

i) Newly constructed coastal road be incorporated in this Draft plan and accordi'ngly 
the high• tide line ( H . T . L . ) which wil l  automatica lly be shifted towards seaward side. 

i i )  The CRZ map shows -that the Moti Daman Fort i s  C RZ - IA area . Moti Daman fort i s  a 
residentia l  area with houses substantial  public structures l ike Secretariat .  

i i i )  Distric t  Court, Government House,  Fatima Public  School ,  and resjdential quarters, 
both Government and Private . The Googt(; Earth image of the same and survey records 
avai lable with PDA is shown in the attached presentation with this letter .  These areas 
cannot be considered as CRZ - IA under 2 . 1 . 1  (a) (xi ) as they do not play a role i n  
maintain ing the  i ntegrity o f  the  coast. This i nterpretation i s  i n  conformity with 
activ_ities al lowed in CRZ - IA mentioned in 5 . 1 . 1 , which disal lows the use of such zone 
for any purposes other than bare essent ia ls .  Hence, it is suggested that the same may 

. be removed from CRZ- IA and put in  CRZ- 1 1  l ike surrounding areas. 
; .. � 

iv) ,I have an objectjon lo the areas shown in  the map as CRZ IA on the ex-i sti ilg western 
side of, Daman Devka Road . The enti re stretch y1hich is earmarked as CRZ 1 A is thickly 
dey�loped with resorts and personal houses . Th�re stands no mangroves, no coral and 
cor'al reefs, no sard _dunes,  no biologically ·active mudflats and other activities as 
mentioned in the MOEF Notification 20 ·1 9 . 

V) It ' i s  'also pertin�,nt to nientidn tha t' the: ,UT Administration have constructed a two ­
lane ,' ,road Ori_ •• tre��§ea - front beach  dSad . on the sea -wards sfdes of these 
plots /houses1h6tetst T�i� contention is · perplexing to me is how those p lots are 
enunierated unger C RZ - IA when· those plots are fal l ing on the landward side of the 
ri_�wtY. ,d�y-�lope_(�oad.-ti�Y suggesfion i s  to ·put the same in CRZ I l l -A. 

: . ·  . ' ., . . 
vi ) At_ Vi llage Marwad ; Devka & Kadaiya CRZ should be reduced up  to 50 mtrs from HTL 
i n st1=ad of 500 m'trs. with N . D . Z .  50 mtrs. I f. above is not accepted then vi l lage Marwad, 
Devka & Kadaiya should be d�clared as Special Tourism Zone and should declared as 
CRZ I f as ·these vi l lages" have all the functions simi lar to Munici pal Area from Jupiter 
distil lery to Marwad Hospital which comes under C RZ - I I .  I f  above suggestions are not 
accepted the,n at least t_he permissible F . S . L  iri these areas be one 1 . 1 5  i nstead of 0 . 3 3 ,  
a s  n o  viable and authorized Hotel cannot be ruri i f  the F. S . I .  i s  0 . 3 3 .  ' 

'I 
� • . 

vi i )  Procedu re for plan approval i n  C�Z I l l  are� should be simplified as i ndividual cannot 
run to _di fferent agencies for c learance N . O  .. C .  

2 .  Diu :  
i )  I n  draft CZMP o f  Diu the enti re area o f  Diu PRF. h a s  been shown a s  sand dunes but as 
per notification i t  i s  a Forest land.  Moreover, the area on the North West side a long 

22 I P a g e  
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the air strip which i s  coloured as "Yellow" has been categorized as a Agricultu re land , 
in  fact the said yellow marked land is  .. a partpf PRF area of Diu 

i i )  Nagoa beach i s  200 Mtrs from CRZ (HTL) : Therefore, it  i s  requested to consider the 
area of Nagoa Beach upto 60 Mtrs . Under CRZ (HTL) (Diu ) .  

i i i )  Bhuchar Wada Vi l lage Panchayat is  i n  opinion and  giving humbly suggestion the 
"PLEASE DECLARED ENTIRE DIU D ISTRICT AS ISLAND "L IKEWISE LAKSHDWEEP AND 
ANADMAN AND N ICOBAR ISLANDS" putting restriction within 50 Mtrs . From High Tide 
permissible for construction and developrpent zone to develop and construct 
commercial activities Hotels, Parks , beaches etc . on tourism point of view. 

Annexure-4 

FROFOJ�D ACTIYITl�J I t� AN[IAMAN U NICODAR l�LAND� --------------�---

1 .  Netaji Subhash Chandra Bose (NSCB) .  Island 

-------� -- -- ------------------ -
S l .  I IMP Zone P_roposed Activities 
No .  ; 

1 ,  Preservation Proposed Ropeway (Part) 
Zone ---·--�(_Do_e_s_n_o_t_c_re_a.t_f:�_an}'. obstruc�ion in the Preservation zone) 

2 .  · Conservation · 
Zone 

' . . .  

New Jetty 011 the 'Nestern Side of Existing Jetty, Passenger 
Waiting Shed with Modern Amenities , Lighthouse , Floati ng 
Jetty, Port Control Tower, Police Outpost (Part ) ,  New_ Club 
House /Cafe ('.;m,it ika Ross Memorial ) , Turtle tank ,  (Part1ally i 
fal l ing actiVitie�) .·;�meri it ies Drain ,  Ex Steps , Footpath , 1 

Green , Helipad , .Jetty , light ft Sound Show, Outer RIR ,  
Pathway, · Pavernent, ·  Toil.et, Cool\ I-louse and. Proposed 

3 .  Regulated 
Ropeway. -�------- •. · 1 

-----+-M-e�d-ic-a�l�!n_s_p-ec-�t-io--11 Room, Police Outpost (Part ) �  Arr1enities ,7 
Andaman Hornes and Hospitai. ,  Bui lding Road ,_ Cotor, _ Deer I 
Park, Divider· ,  Drni :•1 ,· Ex Steps , footpath; fre:d�

1

m Fi�hters j 

and P risoner . of .Ross , . Freedom Fighters · Bar , acis , breen , 1 

Helipad , l r1 terpretation- -Cent.er; Security Sur-vetllai7CE\ - Li ght 1 

Devel.oprnent 
, Zone 

I 

I 

' ' 

i I l _ ____ .....L .  --_____ .. __ .. - -- -----

ft Sound '.;)ho,-., , tllego. 11tu Color, O'Uter RIR,  P.;airki �3\ �-�-;,,·_,.r.i,ent; 
Proposed OAT, Prcposed Plaza ;  . Rair, Shelter; Res.art:, Road , 
Staff Quarter; Ther!iatk: : nstallatic11 ,· Bose arid l l�A,· Ther'natic 
Resort Administration-., Block, ToHet Tran�; ition from British 
Ru le to Japanese , Viewing Deck, Waterbody, Coo.k House, 
Repair &. rAcri ntei\ance Workshop,·· Refurbish ment ,Heri tage 
Site, Canteen, Well ,  Post Office / Treasury, Refurbishmer1t 
Heritage . Site, S1s·curity. a Sui:veiHa.ni.:c1, intef_!r atE;::d , Tk:keting 
Zone, Rain . '.-i,h,e lter • Bh:;yc_le dock with \/iew.ing , .· and 
Refurbishment Heritage S i te .  · · -�--------. , ___ :L ______ _____: ____ _ 

' ' ' 
· ! . · ,  
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NATIONAL CENTRE FOR SUSTAINABLE COASTAL MANAGEMENT 
Ministry of Environment, Fore.;;t ,(];, Climate Change, Government of Indio 

ADDENDUM (CORRECTED)  TO THE M INUTES OF THE 1 9rH CZMP TECHN I CAL 
SCRUT INY COMMITTEE MEET ING HELD ON 28/02 / 2025 I N  - RESPECT OF 
LAKSHADWEEP ISLANDS, ANDAMAN Et N ICOBAR ISLANDS AND DAMAN Et D I U .  

1 .  I IMPs (20 1 9 ) OF  LAKSHADWEEP ISLANDS 

1 .  Background 

The 1 9th meeting of the CZMP Technical Scrutiny Committee (TSC ) was held on 
28/02 / 2025,  under the Chairmanship of Dr. Shailesh Nayak ,  Di rector N IAS , 
Bengaluru & Former Secretary, Ministry of Earth Sciences , Government of I nd ia ,  
to scrutinize the draft I IMPs of 23 Islands of Lakshadweep namely, Minicoy, 
Vi ringi l i ,  Kadmat, Suhel i , Valiyakara , Bangaram,  Tinnakkara , Barali i i  &: I l l  
i slands ,  Bitra , Chetlat, Ki ltan ,  Kavaratti , Agati &: Kalpitti Is lands, Amin i ,  
Androth , Kalpen i ,  Cheriyarn ,  Pitti , Kod ithala ., Ti lakam East &. \Vest Is lands .  

The UT of  Lakshadweep I slands / LCZMA was represented in  the meeting by the 
Member Secretary, Lakshadweep . CZMA and Dr. l d rees Babu , DST, · UT of 
Lakshadweep .  A presentation on the draft I IMPs of the 23 I slands, prepared by 
NCSCM as per the ICRZ Notification , 201 9 , was rnade by NCSCM. During the 
presentation and the ensuing discussions, many i ssues were raised and the 
Technical Scrutiny Committee gave its r-esponses/ recommendations .  

2 .  Recommendations of the Technical Scrutiny Committee 

On conclusion of the detailed discussions, the Technica l  Scrutiny Committee 
. . 

gave the followi ng recommendations /o.bservations .  The observations of the 
Technical Scrutiny Committee and the corresponding compliance remarks by 
NCSCM are summarized below. 

--· 
S l .  Observations of the  TechnicaLScr.utiny Compliance remarks by NCSCM 
No. Committee 
1 The Committee requested the NCSCM has · ·_ examined the I •  

the detai ls and doc(1ments i n  respect of that NCZMA has r-ecommended in 
Lakshadweep Administration to provide documents provided and founi 

�--· - ·----·-------·---··--- -
. --

Page 1 of 9 
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NATIONAt CENTRE FOR SUSTAINABLE COASTAL MANAGEMENT 
. . .  . 

Minisiry of Envi,onrrrent, Forest & C/imo(e CJmnge, Government Indio 

exemptions / Permissions /  ct-ea.ranees/ I the 38th meeting with strict 
Amendments to the ! !MPs etc granted for mi tigation measures as per the 
Lagoon/Water Vi l las in  Minicoy, Kaclmat guidelines formu lated by NCSCM 
and Suheli I slands,  as stated by the and the lagoon vi l las in Ka.dmat, 
Lakshadweep representatives i ii the Minicoy and Suheli Is lands were 

meeting and the Committee instructed approved / a l lowed as regulated 
NCSCM that such exemptions/  activi ties in the revised I IMPs, as 
Permissions / Clearances/ Amendments to per the notification  of MoEFEtCC 
the l lMPs etc granted should be cited and vide F. No 1 2 - 1 1 /201 8 - IA- I I I  . .. 
incorporated in  the respective I IMP maps dated 1 9 . 07 . 201 9 (Document 
as foot notes and in  the I IMP report '. received from LCZMA) . The 

corresponding foot notes have 
also been incorporated by 
NCSCM in the respective I IMP 
maps of Minicoy, Kadmat and 
Suheli I slands and i nqorporated 
in the draft I IMP reports . 

2 .  The Committee observed th�t the As per the documents provided 
exemptions obtained for the ·proposed by the ; . Lakshadweep 
activities such as seaweed farrh and administration , to NCSCM on 
water Aerodrome in the Preserv::lt.ion 22/03 /2025 ,  clearances/ 
zone and:::G·0rrservation zone · shou ld be permissions have not been 

, , ·, 

. i ndicated in  the I IMP maps and reports obtained for water Aerodrome in  
and the corresponding documents should the Preservation zone and 
be obtained by NCSCM from the Conservation zone .  Thus, 

Lakshadweep Administration for ��9ord . LCZMA may approach the 
· · NCZMA for grant of 

. .  . . 
permissions/ exemptions .  This 
has been reflected in  the I IMP 
reports of the respective 
Is lands.  

S imilar to the provisions for 
Cora l Nursery or Coral 
Transplantation (permitted as 

Page 2 of 9 
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NATIONAL CENTRE FOR SUSTAINABLE COASTAL MANAGEMENT 
Ministry of Environrrumt, Forest-� Climate Change, Government of India 

ADDEN DUM (CORRECTED)  TO THE MI NUTES OF THE 1 9TH CZMP TECHN ICAL 
SCRUTINY COMMITTEE MEETING HELD ON 28/02/2025 IN - RESPECT OF 
LAKSHADWEEP ISLANDS ,  ANDAMAN Et N ICOBAR ISLANDS AND DAMAN & D I U .  

· .. . 

1 .  I IMPs (20 1 9 ) OF LAKSHAOVvEEP ISLANDS 

1 . Background 

The 1 9 th meeti ng of the CZMP Technical Scrutiny Committee (TSC ) was held on 
28/02 /2025 ,  under the Chai rmanship of Dr. Shai lesh Nayak ,  Di rector N IA.S , 
Bengaluru & Former Secretary, Min istry of Earth Sciences , Government of I nd ia ,  
to  scrutinize the draft I IMPs of  23  Is lands of Lakshadweep namely, Min icoy, 
Vi ringi l i ,  Kadmat,  Suhel i ,  Valiyakara , Bangaram ,  Tinnakkara , Bara li i i  & I l l  
I s lands ,  Bitra ,  Chetlat ,  Ki l tan ,  Kavaratti , Agati Et Kalpi tti I s lands ,  Amin i , 
Androth , Kalpeni , Cheriya m ,  Pitti , Kodithala _, Ti lakam East & West Is lands .  

The UT of Lakshadweep I slands / LCZMA was represented in  the meeting  by the 
Member Secretary, Lakshadweep - CZMA and Dr. l d rees Babu ,  DST> - UT o-f 
Lakshadweep. A presentation on the draft I JMPs of the 23 I slands,  prepared by 
NCSCM as per the ICRZ Notification , 201 9 ,  was rnade by NCSCM. During the 
presentation and the ensuing d iscussions, many i ssues were raised and the 
Technical Scrutiny Committee gave its :-esponses/ recommendations .  

2 .  Recommendations of the Technical  Scrutiny Committee - _ 

On conclusion of the detailed discussions,  the Tech nical Scrutin/' (�ori:1mittee 
gave the followi ng recommendations/ observations . The observations' of the 
Technical  Scrutiny Committee and the corresponding compliance remarks by 
NCSCM are summarized below. - - · 

S I .  
No. 
1 
I •  

Observations of the Technkat .Scrutiny Compliance remarks by NCSCM I 
Committee 

!The 
I 

Committee requested the NCSCM has - ·_ examined the\ 
Lakshadweep Adm inistration lo provide doc�ments provided and fou�, the detai ls and documents m respect of that NCZMA has recommended m 

, , --·---·--------·--- - --
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NATIONAL CENTRE FOR SUSTAINA.BlE COASTAL MANAGEi\JU:Nl 
Ministry of Environni2nt, Forest 81 Clim·ate Change, Government of Indio 

-- - - - ----------·-- -�--------- --� 
exemptions / Permissions/  C learances/ the 38th meeting with strict 
Amendments to the I IMPs etc gr.anted for mitigation measures as per the 
Lagoon/Water Vi l las in  Minicoy, Kadmat guideli nes formulated by NCSCM 
and Suheli  I s lands,  as stated by the and the lagoon vi l las in Kadmat, 
Lakshadweep representatives ih the Minicoy and Suheli Islands were 
meeting and the Committee i r1s tructed approved / al lowed as regu lated 
NCSCM that such exemptions/ activities in the revised I IMPs, as 
Permissions/ C learances/ Amendm'ents to per the notification of MoEFEtCC 
the I IMPs etc granted should be cited and vide F. No 1 2- 1 1 / 2O 1 8 - IA- I I I  
i ncorporated i n  the respective I IMP maps dated 1 9 . 07 .201 9 (Document 
as foot notes and in the I IMP report . received from LCZMA) .  The 

corresponding foot notes have 
· a lso been incorporated by 

NCSCM in the respective I IMP 
maps of Minicoy, Kadmat and 
Suheli  I slands and incorporated 
in the draft I IMP reports . 

2 .  The Committee observed that the As per the documents provided 
exemptions obtained for the proposed by the Lakshadweep 
activities such as seaweed farm and administration , to NCSCM on 
water Aerodrome in the Preservation 22/03 /2025,  clearances/ 
zone andqG'0n-servation zone shou ld be permissions have not been 

. .  i ndicated in the I IMP maps and reports obtained for water Aerod rome in  
I•• and the corresponding documents should the Preservation zone and 

be obtained · by NCSCM from the Conservation zone .  Thus, 

Lakshadweep Administration for record . LCZMA may approach the 
· · · · NCZMA for grant of 

. .  

permissions/ exemptions . This 
has been reflected in  the I IMP 
reports of the respective 
Is lands.  

Similar to the provisions for 
Coral Nursery or Coral 
Transplantation (permitted as 
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j, • 

Ministry of Envfronmc,r1t, r,,telit.& Climate Change, Government of Indio 

per Annexure I of I CRZ, 201 9 ) ,  
Seaweed farms can also be 
considered as Regulated / 
Permitted activity. 

3 .  The Committee also observed . thf.lt a NCSCM did not receive any input 
Committee of the Planning Comrnission / document from the 
has recommended in  2008 that Suheli Lakshadweep Administration . 
I sland should be declared as a Marine 
Park. A research paper of the CMFRI has 
a lso suggested in  201 7 that due to the 
pri sti ne nature of Suheli I sland ,  the I sland 
should be given special status and 
protected and that the Bombay Natura l  
History Society has  also done studies in  
th i s  regard . The Committee suggested 
that the Lakshadweep Administration 
may consult thes.e agencies /reports 
before proposing the various activities in 
Suheli I sland . 

f----+------- ----------- · -�-------- ----- --
-
- · -

4 .  The Commit.tee also observed tht1t the As per the . report (S l .  No.  1 5 } 

Lakshadweep Administration may verify page 62) of the Jus�. ice 
whether the proposed Coastal Road in Ravindran Expert Cor:imittee 
Kavaratti I s l.and is fal l ing · 1 n  the appointed by the Hon'ble 
Conservation zone/NDZ and accordingly Suprenie Court of I nd ia ,  

· decide on the Coastal Road . "widening of roads in NDZ" i s  
; · . · .  a permitted activity. 

The proposed Coastal Road in t<avaratti However, LCZMA may approach 
Island · is fa l ls in · NDZ (HTL to ·. 20m the NCZMA for grant of 
landward side) . permissions/ exemptions in 

respect of · .  parts of ,Coasta l 
1roads . .  fal ling · in other 

Page 3 of 9 
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NATIONAL CENTRE FOR SUSTAINABLE COASTAL MANAGEMENl 
Ministrv of Environment, F/Jrt:::st & Climate Change, Government of India 

Conservation/ 
Zones. 

Preservation 

This has been reflected i n  the 
I IMP reports of the respective 

I s lands . 

5 .  Expansion of Existing Ai rport , Vvater As per the documents provided 

Aerod rome . by the Lakshadweep 
1---+----�--------- ------1administration , to NCSCM on 
6 .  Airstrip ;  Appr!oach Channe l ,  . ,  Approach 22/03 /2025·, · · clearances/ 

Trestle , · Berth ,  Peri pheral Road , perm i ss ions· have not been 
Breakwater, Main Launch i ng ,  Oth er obtai ned . Thus, LCZMA may · I nfrastructure, · Sl ipway Repai r  Faci lity, approach. the NCZMA for grant 
Turning Ci rc te , Desa l ination Pipel ine , of permissions/ exemptions. 
Floating Jetty etc in  Preservation Zones. 

Th . h · b fl d . h ,. . � . 1 s  as een re ecte m t e 

7 .  
• I IMP reports · of the respective Lagoon Vi l la , Tent City in Bangaram , 1 l d · . 

, kk .- , d l 
s an s .  , 

Tinna · am an Para i I I  & 1 1 1  Islands .  ·-
1---+-------------�------1The same guide lines are given in 
8 . . - Other prohibited activities or activities para 4 o( MoEF&CC OM · N·o .  1,A3 -

. .  _, , 

• ,-• • • 
1 

!1?! _m��.!hqnRd in  ICRZ Notification , 1 2 / 1 /2022- IA . I I I  _ dated 
_ 20 1 9 . , · . 29 / 1 1 / 2022 (Document 'received . - ,  . . from LCZMA) ,  notified r�garding 

, ., .. • . : .·; 
the 'Procedure for Clear�nce of 

' 
� ,$-

• 

Permiss;ble Act;vi ties as per CRZ 
Notificatfrm, 20 191' ICRZ 
Notification, 20 1 9 ' .  · 

Based on the above compli ance remarks of NCSCM, Chennai , the Technica l 
Scrutiny Committee recommends that action may be taken by NCSCM and 

Lakshadweep Administration as per the compliance remarks of NCSCM, Chennai , 
given i n  the table above and LCZMA may present the fina l d raft I IMPs of the 23 
l�lands namely, Minicoy, Viringi l i , Kadmat , Suheli , Va liyaka ra , Bangaram , 
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Ministry of Environment, Forest & Cfimate Change, Government of Indio 

Tinnakkara , Barali I I  & I l l  I s lands, Bitra , Chetlat, Ki ltan , Kavaratti , Agati & 
Kalpitti I slands , Amini , Androth , Kalpeni ; Cheriyam , Pitti � Kodithala, Ti lakam 
East & West Is lands, to the NCZMA for recommendation / approval .  

************* 

2 .  I IMPs (20 1 9 )  OF ANDAMAN 8: N ICOBAR ISLANDS 

1 .  Background 

The 1 9th meeting of the CZMP Technica l  Scrutiny Committee {TSC) was held on 
28/02 /2025 ,  under the Chai rmanshi p of Dr. Shailesh Nayak, Di rector N IAS , 
Bengaluru &. Former Secretary, Min istry of Earth Sciences, Government of I nd ia ,  
to scrutinize the draft I IMPs (201 9 )  of Netaj i Subhash Chandra Bose (NSCB)  
Dweep and Shaheed Dweep (Nei l  I sland ) ,  Andaman & Nicobar I s lands . 

The UT of Andaman & Nicobar I slands was represented by Shri Ritu Raj Singh ;  
I FS ,  APCCF (CRZ&FC ) ,  Depart111ent of Envi ronment & Forests, AN I  
Administration . Shi r Ritu Raj Singh stated that the d raft I IMP of t�etaj i Subhash 
Chandra Bose (NSCB) Dweep was a lready pres12nted in the 1 8th meeting of the 
Technical Scrutiny Committee �nd that there are certain changes in the run­
through Tunnel proposed for the l'lSCB I sland ,  which -was found to be both 
economically and ecologically non -viable ; In this rega·ra· ' the representative 
from AN I I DCO informed that i nstead - of the run -through Tunnel , a R.opeway is 
now bei r-;g proposed and that the proposed Ropeway does n'ot create a·ny 
obstruction in the Preservation zone, si nce there wilt be towers - at the t\NO 
ends on the land mass itself and the Ropeway v-.1Hi not disturb any part of the 
surrounding sea . 

Regarding Shaheed .Dweep , the representative of ANCZMA mentioned that: a 
part of the proposed Aerodrome rumvay is coming under the Preservation zone 
l. e Coral·· .Arr.:.a ··(C· R--i: - 1A) and reqtJ<:lste···l �,1crrM to moa1 1' f\ 1 �'h 1· �  . . �- . . L .. .. u . I ,.,,.)._,, . • . ":J· 1. :> ,  . . . 

2.  Rt�commenda.tions of the-Technka! Scrutiny Committee 
• , •  • S •• I • 

. l 
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On conclusion of the detailed discussions, the Technical  Scrutiny Committee 
gave the fol lowing recommendations/observations . The observations of the 
Technical Scrutiny Committee and the corresponding compliance remarks by 
NCSCM are summarized below. 

S l .  Observations of the· Technical Compliance remarks by NCSCM · 
No. Scrutiny Committee 

1 . The Committee requested ANCZMA The Department of Envi ronment and 
to provide the revised layout of the Forests , Andaman and N icobar 
Aerodrome Runway and other Administration provided the revised 
pending data to NCSCM and informed layout of the proposed water 
that on receipt of the data from aerodrome at the Shaheed Dweep 
ANCZMA and on thei r incorporation I s land to incorporate the same in the 
in the I IMPs , the I IMPs wi l l  be d raft I IM plan of Shaheed Dweep 
reviewed by . .  the Committee by I sland . 
ci rculation and recommended . 

. NCSCM has revised the draft I IMP of accordingly . . .  

. ' . .  

Shaheed Dweep I sland by 
incorporating th�· revised layout of 
the water aerodrome at Shaheed 
Dweep I sland . ' � · ·  · 

• I • 

I t  i s  now observed that the prop.osed 
water aerodrome runway 
at Shaheed Dweep Is land falls under 
the waterbody and not in  any 
Preservation zone .. 

Based on the above compliance remarks of NCSCM, Chenn.ai , the Technical 
Scrutiny Committee recommends that ANCZMA / NCSCM n:iay clearly mention 
the Aerod rome Runway as " Wa ter Aerodrome Runway" in a/{ the maps and 

reports of Shaheed Dweep and ANCZMA may present the modified draft I IMPs 
of the two I slands namely, Netaj i Subhash Chandra Bose · (NSCB) Dweep and 
Shaheed Dweep (Neil I sland ) ,  to the NCZMA for recommendation/ approval .  
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3 .  CZMP (20 1 9 ) OF DAMAN ft D 1u · 

1 .  Background 

The 1 9th meeting of the CZMP Technical  Scrutiny Committee (TSC ) was held on 
28/02 / 2025 ,  under the Chai rmanship of Dr. Shai lesh Nayak ,  Di rector N IAS , 
Bengaluru 8: Fonner Secretary, Ministry ofEarth Sciences , Government of I nd ia ,  
to scrutin ize the draft CZMP (201 9 )  of Daman 8: Diu .  

The UT o f  Dadra &. Nagar Haveli and Daman 8: Di u / DDCZMA was represented 
by Shri Manoj Kumar Pandey, Di rector; Department of Forest , Envi ronment and 
Wi ld life ,  DNH ,  Daman 8: Diu &. Member Secretary, DDCZMA, · and Shri . 
Sujeetkumar Mariappa Dongre ,  Chairman ,  UTEAC , DNH &. DD .  

The Committee discussed the issue of  the newly constructed coastal road along 
Devka beach , Devka, Daman and DDC2/v\A's  request to ,demarcate the 'Proposed 
Reserve Forest ' area as CRZ - IA ,  i n  detai l .  The Committee asked DDCZMA 
representatives to provide details 1·egarding Perrn -lssions for construction of the 
road and as to when the road was constructed . The Cornrnittee also observed 
that as per the CRZ Notification , the HTL/Construction Setback l ine cannot be 
changed from year to year and th;:it . 'proposed reserve forest '  cannot be 
demarcated as. CRZ - IA .  The detai ls can only be given ·i n the report rnentioning 
that there ·i s a proposal  for declaring  the area as a rese'rve forest. 

2. Recornmendations of the Technical Scrutiny Committee 

On c.011ctusion of the detai led discussions, the Technical Scruti'ny . Comrnittee 
gave the following recommendations/observations .  The observations .of the 
Technical Scrutiny Committee and the corresponding compliance ,remarks by 
NCSCM are summarized below. 

S I .  No.lOb�ervations 
1Technical 

. Committee. 

of the Com�,Uance remarks by N_C_s,c:��1 
Scrutiny 

' ' ' 
, ,  • -------- ' . .  ! 
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! . I [fhe · Committee asked ·DDCZ/v\A has provided the document on 
bDCZMA representative to 7th May 2025 ,  regarding construction of 
brovide details regard ing the road . 
�ermissions · for · . · . 
1
� · • f h d As per the document provided by 

onstruct10n o t ,e roa 
. d b M EF&CC / DDCZMA, the works on the seafront road rante y o . d B T . f D k B h 

�CZMA/DDCZMA and as to an  . . .  eaut1 1cat10n o �v a eac at 

h h d Nam IJaman commenced m May,  201 8 .  
[v 1 en  t e roa was 
Eonstruct.ed . The As per DDCZMA minutes of meeting  dated 
�.ommittee a lso observed 28 . 02 . 2025 ,  agenda item 5 and para (i i ) ,  
.hat as per the CRZ CRZ clearance for the work of seafront 
Notification ,  the HTL/ road & beautifi cation of Devka Beach at 
:onstruction Setback line Mani Daman km 0/0  to 6/ 380 was granted 
�annot be changed from by DDCZMA and as per DDCZMA minutes 
year  to year .  of the meeting dated 2 8 . 02 . 2025 ,  

agen.da item 5 and para (iv) , CRZ 
c learance for the work of seafront  
deve�opment from Jampore Beach to 
Lighthouse was approved by D DCZMA.  

The same projects a lso got  DDZMA 
approval as per the DDCZMA minutes 
dated 1 7 . 09 . 20 1 9 i n  Agenda item 3 and 
agenda item 5 .  

Accordingly, the above detai ls of 
approval by the DDCZMA may be 
incorporated by NCSCM i n  the CZMP 
ma�s as foot note as well as in the CZMP 
report. 

The issue of DDCZMA's  DDCZMA has provided the document on 
request to demarcate the 7th May 2025 related to Proposed 
'Proposed Reserve reserved forest. 
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Forest ’ area as CRZ-IA
was also discussed.

The ‘proposed reserve forest ’ cannot be
demarcated as CRZ-IA. The details can
only be given in the report mentioning
that there is a proposal for declaring the
area as a reserve forest, quoting the
respective documents and accordingly,
NCSCM will incorporate the same details
in the CZMP report.

3. CRZ classifications There are no changes in the CRZ
classifications of areas such as CRZ -
IB /CRZ-II /CRZ -IIIA /CRZ-IIIB/NDZ, due to
the incorporation of the coastal road in
Daman, in the CZMP.
Four villages in Daman namely,
Damanwada, Devka, Marwad (CT) and
Kadaiya (CT) have been classified as
CRZ-IIIA, with 50 m from the HTL on the
landward side earmarked as ‘No
Development Zone (NDZ)’, based on
Population density.

Based on the above compliance remarks of NCSCM, Chennai, the Technical
Scrutiny Committee recommends that action may be taken by NCSCM, Chennai
to incorporate the details given in the table above in the CZMP maps as foot
note as well as in the CZMP report and DDCZMA may thereafter, present the
modified draft CZMPs and report of Daman & Diu, to the NCZMA for
recommendation / approval.

*************
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